
Raci 
Time Bound Court Matter 

HP STATE POLLUTION CONTROL BOARD, 
BELOW BCS, PHASE-III, NEW SHLVILA 

No. 11PPCB/ OA No. 801/2018 /- 	! kg 0 	 Dated: 

From: 	The Member Secretary 

e Registrar General, 
Hon'ble NatiQnal Green Tribunal, Copernicus Marg, 
New Delhi 

Subject:- Final Report of the Joint Committee in compliance to order dated 23-6-2021 
passed by Hon'ble NGT in OA No. 801/2018 titled Jasmeet Singh V/s State of 
HP & others. 

This has reference to order dated 23-06-2021 passed by Hon'ble NGT in the 
afore-cited matter wherein following directions have been passed 

Accordingly, let fitrther remedial action be taken to enforce the 
environmental rule of law in the interest of protection of environment and public health and a 
report of status of compliance filed after inspection by a four Member joint Committee 
comprising a representative of IVIoEF&CC, CPCB, State PCB and District Magistrate, Solan 
by e-mail at judicial-ngt@g-ov.in  preferably in the form of searchable PDF/ OCR Support 
PDF and not in the form of Image PDF. The State PCB will be the nodal agency for 
coordination and compliance. List for further consideration on 05.10.2021 .....". 

In compliance to afore-cited orders dated 23-6-2021, the Joint 'Committee 
conducted field visits and collected various samples and submitted its progress & 
supplementary reports dated 1-10-2021 and 23-11-2021 respectively to the Hon'ble TribunaL 

That now, the Joint Committee has submitted its final report in continuation to the 
previous two reports filed before the Hon'ble NGT, which is annexed as Annexure R-A. As 
per the Report, the CETP Baddi is complying with all the parameters including FDS. But a 
recent Bio assay test conducted by the joint committee showed non compliance. On this issue, 
the IIPSPCB has issued notice to the CETP Baddi on 17-1-2022. Copy of the notice dated 17-
1-2022 is annexed as Annexure R-B. The State Board will continue to take action as per 
norms in this matter. 

It is submitted that the State Board will continue to monitor the CETP Baddi and 
ensure the compliance of environmental norms by it by taking regulatory action rt is also 
submitted that by & large the CETP has complied to norms. Further the major textile units 
pointed to during the hearings in this petition are complying and such issues of this matter are 
also sub-judice before the Hon'ble High Court of HP Therefore, it is humbly prayed that 



present Original Application may be disposed off in view of the compliance shown above and 
action being taken by the State Board. 

The copy of Final Report submitted by the Joint Committee annexed 

Annexure—R-A may kindly be placed .on record please. 

(Encl: M above) 

Apoorv Devgan (IAS) 
Member Secretary 

IIPSPCB Shimla 
fr 



H.P. STATE POLLUTION CONTROL BOARD 
REGIONAL OFFICE, "HIMUDA COMPLEX" TOP FLOOR 

SAI ROAD PHASE-1 BADD1, DISTT SOLAN 

No. PCB/Baddi/801 of 2018/2021- 	 Dated:  

Me Member Secretary. 
H.P. State Pollution Control Board, 
Phase-III, New Shimla-171009. 

Subject: 	Regarding Report of the joint committee in compliance of the direction of Hon'ble 
National Green Tribunal orders passed in OA No. 801/2018 titled jasmeet Singh Vs 
State of HP & Ors. 

Sir, 
This is in reference to the subject cited as above. In this regard, please find enclosed 

report of the Joint Committee in compliance of the direction of Hon'ble National Green Tribunal orders 

passed in OA No. 801/2018 titled Jasmeet Singh Vs State of HP & Ors.. 

This if submitted for the favour of information please. 

End: As Above 
Yours faithfully, 

Chief Environmental Engineer, 
IJPPCB, 

Copy to: 
The Senior Law Officer, HP. State Pollution Control Board for information and 

further necessary action please. 

Chief Environmental Engineer, 
I1PPCB, R.O. Baddi,11.P. 

abc
Text Box
Annexure-R-A




Final Report of the Joint Committee in compliance to NOT Orders dated 
23.6.2021 in the matter of OA 801/2018; Jasmeet Singh v/s State of HP 

dated 23.06.2021. 

1. Background 

The issue for consideration in the matter of OA 801/2018 titled Jasmeet Singh v/s State 

of HP is the remedial action against pollution of River Balad in Baddi industrial area in 

District SoIan, on account of leakage from the Common Effluent Treatment Plant 

(CETP). 

Hon'ble National Green Tribunal, after considering the various reports filed by HSPCB, 

passed the following order on dated 23/6/2021: 

"From the above, it/s clear that violations are still continuing. Stay of order of closure 

and assessment of compensation for the past violations does not justify inaction for 

failure to take action for further violations after the order of stay and to initiate 

prosecution of the industrial units in question, including their Owners/Directors and the 

CETP operators. We also find that merely keeping an eye on units discharging more 

than 200 KLD is not enough. Violation by those discharging less than 200 KLD is not 

less serious violation nor less harmful for the environment and public health." 

"Accordingly, let further remedial action be taken to enforce the environmental 

rule of law in the interest of protection of environment and public health and a 

report of status of compliance filed after inspection by a four Member joint 

Committee comprising a representative of MoEF&CC, CPCB, State PCB and 

District Magistrate, Solan." 

2.0. Findings of the Joint Committee and Status of Compliance: 

In compliance of the directions of the Hon'ble NGT, HPPCB submitted report of the 

Joint Committee on 30/9/2021, followed by supplementary report on 23/11/2021. In 

continuation of the above reports, the final report/findings of the Joint Committee are 

submitted as follows: 
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Total Number of Industrial units in BBN (Baddi, Barotiwala, Nalagarh) Area 

covered under Consent Mechanism are 2444 (Red Category 219, Orange 900 

and Green category 1325) 

ii. Out of 2444 industrial units in BBN Area, 1703 units are located in Baddi 

Barotiwala area and remaining 741 units are located in Nalagarh region. 

iii. Total number of water polluting industries in BBN Area is 576. 

iv. Out of total 576 water polluting industries, 456 industries are located in Baddi 

area and 120 industries are located in Nalagarh area. All these 456 industries 

located in Baddi Barotiwala area, are connected to CETP either through pipe 

line or tankers. Further, out of these 456 Industries located in Baddi Barotiwala 

area, 376 industries are operational and remaining 80 are temporarily closed. 

v. Out of 120 water polluting industries located in Nalagarh area, 24 industries are 

connected to CETP, Baddi through tankers and remaining 96 water polluting 

industries have installed their own ETP to treat the industrial effluent. As per 

information provided by HPPCB, none of these units are discharging treated 

effluent into the water bodies. 

• vi. All 456 industries of Baddi Barotiwala area were monitored by HPPCB, during 

July to October, 2021 in this matter. Joint Committee also monitored randomly 

selected 13 No. Industries out of these 456 industries, during 1-2 November, 2021, 

for cross verification of the compliance (Annexure-l). 

vii. Out of these 456 industries monitored by the HPPCB and Joint Committee, 97 

industries were found to be non-compliant w.r.t norms prescribed by HPPCB 

for discharge at the inlet of CETP for further treatment. The list of 97 industries not 

complying with the prescribed norms is attached as Annexure-II. 

viii. MoEF&CC has prescribed limits for the discharge parameters of CETP vide 

notification dated January 1, 2016, wherein, it is also mentioned that "For each 

Common Effluent Treatment Plant (CETP), the State Board will prescribe Inlet 
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Quality Standards for General Parameters, Ammonical Nitrogen and Heavy 

metals as per design of the Common Effluent Treatment Plant (CETP) and 

local needs & conditions" (Annexure-III). Accordingly, in compliance of the 

MoEF&CC notification, CETP inlet norms have been prescribed vide 

notification dated 26/12/2019 issued by Govt. of HP (Department of 

Environment Science & Technology). 

ix. No action was taken by HPPCB against 97 Nos. industries having hydraulic loading 

less than 200 KLD, which were found to be not complying with the CETP inlet 

norms, since, the Baddi Barotiwala Nalagarh Industrial Association( BBHIA) has 

filed a petition in the High Court of Shimla ( CVVP No. 4961 of 2021 ), wherein the 

CETP inlet norms as per notification dated 26/12/2019 issued by Govt. of HP 

(Department of Environment Science & Technology) in compliance of MoEF&CC 

Notification dated January 1, 2016, have been challenged, taking a plea that the 

environmental clearance has specified condition of treatment and inlet norms which 

may be specified by State Pollution Board for units discharging more than 200 KLD 

and direction has been issued to the State Pollution Control Board. Hon'ble High 

Court vide orders dated 01/09/2021 and 10/11/2021, had directed not to take 

coercive action against them. The copies of petition filed by the industries, Hon'ble 

High Court Order dated 1/09/2021, order dated 10/11/2021 and order dated 

29/12/2021 and the reply filed by HPPCB before the Hon'ble High Court are 

enclosed as Annexure IV. The orders passed by Hon'ble High Court is as under: 

"...In the meanwhile, respondents are restrained from taking any coercive 

action against petitioners..., order dated 01-09-2021" 

"...The order dated 01-09-2021 is clarified to the extent that the same shall 

only be applicable to those industries having less than 200 KLD hydraulic 

discharge 	order dated 10-11-2021" 

Now, the above matter is listed for hearing before the Hon'ble High Court on 12-04-

2022" 

x. The analysis results of primary treated Category-I effluent (Discharged to CETP for 

further treatment) from M/s Vardhman Textiles Limited (Auro Textile-I, Auro Textile- 

YLV-M )1)1 
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II & Auro Dyeing-I) is complying with CETP inlet norms w.r.t Category-I effluent. 

However, as per Environmental Clearance granted to CETP vide F. No. 10-

53/2011-IA-III Dated 8.01.2013 (copy attached as Annexure-V), the member 

industries with hydraulic loading more than 200 KLD shall treat in the existing onsite 

ETPs (as these industries have already provided on site ETP consisting of 

Primary/Secondary and Tertiary Treatment System) to the level of treatment and 

standards prescribed in the consent orders issued by the State PCB before 

discharging into the CETP for further treatment. 

xi. M/s Vardhman Textiles Limited and M/s Winsome textiles Limited, have installed 

the tertiary treatment system only for treatment of Category-IV and it was verified by 

the Joint Committee. M/s Vardhman Textiles Limited and Winsome Textile Limited 

have discontinued discharging CAT-1V effluent to CETP Treatment in the RO and 

MEE seemed to help the CETP meet the discharge norms of FDSTTDS as indicated 

in the analysis results of the samples collected by HPPCB from the discharge point 

located at River Sirsa, since May 2021. 

xii. The Hon'ble High Court vide CWP No. 414 of 2021, 416 of 2021, 417 of 2021 and 

418 of 2021 have stayed the action taken by the State Board under section 33 A of 

Water Act, 1974 against the above two units, for previous violations (Annexure-VI). 

Further, vide order dated 22/12/2021. Hon'ble High court has directed that "no 

coercive action shall be taken against the petitioner pursuant to the notification 

dated 26/12/2019" (whereby Govt. of HP, Deptt. of Envt., Sci, and Technology 

notified inlet quality standards in respect of CETP, Baddi). The Matter is now listed 

before the Hon'ble High Court of HP on 21/03/2022 (Annexure-VII). 

xiii. Baddi CETP was also monitored by the Joint Committee for compliance of 

prescribed norms. CETP was found to be non-compliant w.r.t. Bio-assay Test 

(Zero % survival of fish in 100% sample after 96 hours against the standard of 

90% survival of fish in 100% sample after 96 hours). Bio-assay test is an 

important parameter for determining the toxicity of waste water. All other 

parameters including FDS were found to be within the prescribed limits and 

CETP was found to be compliant in this regard. (Report annexed as Annexure 

VIII) 	

‘ik 	
‘)A‘‘\ 	
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Further, the joint committee was informed by the CETP Baddi that a funding support 

to the tune of Rs. 28 Crores from the Ministry of Commerce and Industry, 

Government of India, under "Trade Infrastructure for Export Scheme" has been 

sanctioned for their proposal on "3 MLD Effluent Refractory Management and TDS 

reduction in CETP". The Govt. of Himachal Pradesh has already sanctioned and 

partially released the funds, for this proposal. Further, CETP Baddi has invited 

tenders for design, supply, construction, installation, commissioning, testing and trial 

run of 3 MLD capacity for effluent refractory management and TDS/FDS Reduction 

at their existing 25 MLD capacity CETP & MLD SIP located at Baddi, Distt. SoIan 

(HP) and this project shall be completed within one year i.e. upto 31.10.2022, as 

informed to the Joint Committee by CETP, Baddi (Annexure-IX). 

xiv. The same Joint Committee has been constituted in the matter of OA No. 136 of 

2020; Veteran form, has also conducted the monitoring of River Sirsa during 

Monsoon and post monsoon seasons. The Joint Monitoring Conducted sampling of 

River Sirsa from following locations: 

Sr. No. Sampling Location Pre-monsoon Post-monsoon 

Class as be Designated Best Use 

1.  Point Upstream of CETP B B 

2.  Point 	Downstream 	of 

CETP 
B D 

3.  River Sirsa D/s Nalagarh 

Bridge 
B B 

The analysis data shows that the water quality of river Sirsa before CETP and when 

it is leaving Himachal Pradesh Boundary at D/s Nalagarh Bridge falls under Class B 

in both samplings i.e. pre-monsoon and post-monsoon. However in the post-

monsoon sampling there is deterioration in the water quality at location downstream 

of CETP. The analysis reports are annexed as Annexure-X 
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xv. An email dated 8/11/2021 from Mr. R.N. Jindal, Executive Director, TSDF 

Facility, Nimbua Greenfield (Punjab) Limited was also received, giving 

comments on the HPPCB w.r.t inlet norms, compliance by CETP and the member 

industries (Annexure-XI). However, Joint Committee didn't find it appropriate to 

influence its report with his comments, since no such request was made by the 

Joint Committee for his comments and forwarded his mail to HPPCB, for reference 

and taking any action HPPCB deemed necessary. 

The above final report is being submitted by the Joint Committee for the 

consideration of Hon'ble National Green Tribunal. Further, the Joint Committee 

will abide by further directions of Hon'ble National Green Tribunal. 

 

Ms Nisha Limba, 	P.C.Gupta, 
MoEF&CC, IRO Shimla HPPCB, Baddi 

Dated: 07/01/2022 

Dr. Narender Sharma 
CPCB, Chandigarh 

Mahendr P I Gurjar, IAS 
Distt. Admn, Solan 
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Analysed by HP State Pollution Control Board Annexure-1 

.Sr. no Name and address • pH6-9) 
BOD(350mg/ 

l) 

O&G(15mgd 

) 

FDS(2100mg 

/0 
(' 

T.Phosphate 
(5mg/1) 

SulpIde(5m51 
I) 

Lead(lmgd) 
Phenolic 

compound(5 
mgd) 

Ammon!cal 
NItrogen(50 

_ 	tng/D 
Cr""w)  

TSS(250mgd COD(3000m 

WI) 
Remarks 

1 
Nectar Life sciences Ltd Formulation 
Plant Unit 6, 	Hill top, Vill Bhatolikalan 8 28 1.16 669.83 0213 0 0 0 0.84 0 352 127.48 Within limit 

2 
Helios Pharmaceuticals Ltd Vill Malpur 
PO Bhud Tehsil Nalagarh Dist Solan 
HP 

7'71 48 1.8 915.8 0.163 032 0 0 1.68 0 90,2 151.39 Within limit 

3 

Venus Remedies Ltd., Hill Top Industrial 
Estate Jharmajri EPIP Phase-I: 
Bhatolikalan Tehsil Baddi Distt Solan 
HP 

8.07 2 0 711.97 0132 0 0 0 ' 0 0 1.3 
1 

15.93 Within limit 

4 Nector life science unit VII, Hill top, Vill 
Bhatolikalan 	. 

7.24 52 1.24 1336.3 0.177 0.32 0 0.21 3.08 0 42.2 151.39 Within limit 

5 
Gopal Life Sciences Unit 2 Hill Top Ind 
Estate Near Export Zone Jharrnajri 
Tehsil Baddi Distt Solan HP 

5.S9 14 1.2 989.45 0.655 0.32 0 0 -0.84 ' 	0 ". ' 	28.9 91.63 Below limit 

6 MDC Pharmaceutical, Sal Road Baddi 
Distt. Solan HP. 

6.74 38 1.52 606.62 
. 

• 0.67 0.32 0 0 0.5 39.4 119.52 Within limit 

7 
Aristo Pharmaceuticals Pvt Ltd Village 	• 
Makhnumajra PO Bhud Teshil Baddi • 
Distt Solan HP 

7.44 12 0.6 614.95 	. 0.212 0 0 0 0 0 

. 
•I 

20.3 59.76 

. 

Within limit 

8 
Aristo Laboratories Pvt. Ltd. Vill. 
Makhnu Majra PO Bhud Teh Baddi Distt 
Satan HP 

7.17 14 0.4 545.86 0.588 0 0 0 0.5 0 17.9 91.63 Within limit 

9 
FDC Ltd Village Bhud Tehsil Baddi Dist 
Solan HP 	 _. 7.91. 2.4 0 716.87 0.24 0 0 0 0.5 0 _0.1 19.92 Within limit 

10 

Crius Life Sciences Pvt Ltd Malpur, 
Pargana Dharampur, Tehsil Baddi, 
District Solan Malpur Nalagarh, Solan 
Raddi 173905 

7.07 	• 340 4.4 839.5 2.08 4.48 

, 

0 0 5.88 0 67.2 924.28 Within limit 

11 
Cadila Healthcare Ltd Swaraj Majra, 
Juddi Kalan Post Baddi Tehsil Nalagarh 
Distt Solan HP 

7.1‘ 340 
. 

2.48 582 1.18 4.16 0 0 5.88 0 93.5 697.2 within limit 

12 
Osper Formufations, Plot No 134-6 
EPIP Phase -I Jharmajri Tehsil Baddi 
Distt Solan HP 

8./6 OA 0 98 0.112 0 0 0 , 	0 0 46.5 3.97 Within limit 

13 Cipla Ltd Unit I Vill Upper Malpur P.O. 
Bhud Tehsil Baddi Distt Solan HP 

'7.29 410, 3.2 -- 0.724 0.96 0 0 5.88 0 71 	' 776.88 Above limit 



Analysed by Shriram Institute For Industrial Research Annexure-1 

Sr. no Name and address _0(6 9‘  

P 	' 

BOD(350m 

TM 
FDS(2100m 

gM 
COD(1000m 

• gM 
Remarks 

1 Nectar Life sciences Ltd Formulation 
Plant Unit 6, 	Hill ton, Viii Bhatolikalan 

7.6 

.:. 

^ P 922 - 120 Within limit 

2 
Helios Pharmaceuticals Ltd Viii Malpur 
PO Bhud Tehsil Nalagarh Dist Solan 
HP 

77 49 1180 180 Within limit 

3  
Venus Remedies Ltd., Hill Top 
Industrial Estate Jharmajri EPIP Phase- 
I Bhatolikalah Tehsil Baddi Distt Solan 
HP 

7.8 2 912 12 Within limit 

4 Nector life science unit VII, Hill top, Viii 
Bhatolikalan 

7.3 92 5300 360 Within limit 

5 
Gopal Life Sciences Unit 2 Hill Top Ind 
Estate Near Export Zone Jharmajri 
Tehsil Baddi Distt Solan HP 

6.6 7 /936 52 
. 

Below limit 
. 

6 
MDC Pharmaceutical, Sal Road Baddi • 
Distt. Solan HP. 

7.2 58 830 240 Within limit 

7 
Aristo Pharmaceuticals Pvt Ltd Village 
Makhnumajra PO Bhud Teshil Baddi 
Distt Solan HP 

7.4 24 1424 100 Within limit 

8 
Aristo Laboratories Pvt. Ltd. Vill. 
Makhnu Majra PO Bhud Teh Baddi 
Distt Solan HP 	 _ 

7.5 14 

..- 
897 68 Within limit 

9 
FDC Ltd Village Bhud Tehsil Baddi Dist 
Solan HP 

7.3 4 972 20 Within limit 

10 

Crius Life Sciences Pvt Ltd Malpur, 
Pargana Dharampur, Tehsil Baddi, 
District Solan-Malpur, Nalagarh, Solan 
Baddi 173905 

6.9k 1544 1514 4320 

\ 

Above limit 

11 
Cadila Healthcare Ltd Swaraj Majra, 
Juddi Kalan Post Baddi Tehsil Nalagarh 
Distt Solan HP 

7.7 178 618 700 Within limit 

12 
Osper Formulations, Plot No 134-B 
EPIP Phase-I Jharmajri Tehsil Baddi 
Distt Solan HP 

7.6 1 84 8 Within limit 

13 Cipla Ltd Unit I Vill Upper Malpur P.O. 
Bhud Tehsil Baddi Distt Solan HP 

_ / 2 165 954 680 Within limit 



Annexure ll 
Sr.Nc Name of Unit Address of Unit Sampling point Date of 

collection 
Remarks 

1 Huhtamaki PPL Ltd Plot No. 9 Village Kunjhal, P.O. 
Barotiwala Tehsil Baddi Distt 

SoIan H.P. 

FOL of ETP 28.07.2021 Above limit 

2 RM Chemicals (P) Ltd EPIP-I, Jharmajri, Baddi Fol of Etp (inlet to CETP) 29.07.2021 Above limit 
3 Celebrity biopharma Hill top vill panga jharmajri FOL of ETP discharge to 

CETP 
28.07.2021 Above limit 

4 Metrocraft Bhatolikalan Baddi FOL of ETP discharge to 
CETP 

29.07.2021 Above limit 

5 lndoco Remedies Ltd. Katha Direct discharhe to CETP 29.07.2021 Above limit 

6 lndoco Remedies Ltd. (Unit-111) Katha FOL of ETP discharge to 
CETP 

29.07.2021 Above limit 

7 lym Pharmacia Plot No 5A Bhatolikalan FOL of ETP discharge to 
CETP 

29.07.2021 Above limit 

8 Panam cylinders Plot No 11 IA Bhatolikalan Collection discharge to 
CETP 

29.07.2021 Above limit 

9 Bhandora organic products 
Ltd. 

Plot no-26 Himuda Bhatolikalan 
Baddi. 

FOL of ETP discharge to 
CETP 

29.07.2021 Above limit 

10 Acme life (tech 11p) Plot no 103-105 EPIP -1 FOL OF ETP (Inlet to 
CETP) 

28.7.21 Above limit 

11 Scott Edil pharmacia Plo no 56 EPIP -1 Baddi FOL OF ETP (discharge to 
CETP) 

29.7.21 Above limit 

12 Mile stone unit 8 jharmajri baddi FOL OF ETP (discharge to 
CETP) 

30.7.21 Above limit 

13 Sanshul engineer P.No 114 EPIP -1 engineers Collection tank to CETP 28.7.21 Above limit 
14 Indogreen plastic technologies Kh.no 12 Katha Baddi FOL of ETP 29.7.21 Above limit 

15 GII Industries Plot no 8 EPIP-I Jharmajri Baddi Caollectrion tank to CETP 28.7.21 Above limit 

16 Curetech Skincare Plot No -34 Phase-1V 
Bhatolikalan Baddi 

final outlet of ETP 29.7.21 Above limit 

17 Mediwell Biotech Bhatolikalan Baddi final outlet of ETP 29.7.21 Above limit 
18 Kingston Aqua Industries Plot -3 Himuda Flats 

Bhatolikalan 
final outlet of ETP 29.7.21 Above limit 

19 Temple packaging bhatolikalan baddi collectiuon tank to cetp 28.7.21 Above limit 
20 Amster lab unit-ii Hill top bhatolikalan FOL OF ETP (discharge to 

CETP) 
28.7.21 Above limit 

21 Saundrya prasadhan Jharmajri baddi FOL OF ETP (discharge to 
CETP) 

28.7.21 Above limit 

22 Yash appliances Katha baddi FOL OF ETP (discharge to 
CETP) 

29.7.21 Above limit 

23 GM H LABO Bhatolikalsan baddi FOL OF ETP (discharge to 
CETP) 

29.7.21 Above limit 

24 Acme life (tech 11p) LLP Jharmajri Baddi FOL OF ETP (discharge to 
CETP) 

20.7.21 Above limit 

25 Sun Pharma Hill top Bhatolikalan Baddi FOL OF ETP (discharge to 
CETP) 

20.7.21 Above limit 

26 Nectar lifesciences ltd unit-II Hill top Bhatolikalan Baddi FOL OF ETP (discharge to 
CETP) 

20.7.21 Above limit 

27 Innova Captab ltd Hill top Bhatolikalan Baddi FOL OF ETP (discharge to 
CETP) 

20.7.21 Above limit 

28 Loreal india pvt ltd EPIP Phase-I Jharmajri FOL OF ETP (discharge to 
CETP) 

20.7.21 Above limit 

29 Elfin Drugs Pvt. Ltd Village Bersam, Nalagarh FOL of ETP cum STP. 21.7.2021 Above limit 
30 Panacea Biotech Village Bhud, Baddi, FOL Discharge to CETP 21.7.2021 Above limit 
31 Yash Appliances Plot No 04 & 06, Behind Coca 

Cola, Katha, Baddi 
FOL of ETP discharge to 

CETP 
29.07.2021 Above limit 

32 Signam Electrowave Plot no 7 D1C IA abddi FOL of ETP discharge to 
CETP 

20.07.2021 Above limit 

33 Jupiter Solar power Ltd. katha Baddi FOL of ETP discharge to 
CETP 

20.07.2021 Above limit 

34 life vision healthcare • Plot no140 EPI phase _I 
Jharmajri Baddi 

FOL of ETP discharge to 
CETP 

29.07.2021 Above limit 

35 Xcell labs 146 EPIP phase-I Jharmajri 
Baddi 

FOL.  of ETP discharge to 
CETP 

29.07.2021 Above limit 

36 Alpha products Kh.No 171/1 bhatolikalan Baddi FOL of ETP discharge to 
CETP 

29.07.2021 Above limit 

37 Unix biotech Pvt. Ltd PI.No 27 EPIP Baddi FOL of ETP discharge to 
CETP 

29.07.2021 Above limit 

38 Nihal Healthcare Plot nO 33 EPIP Baddi FOL of STP 29.07.2021 Above limit 
39 Axiom Controls Ltd. Pl.no 2-III Epip Baddi FOL of ETP 29.07.2021 Above limit 



- 0 - 
4C M/s Krypton Pharmaceutical plot no 69,EPIP-I Jharmajri FOL OF ETP (discharge to 

CETP) 
29.7.21 Above limit 

41 Aeon polymer plot no -80,EPIP-I Jharmajri FOL OF ETP (discharge to 
CETP) 

29.7.21 Above limit 

42 Manjushree Technopack ltd plot no -70,71,EPIP-1Jharmajri storage tank to cetp 29.7.21 Above limit 

43 Torque pharmaceutical pvt ltd plot no -13B-14,EPIP-I FOL OF ETP (discharge to 
CETP) 

29.7.21 Above limit 

44 Symbiotic Drugs & diabetic 
care p ltd 

plot no -35,EPIP-I FOL OF ETP (discharge to 
CETP) 

29.7.21 Above limit 

45 Indogreen plastic technologies Kno 12 katha Baddi FOL OF ETP (discharge to 
CETP) 

29.7.21 Above limit 

46 Kahna Biogenotic plot no 1C EPIP-I jharmajri FOL OF ETP (discharge to 
CETP) 

29.7.21 Above limit 

47 Radiant casting plot no 288,EPIP-I Jharmajri FOL OF ETP (discharge to 
CETP) 

29.7.21 Above limit 

48 Yash Appliances Plot No 04 & 06, Behind Coca 
Cola, Katha, Baddi 

FOL of ETP discharge to 
CETP 

29.07.2021 Above limit 

49 Volcano Electrical Industries Plot No 37, Himuda IA Baddi FOL of ETP discharge to 
CETP 

29.07.2021 Above limit 

50 Maneesh Pharmaceuticals Balyana near Hill Top 
Barotiwala, 

FOL of ETP discharge to 
CETP 

30.07.2021 Above limit 

51 Micro Turner Unit-II Jharmajri Baddi FOL of ETP discharge to 
CETP 

29.07.2021 Above limit 

52 Sarvotham care Jharmajri baddi FOL of ETP discharge to 
CETP 

29.07.2021 Above limit 

53 Ozone pharma Katha baddi FOL of ETP discharge to 
CETP 

29.07.2021 Above limit 

54 SSF Plastic india ltd. Kh. 681/82 hadblast No-211 
Katha 

FOL of STP 29.07.2021 Above limit 

55 Euphoria India Pharmaceutical 145 HPSIDC Baddi Collection tank discharge to 
CETP 

30.7.21 Above limit 

56 RCI Industries & 
Ttechnologoies 

84 HPSIDC baddi FOL OF ETP (discharge to 
CETP) 

30.7.21 Above limit 

57 Cure tech =Formulation Judi kalan Baddi FOL OF ETP (discharge to 
CETP) 

30.7.21 Above limit 

58 IVN HERBAL Khasra no 63 judikalan Baddi FOL OF ETP (discharge to 
CETP) 

30.7.21 Above limit 

59 Preet remedies 184 HPSIDC FOL OF ETP (discharge to 
CETP) 

30.7.21 Above limit, 

60 Marc laboratories 

, 

107 HPSIDC Baddi FOL OF ETP (discharge to 
CETP) 

30.7.21 Above limit 

61 Cyper Pharma Sai Road Baddi Storage tank to CETP 31.7.21 Above limit 
62 Lifecare Remedies (MPL 

pharma-iii) 
IA Ext-II Baddi Storage tank discharge to 

CETP 
31.7.21 Above limit 

63 AV Auto Industries p ltd Plot No 59-60 IA Baddi FOL of ETP discharge to 
CETP 

31.7.21 Above limit 

64 Paclean Venture 175 DIC IA Baddi FOL of ETP discharge to 
CETP 

31.7.21 Above limit 

65 Alaina Healthcare Pvt Ltd Jharmajri, Baddi FOL of ETP discharge to 
CETP by unit 

31.07.2021 Above limit 

66 Biogenetic Drugs Pvt Ltd. Jharmajri, Baddi FOL of ETP discharge to 
CETP by unit 

31.07.2021 Above limit 

67 SK Files & Tools Village Bauranwala PO 
Barotiwala 

FOL of ETP discharge to 
CETP 

3.8.21 Above limit 

68 Milestone gear unit-IV Barotiwala Nalagarh Discharge to CETP 3.8.21 Above limit 
69 Haripur kradft company Village bated barotiwala Discharge to CETP 3.8.21 Above limit 
70 Haripur paper company villaged bated bnarotiwwala Discharge to CETP 3.8.21 above limit 
71 Polestar power industries Haripur road barotiwala FOL of ETP discharge to 

CETP 
3.8.21 above limit 

72 YL Pharma Katha Baddi FOL of ETP discharge to 
CETP 

3.8.21 Above limit 

73 Luminous Power Technologies Village Malpur Bhud Baddi FOL OF STP (discharge to 
CETP) 

2.8.21 Above limit 

74 Health Biotech limited Village Sandholi Baddi FOL of ETP discharge to 
CETP 

3.8.21 Above limit 

75 Ancorotti Cosmetic india Plot no 12 Katha Baddi FOL of ETP discharge to 
CETP 

2.8.21 Above limit 

76 Helios Pharmaceutical Malpur Bhud baddi FOL of ETP discharge to 
CETP 

2.8.21 Above limit 

77 Reckitt benkiser healthcare Village Sandholi Baddi FOL of ETP cum STP 
dischage to cetp 

2.8.21 Above limit 

78 Pearl polymer Limited Village Sandholi Baddi FOL OF STP (discharge to 
CETP) 

2.8.21 Above limit 
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79 Aishwariya Healthcare Ltd Unit- 
I 

Vill Thana, Baddi FOL of ETP discharge to 
CETP 

31.07.2021 Above limit 

80 BHC Ayruvedic Lab (P) Ltd 
(Pharma) 

Unit-II (Fortscheitt Healthcare 
Ltd.)Vill Thana, Baddi 

FOL of ETP discharge to 
CETP 

31.07.2021 Above limit 

81 Martin & Brown Bioscience Malku Majra, Baddi FOL of ETP discharge to 
CETP 

31.07.2021 Above limit 

82 MDC Pharmaceuticals Pvt. Ltd Sai Road Baddi FOL of ETP discharge to 
CETP 

31.7.21 Above limit 

83 Marigman Cosmetics KH. no- 677 Sai Road FOL of ETP discharge to 
CETP . 

31.07.21 Above limit 

84 Pharmaniox Pharmaceuticals Plot no-10 HPSIDC Ext. IA Baddi FOL of ETP discharge to 
CETP 

31.07.21 Above limit 

85 Himachal Cosmetics Pvt.ltd. Opp. Radha Sawami Satsant 
Kuruwana Baddi 

collection taank discharge to 
CETP 

31.07.21 Above limit 

86 Shervotech pharmaceuticals Plot. No-82/4  HPSIDC IABaddi FOL of ETP Discharge to 
CETP 

31.07.21 Above limit 

87 Ozone Ayurvedies Unit-II Plot No- 216 HPSIDC Ext. IA 
Baddi 

FOL of ETP Discharge to 
CETP 

31.07.21 Above limit 

88 BRD medilabs Unit-li Plot no-20 HPSIDC IA Baddi FOL of ETP Discharge to 
CETP 

31.07.21 Above limit 

89 Aroma Aromatics & Flavours Plot no-67-69 DIC baddi FOL of ETP Discharge to 
CETP 

31.07.21 Above limit 

90 Forgo Pharmaceutical Plot no 27 IA Barotiwala Baddi Final outlet of ETP 7.8.21 Above limit 

91 Richfeel Health & Beauty Village Bhud Tehsil Baddi Collection tank discharge to 
CETP 

5.8.21 Above limit 

92 Shri ramesh industry Juddikalan Baddi Discharge toi CETP 5.8.21 Above limit 
93 Gupta property developers Judikalan Baddi Collection Tank direct 

discharge to CETP 
5.8.21 Above limit 

94 Zoya herboceutical Village katha Baddi Collection Tank to CETP 6.8.21 Above limit 
95 Sabson fastner Plot no 46 HPSIDC Collection Tank to CETP 6.8.21 Above limit 
96 Aspee spring limited Village Kuranwala Mandhala 

Baddi 
FOL of ETP discharge to 

CETP 
6.8.21 Above limit 

97 Aspee sons 
Village Kuranwala 

Village Kuranwala Mandhala 
Baddi 

Finaloutlet of ETP 6.8.21 Above limit 
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 1st January, 2016 

S.O. 4(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment (Protection) 
Act, 1986 (29 of 1986). the Central Government hereby makes the following rules further to amend the 
Environment (Protection) Rules, 1986, namely:- 

1. Short title and Commeneement.--(1)These rules may be called the Environment (Protection) 
Amendment Rules, 2015. 

(2) 	They shall come into force on the date of their publication in the Official Gazette. 

2. In the Environment (Protection) Rules, 1986, in Schedule-I,— 

(a) the serial number 41 and the entries relating thereto, shall be omitted: 

(b) for serial number 55 and the entries relating thereto, the following serial number and entries shall be 
substituted, namely: 

S. No. Industry Parameter Standards 

(1) (2) (3) (4) 

"55. Common Effluent 
Treatment 

Plants(CETP) 

A. Inlet Quality 
Standards 

For each Common Effluent Treatment Plant (CETP), the State Board will 
prescribe Inlet Quality Standards for General Parameters, Ammonical-
Nitrogen and Heavy metals as per design of the Common Effluent Treatment 
Plant (CETP) and local needs & conditions. 

B: Treated 
Effluent Quality 

Standards 

Max. pertnissible values 
(in milligram/litre except for pH and Temperature) 

Into inland 
surface water 

On land for 
irrigation 

into sea 

General Parameters 

pE 6 - 9 6 - 9 6 - 9 

Biological Oxygen 
Demand, BOD3, 27 " C 

30 100 100 

Chemical Oxygen 
Demand (COD) 

250 750 250* 

Total Suspended Solids 
(TSS) 

100 100 100 

Fixed Dissolved Solids 
(FOS) 

2100* 2100* 
NS

*  
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Specific parameters 
Temperature, " C  Shall not 

exceed more 
than 5°C above 
ambient water 
temperature  

Shall not 
exceed more 
than 5°C above 
ambient water 
temperature  

Shall not 
exceed more 
than 5°C above 
ambient water 
temperature 

10 10 1.0 Oil & Grease 
Ammonical —Nitrogen 
	

50 

Total Kjeldahl 
	

50 
Nitrogen (TKN) 

NS*  50 

NS
*  50 

10 50 Nitrate- Nitrogen 
NS 

Phosphates, as P 5 
NS

*  
NS*  

Chlorides 1000 1000 
NS - 

1000 1000 Sulphates, as SO4  =1: NS 

Flouride 15 2 
5 Sulphides, as S 

Phenolic compounds 
	

1 
as C,1-150H) 

1 5 

1 Total Res. Chlorine 
Zinc 15- 15 .7) 

Iron 3 3 3 
3 3 3 Copper 
2 2 Trivalent Chromium 

Manganese 2 
NS

*  

Nickel 3 
NS 

Arsenic 0.1  0.2 
NS*  

Cyanide, as CN 0.2 	. 
NS*  

0.2 

Vaned Mm ().2 0.2 
NS*  

Lead 0.1 0.1 
NS*  

Hexavalem Chromium 
	

0.1 
NS*  

0.1 

Selenium 0.05 0.05 
NS*  

Cadmium. 0.05 0.05 
NS*  

Mercury 0.01 0.01 
NS*  

Bio-assay test  As per industry-
specific 
standards  

As per 
industry-
specific. 
standards  

As per 
industry-
specific 
standards 

*.NS-Not specified 
Notes: 
1. 	*Discharge of treated effluent into sea shall be through proper marine outfall. The existing shore 

discharges shall be converted to marine outfalls. In cases where the marine outfall provides a 
minimum initial dilution of 150 times at the point of discharge and a minimum dilution of 1500 
times at a point 1.00 m away from discharge point., then, the State Board may relax the Chemical 
Oxygen Demand (COD) limit: 
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Provided that the maximum permissible value for Chemical Oxygen Demand (COD) in treated 
effluent shall be 500 milligram/litre. 

1. 

	

	*Maximum permissible Fixed Dissolved Solids (FDS) contribution by constituent units of a 
Common Effluent Treatment Plant (CETP) shall be 1000 milligram/litre. In cases where Fixed 
Dissolved Solids (FDS) concentration in raw water used by the constituent units is already high 
(i.e. it is more than 1100 milligram/litre) then the maximum permissible value for Fixed Dissolved 
Solids (FDS) in treated effluent shall be accordingly modified by the State Board. 

3. In case of discharge of treated effluent on land for irrigation, the impact on soil ancl groundwater 
quality shall be monitored twice a year (pre- and post-monsoon) by Common Effluent Treatment 
Plants (CETP) management. For combined discharge of treated effluent and sewage on land for 
irrigation, the mixing ratio with sewage shall be prescribed by State Board. 

4. Specific parameters for some important sectors, selected from sector-specific standards 

Sector Specific Parameters 

Textile Bio-assay test, Total Chromium, Sulphide, Phenolic compounds 

Electroplating Industries Oil & Grease, Ammonia-Nitrogen, Nickel, Hexavalent Chromium, 
Total 	Chromium, 	Copper, Zinc, Lead, 	Iron, 	Cadmium, 	Cyanide, 
Fluorides, Su lphi des, Phosphates, Sulphates, 

Tanneries Sulphides, Total Chromium. Oil & Grease, Chlorides 

Dye & Dye Intermediate Oil & Grease, Phenolic compounds, Cadmium, Copper, Manganese, 
Lead, Mercury, Nickel, Zinc, Hexavalent Chromium, Total Chromium. 
Bio-assay test, Chlorides, Sulphates, 

Organic chemicals 
manufacturing industry 

Oil & Grease, Bio-assay test, Nitrates, Arsenic, Hexavalent Chromium, 
Total Chromium, Lead, 	Cyanide, Zinc, Mercury, Copper, Nickel, 
Phenolic compounds, Sulphides 

Pharmaceutical industry Oil 	& 	Grease, 	Bio-assay 	test, 	Mercury, 	Arsenic, 	Hexavalent 
Chromium, 	Lead, 	Cyanide, 	Phenolic- 	compounds, 	Sulphides, 
Phosphates." 

[F. No. Q-15017/18/2014-CPW] 

Dr. RASHID HASAN, Advisor 

Note- The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, 
Sub-section (i) vide number S.O. 844(E), dated the 19th November, 1986 and subsequently amended vide the 
following notifications:— 

S.0. 433(E), dated the 18" April 1987; G.S.R. 176(E) dated the 2nd  April, 1996; G.S.R. 97(E), dated the 
1 Sth -Febr uar y , 2009; G.S.R. 149(E), dated the 4th  March, 2009; G.S.R. 543(E), dated the 22" July, 2009; 
G.S.R. 739(E), dated the 9" September, 2010; G.S.R. 809(E), dated the 4th  October, 2010, G.S.R. 215(E), 
dated the 15" March, 2011; G.S.R. 221(E), dated the 18"' March, 2011; G.S.R. 354(E), dated the 2" May, 
2011; G.S.R. 424(E), dated the V June. 201 1; G.S.R. 446(E), dated the 13th  June, 2011; G.S.R. 152(E), dated 
the le March, 2012; G.S.R. 266(E), dated the 30" March, 2012; and G.S.R. 277(E). dated the 
31' March, 2012; and G.S.R. 820(E), dated the 9" November, 2012; G.S.R. 176(E), dated the le March, 
2013; G.S.R. 535(E), dated the 7th  August, 2013; G.S.R. 771(E), dated the 1 1" December, 2013; G.S.R. 2(E), 
dated the 2" January, 2014; G.S.R. 229 (E), dated the 28" March, 2014; G.S.R. 232(E), dated the 31" March, 
2014; G.S.R. 325(E), dated the 07" May, 2014, G.S.R. 612(E). dated the 25th  August, 2014; G.S.R. 789(E), 
dated the 11th November. 2014 and lastly amended vide notification S.O. 3305(E), dated the 
7th December, 2015. 

Printed by the Manager. Government of India Press, Ring Road, Mayapuri, New Delhi-110064 
and Published by the Controller (7if Publications, Delhi-110054. 



Annexure IV 

IN THE HON'BLE HIGH COURT OF 

HIMACHAL PRADESH AT SHIMLA 

CWP NO. of 2021 

In Re:- 

1. BaddiBarotiwala Nalagarh Industries Association (BBNIA) 
With its registered office at, 
EPIP, Phase-I, Thadmajjri, Baddi, 
District Solan H.P. 1741003, 
through its Executive head Sh. Rajeev Satya 
and its duly Authorized Representative. 

Petitioner 

Versus 

1 	State of H.P. through Principal Secretary, 
Environment Science &Technology 
to the Government of H.P 
(also ex-officio Chairman of the 
H.P Pollution Control Board) 
Civil Secretariat, Shimla 171002. 

2. Himachal Pradesh Pollution Control Board 
through its Member Secretary 
Him - Parivesh, 
Phase-III New Shimla- 171009. 

3. The Member Secretary 
Himachal Pradesh Pollution Control Board 
Him -Parivesh, 
Phase-III New Shimla- 171009. 

4. Municipal Council Baddi 
District Solan 
Through its Executive Officer. 

...Respondents 

Civil Writ petition under Article 226 of the 

Constitution, for issuance of appropriate writ 

order or direction in favour of the petitioner and 

against the respondents to:- 



— I 

(a) Issue a writ of certiorari to quash Annexure P-13 

i.e. the impugned notification No. STE-F(2)-1/2017 

dated 26.12.2019, issued by the respondent No.1 in 

the absence of any jurisdiction/authority and 

against the mandate of the provisions of the 

Water(Prevention and Control of Pollution) Act 

1974, with consequential benefits flowing there 

from in favour of the Petitioner Association and 

against the respondents; 

(b) In the alternative, in case prayer(a) does not find 

favour with this Hon'ble Court, then to Issue a writ 

of mandamus declaring that the notification of 

26/12/2019 i.e Annexure P-13,  is not applicable in 

the case of industries connected with the Common 

Effluent Treatment Plant and having hydraulic 

loading of less than 200 KLD, in terms of the 

Environmental Clearance granted by the Ministry 

of Environment and Forests i.e Annexure P-6 in 

consonance with the recommendations made by the 

Committee constituted on 25/8/2020, as reiterated 

by the respondent no.3 in terms of his letter of 

18/9/2020 Le Annexure P-15; 

(c) Issue a writ of mandamus directing the respondent 

No.4 to immediately and without any delay ensure 

that the domestic/ household sewerage connection 

to the CETP is in terms of notification of 

27/10/2010 i.e Annexure P-3 is implemented; 

(d) Issue a writ of mandamus directing the respondent 

No.1 State to constitute the respondent No. 2 H.P 

Pollution Control Board strictly in accordance with 

the provisions of Section 4 of the Water 



(Prevention and Control of Pollution) Act 1974 and 

the directions given by the Hon'ble Supreme Court 

of India in Techi Tagi Tara Vs Rajender Singh 

Bhandari and others; 

(e) Call for the records of the case; 

(f) Allow any other relief deem fit by this Hon'bie 

Court in favour of the petitioner association and 

against the respondents in the peculiar facts and 

circumstances attaining to the present case; 

(g) Allow the cost of this petition in favour of the 

petitioner and against the respondents. 

Shimla 	 Petitioner Association 

Dated:28/8/2021 

Arjun Lall/ 

Through Advocate 

au_ 	d , 
ar 
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MAY IT PLEASE YOUR LORDSHIPS:- 

1. That the Petitioner Association is registered as a society 

under the H.P. Societies Registration Act 2006. The name 

of the society is Baddi Barotiwala Nalagarh Industries 

Association ("hereinafter referred to as BBNIA") with its 

registered office at EPIP Jhadmajri Road, EPIP, phase-I 

Jhadtnajri, Baddi, District Solan H.P.. The main object of 4t 
the society is to promote the Industries in the Baddi 

Barotiwala, Nalagarh Industrial Areas of H.P., including 

the object to take up issue of interest of the industries 

with various authorities. The Petitioner Association also 

acts as an interface between the Government of H.P 

including the respondent No.2 i.e the H.P Pollution 

Control Board and its Member Industries, which are the 

registered members and constitute a part of the 

association i.e. (BBN1A). In terms of the resolution 

passed by the Executive Committee of the Association 

dated 9/8/2021, the Executive Head Sh Rajeev Lochan 

Satya has been authorized to institute, sign and verify and 

prosecute the present writ petition on behalf of the 

Petitioner Association and to agitate the cause of its 

Member Industries. Accordingly, the present writ petition 

is being filed by the Petitioner Association acting through 

its Executive Head Sh Rajeev Lochan Satya. The 

certificate of registration of the Petitioner Association 

and the resolution in favour of the aforesaid person are 

annexed hereto as Annexure P-1 collv. The Articles of 

Association and the Memorandum of Association of the 

Petitioner Association are annexed collectively as 



S 
Annexure P-2 Coliv.  Any company registered under the 

Companies Act 1956 or corporation, cooperative society 

partnership firm and a sole proprietorship concern having 

its office or place of business within the Baddi 

Barotiwala municipal or cantonment area, is eligible to 

become a member of the Association. 

2. That the respondent no.1 is the Principal Secretary 

Environment, Science and Technology, Govt of H.P and 

in which capacity, he is also the ex-officio Chairman of 

the H.P Pollution Control Board i.e respondent no.2. The 

respondent no.2 is the H.P Pollution Control Board 

(hereinafter referred to as the Board), which is 

mandatorily required to be constituted strictly in terms of 

Section 4 of the Water (Prevention and Control of 

Pollution) Act 1974(hereinafter referred to as the Water 

Act). However, the said respondent no.2 Board is not 

presently constituted as per the mandate and requirement 

of law and the directions given by the Hon'ble Supreme 

Court of India in Techi Tagi Tara vs Rajinder Singh 

Bhandari. Furthermore, the members of the respondent 

no.2 Board are required to be appointed in consonance 

with Section 4(a) to (f) of the Water Act. The members of 

the Board have not been appointed/ nominated to the 

respondent no.2 Board in accordance with the aforesaid 

provisions of the Act. Therefore, any action taken 

purported to be taken by the Board, including any 

recommendations made qua prescription/notification of 

the inlet quality norms, are illegal and not binding, being 



against the well-established principle of "coram non 

judice". 

3. That the respondent no.2 Board, is the H.P Pollution 

Control Board, is required to be established in terms of 

Section 4 of the Water Act of 1974. Presently no 

members as required in terms of Section 4(b) to (e) stand 

nominated to the respondent no.2 Board. The respondent 

no.3 is the Member Secretary of the respondent no.2 

Board, who as per the mandate of Section 4 of the Water 

Act, looks after the day-to-day fimctioning of the 

respondent no.2 Board, which is required to act 

collectively in the matter of regulation of water pollution 

in the State of H.P. 

4. That the Petitioner Association by means of the present 

writ petition, is espousing the cause of those Medium and 

Small and Micro Scale Industries registered under the 

MSME Act, which are Members Industries of the 

Petitioner Association and are having a hydraulic loading 

capacity of less than 200 KLD. The aforesaid Member 

Industries were mandatorily required to connect 

themselves to the Common Effluent Treatment Plant. 

They are approximately 100 in number, discharging 

effluent with FDS more than 2100 mg/l. They are 

aggrieved by the various acts of omission and 

commission attributable to the respondents No. 1 to 3 and 

more so the respondent no.2 Board, (the constitution of 
which is in complete violation of the provisions of the 

Water Act and the mandatory directions issued by the 

Hon'ble Supreme Court of India in Techi Tagi Tara Vs 



Rajender Singh Bhandari and others as reported in 

2018(11) SCC 734).The Hon'ble Apex Court while 

interpreting the provisions of Water Act, held that any 

appointment of the Chairman and the Member Secretary 

including the non-appointment of other members of the 

Pollution Board, in violation of Section 4 of the Water 

Act cannot be countenanced. Therefore, it is respectfully 

submitted that any act done by them would be void ab 

initio on the ground of being Coram Non Judice. In 

addition, thereto, the respondent no.1 has arbitrarily and 

without any authority of law and in contravention to the 

provisions of Section 17 of the Water Act, and on a 

purported recommendation of an improperly constituted 

respondent no.2 Board, issued a notification No. STE-

F(2)-1/2017 of 26/12/2019 in partial modification of an 

earlier notification of 17/3/2018, whereby additional inlet 

quality norms for the Common Effluent Treatment Plant 

have been prescribed and which are now being sought to 

be enforced even against those MSME Member 

Industries having an hydraulic load of less that 200 KLD, 

against the terms of the Environmental Clearance granted 

at the time of setting up of the CETP. 

5. That it is also humbly clarified at the very outset that the 

present Petitioner Association is entitled to invoke the 

writ of jurisdiction of this Hon'ble Court in terms of the 

liberty granted by the Hon'ble Apex Court in terms of its 

decision as rendered in TechiTagi Tara Vs Rajender 

Singh Bhandari and others. The Association has the 

necessary locus to espouse the cause of its Member 



Industries collectively collectively and in a representative capacity. 

Moreover the present issue relates to the functioning of 

the Common Effluent Treatment Plant(here in after 

referred to as the CETP), which was established under 

the orders of this Hon'ble High Court, as it was deemed 

expedient and absolutely essential and necessary to set up 

a common effluent treatment plant, with 25 MLD 

capacity (to be set up in two phases as detailed here in 

below). 

6. That the CETP was to cater to the effluent treatment 

needs of over 450 Members Industries situated within the 

catchment area of the CETP in the Baddi Barotiwala 

Nalagarh Industires Area belt in District Solan, H.P. Out 

of the total cost project Rs 60.95 Crore funding up to 

82% of the cost mounting to Rs 50.09 crores was 

contributed by the Central Government and H.P State 

Government and the balance 18% amounting to Rs. 10.86 

Crore was contributed by the Member Industries of the 

petitioner Association and Baddi Infrastructure (SPY of 

BBNIA). The Member Industries were mandated to 

divert all of their industrial/ sewage effluent to the CETP 

and were instructed / directed hence obligated not to have 

any independent treatment facility of their own or 

disposed of any water effluent otherwise. The 

requirement of sending the discharge for treatment to the 

CETP was also made maridatory so to make the 

functioning of the CETP, more viable and efficient. In the 

aforesaid background the respondent No.1 state issued an 

order dated 27.10.2010, which mandatory required all 
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industries to be connected with the CETP as a condition 

precedent for grant of a consent to operate. The copy of 

the order dated 27.10.2010 as annexed hereto as 

Annexure P-3. The order specifically stipulates that all 

municipal sewerage and industrial effluent discharge in 

the Baddi, Barotiwala and Nalagarh areas, was to be 

treated and routed through the CETP alone. 

7. That at this juncture, it would be pertinent to mention that 

Baddi Infrastructure, is a Special Purpose Vehicle (SPV) 

incorporated by the Petitioner Association under Section 

25 of the Companies Act 1956, established the CETP. 

However, in terms of the orders passed by the floreble 

High Court in CWPIL 13 of 2006, it was directed to 

ensure that both the effluent generated by the industries 

as well as the sewage, should be treated by the CETP, 

proposed to be established. Copy of order of 20/8/2010 

passed in CWPIL 13 of 2006, is annexed hereto as 

Annexure P-4. Consequently, a Detailed Project Report 

(DPR) was prepared on 30/10/2010, copy of relevant 

portion/ portion qua treatment of TDS/ FDS whereof is 

annexed hereto as Annexure P-5(The petitioner 

undertakes to produce the entire DPR, if so directed by 

this Hon'ble Court). At this stage it would be pertinent to 

mention that in terms of the DPR, the CETP was 

proposed to be set up and it was to be executed in two 

phases. Wherein as per Phase-I thereof, no treatment 

facility for removal of TDS/ FDS effluent, had been 

catered/ provided for. The Phase-II of the execution of 
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the CETP which related to the establishment of Nano-

filtration technology (for treatment of TDS/ FDS norms), 

was to be jointly funded by the respondent no.1, and pro-

forma respondent No.4 in terms of the DPR. 

8. That consequent to the decision of the respondents No. 

land 2 to set up the CETP, Environmental Clearance for 

establishing and development of the purposed CETP was 

granted on 08.01.2013, copy whereof as annexed hereto 

as Annexure P-6.  A perusal of the Environmental 

Clearance will show that the CETP was to cater to 1262 

Industrial Units/ plots in the Industrial Area of Baddi 

Barotiwala. Most importantly, in terms of the 

Environment Clearance and more particularly Specific 

Condition No.8(v) thereof, Member Industries with 

Hydraulic loading of more than 200 KLD were alone 

required to treat effluent generated by them at their 

existing on-site effluent treatment plant, before sending 

the same to the CETP for further treatment. However, at 

the time of granting the• consent to establish, only 428 

industries were found to be suitably placed within the 

"command area" of the CETP, to be viable for sending 

the effluent generated by them, as the balance number of 

Industrial Units were not having any effluent to discharge 

to CETP. 

9. That in order to ensure the optimal use and functioning of 

the CETP, a meeting was held on 03.04.2017 under the 

Chairmanship of respondent No. 1. Therein it was 

decided that in view of the installation and operation of 

the CETP, until and unless directed by the respondent 
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No. 2 Board, the Member Industries were only to operate 

their Primary Effluent Treatment Plant for providing 

limited primary treatment(which all member industries 

are providing), so long as they were connected with the . 

CETP. Since as per the DPR, the CETP was to be 

established to cater to all kinds of effluent and incase all 

industries in terms of Annexure P-3 had been directed to 

be connected with the CETP, the requirement of 

specialized treating of the effluent at their respective 

Effluent Treatment Plants had been dispensed with. Copy 

of the minutes of meeting dated 03.04.2017 are annexed 

hereto as Annexure P-7.  In terms thereof all the Member 

Industries of the Petitioner Association, more particularly 

those with a hydraulic loading of less than 200 KLD, 

which already connected to the CETP, entered into tri-

partite agreements with the operator of the CETP and 

Baddi Infrastructure. A copy of one of such tripartite 

agreement is annexed hereto as Annexure P-8. 

10. That subsequently the issue relating to the functioning of 

• the CETP was again taken up sou moto, by the Hon'ble 

High Court in terms of petition i.e CWPIL 11 of 2016. It 

was pointed out therein that though the CETP had been 

established, however it was not being optimally utilized. 

Against the carrying capacity of 25 MLD, only 13-16 

MLD of effluent was being received by the CETP. Out 

of the 428 units within the "command area" only 351 

Units were connectible to the CETP. Directions were 

given by this Hon'ble Court to the respondent no.3 to 

ensure that all the remaining units are immediately 



connected with the CETP. Copy of order of 23/8/2017 

passed in CWPIL 11 of 2016 is annexed hereto as 

Annexure P-9.  

11. That the conditions of the Environmental Clearance read 

in conjunction with the Minutes of Meeting already 

annexed hereinabove as Annexure P-7 will show that so 

long as the Member Industries (more particularly those 

with less than 200 KLD hydraulic discharge) were 

connected with the CETP and paying the requisite 

treatment charges/ fees as per the Tripartite Agreement, 

they were only required to provide basic primary 

treatment at their own effluent treatment plants. 

However, the said effluent treatment plants were and are 

not technologically set up to treat Total Dissolvable 

Solids/ Fixed Dissolvable Solids (hereinafter referred to 

as the TDS/ FDS norms), which have been introduced as 

an inlet quality norm, in terms of the impugned 

notification of 26/12/2019. In case all the Member 

Industries, majority of which are small time MSME 

industries, are compelled to adhere to the norms so 

introduced on 26/12/2019 and more so with respect to 

TDS/ FDS norms, the same would render the setting up 

of the CETP redundant and non-existent. Not only would 

the Member Industries be compelled to invest in 

upgradation of their own treatment Plants, they would 

have to continue to make payments for the treatment of 

the same already treated effluent to the CETP also. 

12. That the Member Industries as per the Environmental 

Clearance and on payment of the necessary charges have 
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been sending their effluent for treatment to the CET?. It 

for this reason that the respondent no.2 Board never 

prescribed inlet quality norms for the CETP. As per the 

mandate of the respondents 1 and 2 read with the 

Environmental Clearance, the Member Industries with 

less than 200 KLD hydraulic effluent, were required to 

send their effluent for treatment to the CETP alone and 

for which regular charges are paid to the operator of the 

CETP i.e pro-forma respondent no.4. 

13. That at this juncture it would be pertinent to bring to the 

notice of this Hon'ble Court that, keeping in mind the 

notification issued by the respondent no.1 i.e Armexure 

P-3 whereby all Industries were to be connected to the 

CETP. The CETP was designed in a manner so as to treat 

and deal with each type of effluent. For this purpose, the 

effluent was categorized into five different categories i.e 

Cat-I to cat-v, and different pipelines were laid to 

receive the different category of effluent which are under: 

Category 
Cat-I 

Sector of Industry 
Food, paper and 
Textile 

Units 
89 

Effluent 
discharge(MLD) 
15.65 

Cat- 
II 

Soaps 	and 
detergents 

112 2.0 

Cat- 
III 

Pharmaceuticals 213 2.9 

Cat- 
IV 

Dyeing 4 2.0 

Cat- 
V 

Electroplating, 
metalsurface 
finishing 

31 0.042 



• However, in the first phase of the project, the CETP was 

set up to treat all parameters except TDS/ FDS. 

Treatment of TDS/FDS effluent was to be implemented 

only in Phase-11 of the project, by establishing of a Nano 

Filtration unit. This would be evident from a Perusal of 

the Detailed Project Report already annexed here in 

above. 

14. That •once the Member Industries, stood connected with 

the CETP, the respondent no.1 and 2 were jointly and 

severally responsible along with the CET? to ensure that 

the outlet discharge parameters as prescribed and notified 

under the Environment Protection rules were being met 

by the CETP. The respondents 1 and 2 were to ensure 

that the CETP was equipped and upgraded to deal with 

the validly prescribed norms. 

15. That for the first time on 17/3/2018, the respondent no.1 

prescribed inlet quality standards for the CETP on the 

recommendation of the respondent no.2 Board. Copy of 

the same is annexed hereto as Annexure P-10.  However, 

as per the design of the CET?, the effluent was being 

treated by the CETP, there was no violation of the 

aforesaid notification and neither the member industries 

nor the CETP could be said to be polluting or discharging 

the treated effluent in violation of the prescribed norms. 

16. That however,• in the meantime, pursuant to certain 

directions issued by the Hon'ble National Green 

Tribunal, wherein the functioning of the CETP was 

questioned with respect to the high TDS levels at the 

point of outlet discharge of the CETP. In this regard the 



Petitioner Association annexes herewith a copy of order 

of 27/9/2019 as Annexure P-11.  In terms of the aforesaid 

order, a Joint Committee was directed to examine the 

performance status of the CETP and suggest remedial 

measures to increase the connectivity of effluent 

generating units to the CETP. The Joint Committee 

inspected the CETP and filed its status report of 

16/11/2019, copy whereof is annexed hereto as 

Annexure P-12.  Perusal thereof will show that certain 

textile units having a discharge of more than 200 KLD 

hydraulic loading were allegedly found to be responsible 

for high levels of TDS/ FDS. Remedial measures qua the 

textile units were suggested. Most importantly, it was 

suggested that the operator of the CETP must install 

activated carbon, pressure sand filters and ozonizer, as 

was already envisaged in the "Detailed Project Report". 

17. That immediately thereafter the operator i.e Baddi 

Infrastructure took up the matter with the respondent 

no.3. A detailed Action Plan was submitted by Baddi 

Infrastructure, dealing specifically with the question of 

treatment of FDS levels generated by industries. A 

Detailed Project Report/ Action Plan has also been 

submitted to the Director of Industries for "3 MLD 

Refractory Management and TDS Reduction in CETP" 

which would require funding of Rs 28.52 crores. The 

same would have formed part of implementation of 

Phase-II of the establishment of CETP. The Petitioner 

Association has been informed that the matter has been 
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taken up with the State Govt and the Govt of India for 

financial assistance and sanction of Rs 20 crores by the 

Govt of India. 

18. That pursuant to the Joint Inspection Committee report, 

the Respondent no.1 has issued the impugned notification 

on 26/12/2019, wherein the respondent no.1 without any 

Statutory Authority, jurisdiction and powers, has issued a 

fresh notification, wherein for the first time, inlet quality 

standards with respect to TDS/ FDS has been prescribed 

by the respondent no.1. the aforesaid notification is 

applicable across the Board to all industries, irrespective 

of the level of effluent being discharged by it, which 

factor was taken note of by the MOEF, at the time of 

grant of Environmental Clearance, as already stated 

supra. Copy of the impugned notification of 26/12/2019 

is annexed hereto as Annexure P-13. 

19. That thereafter the Petitioner Association has been 
• 

continuously representing to the respondents 1 and 3 that 

the Member Industries, having a discharge of less than 

200 KLD, in terms of the Environmental Clearance i.e 

Annexure P-5, deserve to be kept out of the purview of 

the impugned notification. Copy of one of such 

representation of 18/8/2020 is annexed hereto as 

Annexure P-14.  The same was preferred in the month of 

August 2020 in view of the Covid-19 pandemic which 

paralyzed the Industrial sector. The respondent no.3 in 

terms of his letter of 18/9/2020, copy whereof is annexed 

hereto as Annexure P-15,  informed the Petitioner 

Association qua the setting up of the Committee on 
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25/8/2020 to look into the representation made by the 

Petitioner Association. The recommendations of the 

Committee supported the contentions raised by the 

Petitioner Association. The respondent no.3 

recommended to the respondent no.1 that the industries 

having a discharge of less than 200 KLD may comply 

with the norms prescribed in the notification of 

17/3/2018, however the CETP was directed to install 

adequate treatment system to treat FDS levels(as per 

Phase II) within six months thereof. 

20. That the respondent no.1 is response to Annexure P-15, 

while admitting therein that the notification of 

26/12/2019, had been issued by the respondent no.1, 

stated that the same cannot be diluted till the time the 

CETP at Baddi, is upgraded. Copy of letter of 9th 

November 2020 issued by respondent no.1 is annexed 

hereto as Annexure P46.  The respondent no.3 in a 

volte-face change in his stand as stated in Annex= P-15, 

reiterated the decision taken by the respondent no.1 in 

terms of Annexure P-16. Copy of letter of 28/11/2020 of 

the respondent no.3 is annexed hereto as Annexure P47.  

The respondent no.1 who has no authority under the 

Water Act, without even giving an opportunity of being 

heard to the Petitioner Association arbitrarily and 

illegally and without jurisdiction refused to accept the 

recommendations made by the respondent no.3 in terms 

of Annexure P-15. Thus also the impugned action is bad 

and is liable to be quashed and set aside. 

21. That thereafter the matter with respect to the functioning 



of the CETF' was taken up by the Chief Secretary, 

wherein similar demands were raised by the 

representatives of the Petitioner Association. The 

meetings were held on 26/2/2021 and 4/8/2021 and copy 

of the minutes are annexed hereto as Annexure P-18 

colly. However, despite raising the issue, no action has 

been taken till date. Rather the representatives of the 

Petitioner Association were informed that through the 

Member Secretary that the impugned illegal notification 

was to be adhered to, irrespective of the fact that incase 

the CETI" is upgraded as already envisaged in the letters 

by the respondent no.1 and 3. 

22. That in view of the aforestated facts, the present 

petitioner Association is aggrieved by the aforesaid 

notification which despite being sans jurisdiction and 

authority of the respondent no.1, is sought to be 

implemented and enforced against the industries which 

have a hydraulic discharge of less than 200 KLD also. 

The aforesaid action of the respondent no.1 is sought to 

be impugned by the present petitioner on the 

aforementioned, as well as the following grounds as 

detailed hereinbelow: 

GROUNDS OF CHALLENGE:  

A. That the action of the respondent no.1 in issuing the 

impugned notification of 26/12/2019 i.e Annexure P-13 

is beyond the jurisdiction and authority of the respondent 

no.1 and against the statutory mandate of the Water Act. 

A bare perusal of the provisions of the Water Act will 

show, that the respondent no.1 is not authorized to act 



under the provisions of either the Water (Prevention and 

Control of Pollution) Act 1974 or the Environmental 

Protection Act or the rules framed thereunder. The 

statutory mandate has been specifically conferred only 

upon the respondent no.2 Board. 

B. 	That one of the essential functions statutorily prescribed 

for the respondent no.2 Board as stipulated in Section 

17(g),(h),(k),(m) of the Water Act of 1974, is to lay 

down, modify and to annul effluent standards of 

discharge of sewage and trade effluents before the same 

are discharged in trade any system/Water body so as to 

be in consonance with and within the tolerance limits of 

pollution permissible. This is an essential function 

statutorily conferred on the respondent No.2 Board 

alone. Moreover, even as per Rule 3(2)(3)&(3A) of the 

Environment Protection rules, the power to prescribed 

stringent standards in addition to those as provided for in 

Schedule 1-IV of the rules, has been specifically 

conferred on the State Board i.e respondent no.2 alone, 

which has to be duly constituted in consonance with the 

provision of Section 4 of the Water Act 1974. Therefore, 

it is only a duly and properly constituted Board alone 

under Section 4 of the Water Act 1974, which in exercise 

of its statutory powers as conferred under Section 17, 

alone 	is 	entitled 	to 	prescribed 

standards/parameters/norms which are required to be 

complied with by the Member Industries. Moreover, it is 

time honoured and settled principle of law that when a 

statute provides the exact manner and under what 
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circumstances and by which authority, a particular act is 

to be performed, it must be performed in the same 

manner prescribed or not at all. The said principle is 

applicable on all fours in the facts and circumstances 

attending to the present case. 

C. That the respondent no.1 has no jurisdiction under the 

provisions of the Water Act of 1974 to lay down any 

standards/ norms to be met by the industry. Such power 

cannot be exercised even on the alleged 

recommendations made by the respondent no.2 Board, as 

has been done in the present case. Even assuming for a 

moment, though without conceding, that such power 

does exist, since the respondent no.2 Board has not been 

constituted in terms of Section 4 of the Water Act of 

1974, the directions/ recommendation would be non-est 

and void-ab intio, being in contradistinction to the 

principles of coram non judice. 

D. That in the absence of nomination of the other members 

of the respondent no.2 Board in terms of Section 4(b) to 

(e) of the Water Act of 1974 and more particularly 

clause(d) thereot the interest of the industry which 

required mandatory representation on the respondent 

no.2, has not be provided for. In the absence of such 

nomination including that of the other members as 

required under the Act, and in the absence of proper 

consultation thereof, the impugned action of the 

respondent no .1 is illegal and detrimental to the interests 

e 



of the Member Industries, who are already facing severe 

financial crunch on account of Covid-19 pandemic. 

E. That in addition to Ground D hereinabove grave 

prejudice is being caused to the constituent members of 

the petitioner association, on account of the improper and 

illegal constitution of the respondent no,2 Board as per 

the mandate of Section 4 of the Water Act of 1974. In the 

absence of appointment of persons having special 

knowledge/ practical experience in respect of matters 

relating to environmental protection and being duly 

qualified in the field of environment having the 

understanding of the complexity of modem science and 

technology and technical persons possessing scientific 

knowledge on matters relating to pollution and its control 

thereof, knee-jerk actions are being resorted to by the 

respondents, as is evident from the impugned notification 

of 26/12/2019 i.e Annexure P-13, The same is against the 

orders! notifications issued by the respondents 

themselves and the directions passed by the lion'bie 

High Court of Himachal Pradesh, with respect to the 

functioning and optimal utilization of the CETP at Baddi. 

F. That in addition to the above, at present the respondent 

no.2 Board constitutes of only the Chairman i.e the 

Principal Secretary Environment, Science and 

Technology being the ex-officio Chairman and the 

Member Secretary, who cannot in law and as per Section 

4 of the Water Act of 1974 be held to constitute the full 

Board. Hence any recommendations made by them as 



stated in notification dated 17.03.2018 i.e Annexure P-9, 

which has now been partially modified in terms of the 

impugned notification of 26.12.2019 i.e Annexure P-13, 

cannot be sustained and deserves to be quashed on this 

ground alone. The directions passed by the Hon'ble 

Supreme Court of India in Techi Tara's case supra, is 

annexed for the ready perusal of this Hon'ble Court as 

Annexure P-19.  It is humbly submitted that the 

respondent no.1 has only framed the rules for 

appointment of the Chairman, however no appointment 

in accordance with the rules has been made till date. No 

rules with respect to the appointment of Member 

Secretary have been framed by the respondent State till 

date. 

G. That most importantly it is further stated that in terms of 

Annexure P-3, apart from the Industrial Effluent, even 

municipal sewerage was mandatorily required to be sent 

to the CETP for treatment, for the reason that it would 

result in considerable dilution of the industrial effluent, 

strengthen the functioning of the CETP, thus ensuring 

compliance with the legally published norms/ 

parameters. In this regard the petitioner association and 

even the operator of the CETP i.e Baddi Infrastructure, 

have been repeatedly requesting the respondent no.3 to 

ensure that sewage discharge of 5.5 MLD is received by 

the CETP, as currently only 7% of the total domestic 

sewerage is being received by the CETP. Therefore, 

against the sewerage discharge of 5500 KLD capacity at 
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CETP from the area under the Municipal Council Baddi, 

the current flow still remains only at 400 KLD, with a 

cumulative flow of 210 KLD since February 2020 i.e 

start of the STP at CETP. Thus, the inaction of the 

respondent State and the Board in ensuring due 

compliance with Annexure P-3, by issuing the impugned 

notification Annexure P-13, unnecessary burden is being 

passed onto the small scale industries, who despite 

making payment of heavy fees to the CETP, are now 

being forced to upgrade their own treatment plants 

involving heavy expenditure, to pre-treat the effluent for 

TDS/ FDS norms, which otherwise is to be treated at the 

CETP. Thus, the respondent no.1 by resorting to issuance 

of the impugned notification Annexure P-13, is acting 

contrary to its own order i.e Annexure P-3, Minutes of 

meeting of 3/4/2017 and above all the orders and 

directions issued by this Hon'ble Court. The respondents 

having failed to upgrade the CETP, in terms of the 

mandate of the Hongble Supreme Court of India, are 

clearly illegally shifting their responsibility of ensuring 

proper and optimal functioning of the CETP onto the 

small industries. In this regard even the respondent no.5 

deserves to be directed to ensure strict compliance with 

the order of 27/10/2010 i.e Annexure P-3 

H. That by means of the impugned notification Annexure P-

13, the Member Industries are being forced to illegally 

upgrade their existing effluent treatment plants at the 

cost of investments/ expenditure in order to treat 'IDS/ 



FDS parameter. This is contrary to the order passed by 

the respondents i.e Annexure P-3, which made it 

compulsory for all industries to be connected to the • 

CETP and to pay high fees for treatment to the CETP 

operator. It is also against the orders passed by the 

Hon'ble High Court of Himachal Pradesh. Had the intent 

been that each industry is to treat and upgrade its own 

treatment plant at the cost of heavy investments, then in 

that case, the need to connect to the CETP would not 

have arisen. The Member Industries instead of making 

payments of fees to the CETP operator would have 

upgraded their own Effluent Treatment Plants. The 

respondent no.1 may kindly not be permitted to 

approbate and reprobate at the same time. Assuming for 

a moment that each of the Member Industry is held liable 

to treat the effluent to meet the prescribed norms as per 

Annexure P43, in that case there would be no 

requirement to send the treated effluent already 

compliant with the prescribed norms, for further 

treatment to the CETP. The same would be an empty 

formality. Reason being that in case the already 

compliant treated effluent as received by the CETP is to 

be then merely discharged without any treatment by the 

CETP, the same would still comply with the discharge 

norms as prescribed under the Environment protection 

rules. The order of 27/10/2010 read alongwith the orders 

passed by this Horeble High Court with respect to 

mandatory treatment of effluent at the CETP, cannot in 



any manner be reconciled with the impugned notification 

of 26/12/2019 Le Annexure P-13. 

That the action of the respondents in not implementing 

the Phase-II of the CETP is in gross violation of Article 

48-A of the Constitution of India, more so since the same 

formed part of the accepted Detailed Project Report. 

Though the CETP is compliant due to process of mass 

balancing however, 13addi infrastructure i.e. SPV has 

proposed to install the facility at CETP to handle any 

extreme situation for treatment of TDS/FDS for units 

with hydraulic load of less than 200 KLD. The 

respondent No.1 has issued in principal sanction to share 

the capital cost in the ratio of 80:20 and in turn they have 

requested Union government for support under TIES. 

The process has already been initiated by pro-forma 

respondent, SPY and is expected to be completed in 15-

18 months' time. The Members of the Petitioner 

Association are ready and willing to provide their share 

for the completion of phase-II of the CETP and in this 

regard Baddi Infra has already submitted a detailed 

Action Plan on 12/3/2021. 

J. 	That in terms of the orders passed by the respondent no.1 

i.e Annexure P-3 and the directions given by the Hon'ble 

High Court of Himachal Pradesh, mandating the 

industries to be connected with the CETP, the present 

impugned notification of 26/12/2019, is repugnant to the 

same. The answering respondents instead Of ensuring 

that the CE U? is timely upgraded in order to effectively 



treat the effluent being received by it, are now by 

prescribing the inlet quality norms in terms of Annexure 

P-13, forcing the small-scale industries to treat the 

effluent to the standards prescribed for the CETP. 

Meaning thereby that the effluent being received by the 

CETP should be treated to meet the discharge norms 

prescribed for the CETP under Schedule-I of the 

Environment Protection rules, 1986, thus rendering the 

CETP to act merely as a post office, since it would 

receive the already treated effluent and thereafter, even if 

it were to discharge the same without treating it, the 

effluent would still meet with the standards/ norms 

prescribed. 

K. That the respondent no.3 having recommended and in 

principle having accepted the stand of the Petitioner 

Association subject to condition of upgradation of the 

CETP in terms of Annexure P-15, was estopped in law 

from changing his stand pursuant to the decision taken 

by the respondent no.1 in terms of Annexure P-16. The 

respondent no.1 again has acted without any jurisdiction 

and authority. Despite having directed upgradation of the 

CETP to treat IDS/ FDS norms in November 2020, till 

date no effective steps have been taken to that effect. 

23. That the Petitioner Association has no other equally 

efficacious or speedy remedy for redressal of its 

grievances, other than by way of filing the present Writ 

Petition. The entire action of the Respondents 1 to 3 is 

procedurally ultra vires, it is against the statutory 



provisions and and Rules. It is also in total violation of the 

binding directions passed by the Hon'ble Apex Court. 

Further that the cause of action to challenge the validity 

of the impugned notification has accrued only now, since 

the respondents are now calling upon the industry to 

ensure adherence with the inlet quality norms so 

prescribed i.e Annexure P-13, by shifting the entire 

responsibility on to the Member Industries. The issues 

raised in the present petition with respect to the validity 

of the notification and the improper constitution of the 

respondent no.2 Board in conformity with the provisions 

of the Water Act of 1974, fall within the exclusive 

domain of the writ jurisdiction of this Hon'ble High 

Court, under Article 226 of the Constitution of India. 

24. That the Petitioner Association has not filed any other 

similar Writ Petition in this Hon'ble Court or in the 

Hon'ble Supreme Court of India, pertaining to the matter 

in issue in the present Writ Petition. Moreover, no such 

Writ Petition is pending adjudication in any Court. 

25. That this Hon'ble Court has the jurisdiction to entertain 

and adjudicate upon this Writ Petition, since the entire 

cause of action arose within the jurisdiction of this 

Hon'ble Court: 

It is, therefore respectfully prayed that this Hon'ble 

Court may kindly be pleased to allow this Writ Petition 

and may further be pleased to issue an appropriate Writ, 



Order or direction in favour of the Petitioner Company 

and against the Respondents, directing to :- 

• (a) Issue a writ of certiorari to quash Annexure P43  i.e. 

the impugned notification No. STE-F(2)-1/2017 dated 

• 26.12.2019, issued by the respondent No.1 in the 

absence of any jurisdiction/authority and against the 

mandate of the provisions of the Water(Prevention and 

Control of Pollution) Act 1974, with consequential 

benefits flowing there from in favour of the Petitioner 

Association and against the respondents; 

(b) In the alternative, in case prayer(a) does not fmd favour 

with this Hon'ble Court, then to Issue a writ of 

mandamus declaring that the notification of 26/12/2019 

i.e Annexure P43,  is not applicable in the case of 

industries connected with the Common Effluent 

'tilInt Plant and having hydraulic loading of less 

than 200 KLD, in terms of the Environmental Clearance 
tbbc)3 nottr....e•zA ,'.1r7Tsits!l/f£314 

granted by the Ministry of Environment and Forests i.e 

Annexure P-5 in consonance with the recommendations 

made by the Committee constituted on 25/8/2020, as 

reiterated by the respondent no.3 in terms of his letter of 

18/9/2020 i.e Annexure P-15; 

(c) Issue a writ of mandamus directing the respondent No.4 

to immediately and without any delay ensure that the 

domestic/ household sewerage connection to the CETP 

is in terms of notification of 27/10/2010 i.e Annexure P-

3 is implemented; 

(d) Issue a writ of mandamus directing the respondent No.1 

State to constitute the respondent No. 2 H.P Pollution 
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Control Board strictly in accordance with the provisions 

of Section 4 of the Water (Prevention and Control of 

Pollution) Act 1974 and the directions given by the 

Hon'ble Supreme Court of India in Techi Tagi Tara Vs 

Rajender Singh Bhandari and others; 

Call for the records of the case; 

Allow any other relief deem fit by this Hon'ble Court in 

favour of the petitioner association and against the 

respondents in the peculiar facts and circumstances 

attaining to the present case; 

(g) Allow the cost of this petition in favour of the petitioner 

and against the respondents. 

EXKUiVe Head 

Shimla 	 Petiti 	ssoeia 
t- 	EWA Industries' 

Dated:28/8/2021 	 Through Advocate • 

Arjun Lail/ Sanjeevni Sood 
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IN THE HONTLE HIGH COURT OF 
HIIVIACHAL PRADESH AT SHIMLA 

CWP No. 4961/2021 

IN THE MATTER OF:- 

Baddi Barotiwala Nalagarh Industries Association 
(BBNIA) with its registered office at EPIP, Phase-I, 
Jhadmajjri, Baddi, District Solan HP. 1741003, 
through its executive head Sh. Rajeev Satya and its 
duly Authorised Representative. 

	Petitioner 

Versus 

1. The State of HP through Principal Secretary, 
Environment Science & Technology to the 
Government of HP (also ex—Officio Chairman of 
the HP State Pollution Control Board) Civil 
Secretariat, Shimla 171002. 

2. HP State 'Pollution Control Board through its 
Member Secretary, Him Parivesh Phase -III, New 
Shimla-171009. 

3. The Member Secretary, Himachal Pradesh State 
Pollution Control Board Him Parivesh Phase 
New Shimla-171009. 

4. Municipal Council Baddi, District Solan through its 
Executive Officer. 

...... Respondents 

riternbec Secretary, 	, 
Hp State Pollution Control Bowe 
Shitnia 
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Reply to the petition on behalf of 

Respondents No.2 and 3. 

May it please your Lordships:- 

Preliminary Submissions:- 

1. That the Common Effluent Treatment Plant Baddi (CETP) 

through its operator i.e. Baddi Infrastructure has not been 

arrayed as party in this matter which is a necessary party for 

adjudication of this matter. 

2. That the petitioners have obtained the interim order dated 1-

9-2021 by misrepresenting before the Hon'ble Court 

wherein replying respondent has been restrained from taking 

coercive action against all the petitioner Industrial 

Association. It is submitted that in fact, present petition is 

confined only to those member industries (connected to 

CETP Baddi) which have effluent discharge of less than 200 

KLD whereas petitioner is an Association of the Industries 

wherein both categories of the units are members (whether 

they are having discharge of more than 200 KLD or less 

than 200 KLD). Therefore, order dated 1-9-2021 is required 

to be modified and present petition deserves to be dismissed. 

ivlember Secretary, 
HP State Pollution Control Boar 
shimla 



Reply on merits :- 

1. Contents of para 1 relate to petitioner's status as Society 

registered under the HP Societies Registration Act 2006, its 

objectives to promote industries in BBN area and 

authorisation of its Executive head to file present petition 

are a matter of record and need no reply. 

2. In reply to para-2-3 it is submitted that Respondent No. 1 

i.e. Additional Chief Secretary Environment, Science and 

Technology Government of HP is admittedly holding charge 

of Chairman of State Board. Rest of the contents of paras 

are wrongly portrayed and are denied. The State Board is 

duly constituted as per section 4 of the Water Act 1974 and 

as per Hon'ble Supreme Court's directions and presently the 

State Government vide notification dated 19-10-2020 has 

nominated members of the Board for a period of three years. 

Copy of notification dated 19-10-2020 is annexed as 

Annexure R-2/1. 

4-6 	In reply to para 4-6 it is submitted that.  a Common Effluent 

Treatment Plant (CETP) was established at Baddi by the 

Department of Industries, Government of HP which came 

into operation in the year 2015 for treatment of effluent 

generated by the industries falling in the catchment area of 

CETP. As per the State Government order dated 27-10-2010 

.vlernber Secretary, 
HP :state Pollution Control Boat' 
Shirnia 
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all the industries located in the catchment area of the CETP 

were required to send their waste water to CETP for further 

treatment (copy at Annexure-P-3). In the meanwhile, 

Ministry of Environment, Forest and Climate Change, 

Government of India issued a notification dated 01-01-2016 

(Annexure R-2/2) which stated that 1- "For each Common 

Effluent Treatment Plant (CETP), the State Board will 

prescribe inlet quality standards for General Parameters, 

Ammonical - Nitrogen and heavy metals as per design of the 

Common Effluent Treatment Plant (CETP) and local needs 

and conditions." 

Subsequently, the Hon'ble Supreme Court of India vide 

order dated 22-2-2017 in WP No. 375/2012 titled 

Paryavaran Surksha Samiti v/s UOI, (copy annexed 

Annexure-2/3) made it mandatory for the all member 

industries connected to CETP to revive and operate their 

ETPs upto primary treatment level, before sending the 

effluent to CETP. In compliance to directions of the Hon'ble 

Supreme Court the respondent State Board published/issued 

public notice in news papers dated 7-4-2017 and 11-4-2017 

(copy annexed as Annexure—R-2/4) informing all industries 

irrespective of their connectivity with CETP to make their 

primary effluent treatment plants fully operational within 

three months. 

Member Secretary, 
HP State PCIIUtiC.:11 COnti'0! 

F;;)4Y-tta 
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As there were no inlet standards prescribed for the primary 

treatment of the industries hence in compliance to 

notification dated 1-1-2016 issued by Ministry of 

Environment, Forest and Climate Change, Government of 

India and Hon'ble Supreme Court orders dated 22-2-2017, 

the State Board initially proposed/prescribed and 

recommended to the State Government, the inlet quality 

standards for waste water after primary treatment which 

shall be entered into the CETP for final disposal/treatment. 

On the recommendations of the State Board, initially the 

Department of Environment S&T, Government of HP vide 

notification dated 17-3-2018 (Annexure —P-10) notified 

three inlet quality standards for members industries 

connected to CETP i.e. TSS, Oil and Grease and pH. Later 

on Hon'ble NGT took cognizance of the functioning of the 

CETP Baddi in OA No. 801/2018 and vide order dated 27-

9-2019, constituted a joint committee of Central Pollution 

Control Board, HP State Pollution Control Board and 

District Magistrate Solan to examine the performance status 

of discharge of effluents by industries and efficacy of the 

CETP. The committee submitted its report on 16-1 1-20 19 

(Annexure 12-215) which recommended that the State Board 

needs to review the notification dated 17-3-2018 and include 

other parameters like TDS, BOD, Chloride and Sulphide. 

Member Secretary, - 
State Pollution Control Boa"' 

Sh.ifrkla 



Accordingly the State Board prepared and recommended to 

the State Government additional parameters for inlet quality 

standards of the member industries. On the 

recommendations of the State Board, the notification dated 

26-12-2019 (Annexure P-13) was issued by the Department 

of Environment S&T, Government of HP as per design of 

CETP and local needs and conditions. 

As regard to the judgment passed by Hon'ble Supreme 

Court of India in Civil Appeal No. 1359 / 2017 titled as 

Techi Tagi Tara vs Rajender Singh Bhandari and others, it is 

submitted that compliance to the directions passed in said 

judgment have been made by the State of HP and guidelines 

for the appointment of Chairman of the State Board have 

been prepared. Presently the State Board has been 

constituted by the State Government under section 4 of the 

Water Act 1974 vide notification dated 19-10-2020 for a 

period of three years. It is pertinent to submit here that in 

pending Contempt Petition (Civil) No. 655 of 2020 with 

regard to compliance to the judgment passed in Tech Tagi 

Tara vs Rajender Singh Bhandari case vide order dated 8-2-

2021, Hon'ble Supreme Court observed that the State of HP 

has complied with the directions. Copy of order annexed as 

Annexure R-216. Hence there are no violations of the Water 

Act, 1974 or Hon'ble Supreme Courts directions as alleged. 

membv,i-  Se zretary, 
HP Statk.,  Po:lution ContrcA BoEp-' 
Shinnla 



7 	Contents of para 7 relate to establishment of Special 

Purpose Vehicle (SPV) namely Baddi Infrastructure for 

operation of CETP Baddi and order dated 20-8-2010 passed 

by the Hon'ble High Court of HP in CWPIL 13/2006 which 

are a matter of record. As regard to the issue of setting up of 

CETP in two phases as per detailed project report the same 

pertain to the Baddi Infrastructure which needs to be arrayed 

as necessary party/respondent in this matter. The issue of 

funding of CETP also does not pertain to the replying 

respondent. 

Contents of para 8 relate to Environment Clearance dated 8-

1-2013 granted to the CETP Baddi by the Ministry of 

Environment, Forests and Climate Change, Government of 

India which is a matter of record. It is submitted that the 

petitioner is wrongly interpreting the conditions of 

Environment Clearance that only members industries having 

load of more than 200 ICLD are required to treat effluent at 

their existing onsite effluent treatment plant before sending 

to CETP for further treatment. As already submitted in paras 

supra, Hon'ble Supreme Court of India vide judgment dated 

22-2-2017 in WP No. 375/2012 had made it mandatory for 

all member industries connected to CETP to revive and 

operate their ETPs upto primary treatment level, before 

sending the effluent to CETP. Further inlet parameters need 

Member Secretary, 
HP State Pollution Control Bosrr.  
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to be complied with by member industries as per notification 

26-12-2019 (at Annexure P-13). It is further submitted that 

the Hon'ble NGT vide order dated 23-6-2021 .(Annexure 

R-2/7) in OA No. 801/2021 directed the HPSPCB that 

"...We also find that merely keeping an eye on units 

discharging more than 200 KLD is not enough. Violation by 

those discharging less than 200 KLD is not less serious 

violation nor less harmful for the environment and public 

health 	". Therefore, in view of the above position it is not 

possible to exempt the units having discharge less than 200 

KLD from applicability of notification dated 26-12-2019. 

In reply to para -9 it is submitted that neither the State Board 

nor the State Government ever issued any direction or letter 

of exemption to any member industry from the requirement 

of primary treatment but rather issued public notices in daily 

news papers dated 7-4-2017 and 11-4-2017 informing all the 

member industries of CETP to make their primary effluent 

treatment plants fully operational within three months. 

Moreover the terms and conditions of tripartite agreement 

referred to by the petitioner (at Anexure-P-8) also do not in 

specific terms say so and the State Board is not a party to it. 

„ 
exyzer 

ip state Pollution Control E'vx.ir• 

hrna 



10. 	Contents of para 10 relate to suo-moto cognizance taken by 

the Hon'ble High Court of HP on the issue of connectivity 

of member industries with the CETP in CWP1L No. 11/2016 

which are a matter of record. 

11-12.Contents of pars 11-12 are denied as stated. The petitioner is 

giving an incorrect presentation of conditions of 

Environment Clearance and minutes of meeting dated 3-4-

2017. As the CETP was consistently found violating the 

outlet discharge norms, notified by MoEF & CC vide 

notification dated 1-1-2016 for Fixed Dissolved Solids 

standards in the absence of advance treatment system, it is a 

must for individual units to treat their effluent at their own 

ETPs before sending the same to the CETP. Moreover, as 

already submitted in para supra as per directions of the 

Hon'ble Supreme Court of India dated 22-2-2017 passed in 

WP No. 375/2012, directions of the Hon'ble NGT dated 23-

6-2021 passed in OA No. 801/2018 and in compliance to 

MoEF &CC, Government of India's notification prescribing 

inlet quality standards, all member industries are required to 

adhere to the prescribed inlet quality standards as notified in 

notification dated 26-12-2019. 

13-14 Contents of para 13-14 relate to design and conditions of 

CETP to treat category I to category IV type of effluents 

StAt* Poil:4:01; Control Biwci 
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which are a matter of record. On the issue of establishment 

of second phase of project by the CETP Baddi, the State 

Board had issued notices on 31-8-2019, 28-12-2020 and 19-

4-2021 (copies annexed as Ann exure R-2/8). The petitioner 

has wrongly mentioned that order dated 27-10-2010 

(Annexure P-3) was issued by the respondent No. 1 i.e. 

Department of Environment S&T. In fact it was issued by 

the Department of Industries and not by the respondent 

No.l. 

15. 	Contents of para 15 relate to inlet quality norms notified by 

the Government of HP on the recommendation of 

respondent Board which are matter of record. The petitioner 

has made wrong claims. It is denied that there was no 

violation of the norms notified and it is also denied that 

neither the CETP nor member industries can be said to be 

polluting or discharging effluent in violation of norms. 

Presently the CETP has not provided advance treatment 

system to treat the Fixed Dissolved Solids (FDS) which can 

help it to achieve its outlet parameters as per MoEF&CC 

notification dated 01.01.2016. All the member industries as 

per directions of the Hon'ble Supreme Court of India and 

Hon'ble NGT are required to comply with inlet parameters 

before sending their effluent to CETP. Further, it is 

submitted that the CETP was found consistently non- 
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compliant to the prescribed norms, as per sampling results 

details of CETP outlet discharge given at Annexure R-2/9, 

therefore Environmental Compensation of Rs. One crore 

eighty seven lakhs ninety thousand was levied on the CETP 

by the State Board on 15-10-2019 and 18-10-2019 (Copies 

annexed as Annexure R-2/10). A Criminal Complaint No. 

148/2 of 2019 was also filed 'against the operators of the 

CETP before the Ld. Judicial Magistrate First Class, 

Nalagarh Distt Solan HP. 

16 	Contents of para 16 relate to order dated 27-9-2019 passed 

by the Hon'ble NGT in OA No. 801/2018 (Annexure P-11) 

and the report filed by the joint committee dated 16-11-2019 

(Annexure P-12) which are a matter of record. However, it 

is submitted that vide report dated 16-11-2019 (Annexure 

P-12) the joint committee recommended that the State 

Board needs to review the notification dated 17-3-2018 and 

include other parameters like TDS, BOD, Chloride and 

Sulphide. Accordingly on the recommendations of the State 

Board, the notification dated 26-12-2019 was issued by 

Government of HP. With regard to the issue of providing 

advance treatment system by the CETP, the State Board has 

issued notices to the CETP Baddi on 31-8-2019, 28-12-2020 

and 19-4-2021 (Annexure R-218). In addition continuous 

follow up was also done and the State Board also took up 

11,1c;rober Secretary, 
HP State Petition Controi So.Trc.! 
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this matter with State Government in meetings under the 

Chairmanship of Chief Secretary Government of HP held on 

26-2-2021 and 4-8-2021 (Annexuire P-18) wherein it was 

directed that until CETP upgrades it existing treatment 

system and consistently complies with the norms for outlet 

discharge norms, the industries with hydraulic loading of 

less than 200 KLD cannot be exempted for the inlet 

parameters. As the CETP was constantly violating the norms 

with regard to FDS parameter, therefore it was decided that 

the issue will be considered once the CETP ensures 

consistence compliance in terms of providing adequate 

treatment as the compliance by the CETP currently is on the 

basis of mass balancing which is only a short terms measure 

undertaken by the CETP. it is further submitted that with 

regard to the textile units discharging more than 200 KU) 

effluent i.e. M/s Vardhman Textile and M/s Winsome 

Textile, it is submitted that M/s Vardhman Textile has only 

recently installed their Reverse Osmosis system and is 

presently not sending its category-1V effluent to the CETP. 

Although, M/s Winsome Textile has also installed the 

Reverse Osmosis systems pursuant to the directions of the 

Hon'ble NGT in OA No. 801/2018 for control of FDS and 

directions of the State Board and the State Government, 

however it is still under trial. 

MernW Secretary, 
HP State Pollution Ccntrc: —1- 

Sh.fnla 
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17. Contents of para 17 relate to submission of detail project 

report (DPR) to the Director Industries regarding installation 

of 3 MLD Refractory management and TDS Reduction in 

CETP which are matter record. In this regard as per 

information received from the Department of Industries 

approval for setting up of Refractory management and TDS 

Reduction in CETP has been accorded by the Ministry of 

Commerce and Industry, Government of India in 14th  

meeting of empowered committee of Trade Infrastructure 

and Import Scheme (TIES) on 2ndAugust 2021. Copy of 

minutes of meeting are annexed as Annexure R-2/11. 

18. Contents of para 18 relate to notification dated 26-12-2019 

issued by the Department of Environment S&T, 

Government of HP which are a matter of record. However it 

is denied that such notification was issued without any 

statutory authority, jurisdiction and powers. The said 

notification was issued by the Respondent No.1, pursuant to 

judgment of the Hon'ble Supreme Court and orders passed 

by the Hon'ble NGT on the recommendation of the 

respondent Board. 

19-21. In reply to para 19-21 it is submitted • that the matter 

regarding exemption from State Government notification 

1\q 	

dated 26-12-2019 for units having less than 200 KLD load, 

Stati,:: Peitulion Contro! Bc43ai 
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was taken up with the State Government. However, as the 

CETP was constantly violating the norms with respect to 

FDS parameter, therefore it was decided that the issue will 

be considered once the C'ETP ensures the compliance. Copy 

of communication received from the State Government is 

already annexed at Ann exure P-16 of the CWP and copies 

of minutes of meetings held under Chairmanship of Chief 

Secretary Government of HP are annexed at Annexure P-18 

Cony. 

22. 	Contents of para 22 are denied as stated. The grounds taken 

up stand controverted and the petitioner association has no 

cause of action and is not entitled to any relief and the 

petition deserves to be dismissed. 

22(A) Contents of para 22(A) are denied as stated. It is submitted 

that under section-18(b) of Water Act 1974, the State 

Government is empowered to issue directions or such 

notification. State Government is also empowered to frame 

Rules under section 64 of the Water Act, 1974 to carry out 

the purposes of the Act. 

22(B-D) Contents of para 22(B-D), to. the extent of the State Board's 

functions under section 17 of the Water Act 1974, are a 

.\4( 	

matter of record. However under Rule-3(2), (3) .and (3A) of 

Environment Protection Rules 1986, the State Board can 

i'vlterfribt 1;eetz:;i:Acy, 

HP ;•-•,tai:1 

"'hirnt:13 
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also specify more stringent standards, than the standards 

provided in Schedule I-IV of the Environment Protection 

Rules, 1986. It is denied that respondent No. 1 has issued 

the notification dated 26-12-2019 without any jurisdiction 

under the Water Act 1974. As already submitted in paras 

supra it is also denied that the State Board has not been 

constituted under section 4 of the Water Act 1974. 

22(E) Contents of para 22(E) are denied as stated. As already 

submitted in paras supra the Board has been duly constituted 

by the State Government vide notification dated 19-10-

2020. However it is further submitted that constitution of the 

State Board and appointment of its members is the 

prerogative of the State Government which is empowered to 

do so under section 4 of the Water Act 1974. 

22(F) In reply to para 22(F) it is submitted that as per judgment 

dated 22-9-2017 passed by Hon'ble Supreme Court of India 

(Annexure P-19) the guidelines have been framed by the 

State of HP regarding appointment of Chairman of the State 

Board. According to these guidelines the Secretary 

(Environment) to the Government of HP will be ex-officio 

Chairman of the State Board till a person is 'selected for 

nomination/appointment as Chairman of the State Board or 

Member Secretary, 
HP State Pollution Control Bo

himLa 
	 a,  
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the post falls vacant due to any other reason. Copy of 

guidelines dated 23-01-2019 annexed as Annexure R-2/12. 

22(G) Contents of para 22(G) are denied. It is submitted that 

connectivity issue of sewerage line with CETP needs action 

from the Jal Shalcti Department and Municipal Council 

Baddi, although the State Board is regularly taking up this 

issue with these concerned departments. However, as 

already submitted in paras supra, as per directions of the 

Hon'ble Supreme Court of India, all industries are required 

to comply with inlet parameters before disposing its effluent 

to the CETP. 

22(H) In reply to para 22(H) it is submitted that as the CETP is not 

meeting the norms with regard to FDS and the Hon'ble 

NGT has taken cognizance of the issue and as per directions 

of Hon'ble Supreme Court of India, petitioner industries are 

required to comply with inlet parameters before discharging 

its effluent to the CETP for treatment of other parameters. 

22(1) Contents of para 22(1) are wrong and denied as stated. Not 

only the CETP is to be compliant, but the member industries 

are also required to be compliant to the prescribed 

environmental norms. Contents of the para relating to 

implementation of phase-II project of CETP Baddi calls for 

reply of M/s Baddi Infrastructure. As already submitted in 
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paras supra the State Board has issued notices to the CETP 

Baddi for providing advance treatment, as it was 

consistently non-complying to the FDS parameter. Further, 

as per information from Industries Department the proposal 

for providing advance treatment facility for improvement in 

the functioning of the CETP Baddi was submitted to 

Department of Commerce, Govt.. of India for funding the 

project under Trade Infrastructure for Govt. of India Expert 

Scheme, wherein the proposal has been approved. 

22(7) Contents of para 22(7) stand controverted in view of the 

submissions made in paras supra. It is not the SPCB but the 

CETP owner/management (a special purpose vehicle created 

by the Department of Industries) which is responsible for 

making upgradations to effectively treat the effluent for 

which notices were duly issued by the State Board as a 

regulator. Further, as per directions of Hon'ble Supreme 

Court of India, all industries are required to comply with 

inlet parameters before disposing its effluent to the CETP. It 

is submitted that notification dated 26.12.2019 was issued 

by the Govt. in compliance to MoEF& CC's notification 

'dated 01-01-2016. It is also denied that the CETP is to act 

merely as post office, as the inlet quality standards notified 

for industries discharging to CETP are higher compared to 

Member Secretary, 
HP St aie Pollution Control Boar- 
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the outlet discharge norms prescribed for the CETP and by 

way of treatment, the standards are required to be achieved 

by the CETP. The comparison of some of these parameters 

are as below:- 

Parameter Inlet quality norms 

prescribed 	for 

CETP 	on 	26-12- 

2019 to be followed 

by 	member 

industries. 

Outlet 	discharge 

norms prescribed for 

CETP by MoEF &CC 

on 01-01-2016. 

BOD 350 30 

COD 1000 250 

Lead 1 0.1 

TSS 250 100 

Oil & Grea 15 10 

Sulphide 5 2 

The CETP has achieved compliance to outlet norms only 

recently in May 2021 after constant follow up by the State 

Board. 

22(K) In reply to para 22(K) as already submitted, State Board has 

issued notices to the CETP for installation of advance 

treatment system from time to time as it was non-complying 

y. . 
Cora f51 
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to the norms in respect of MoEF &CC notification dated 1-

1-2016. With regard to the matter of member industries 

discharging less than 200 KLD, the matter was taken up 

with State Government. The State Government has 

conveyed vide communication dated 9-11-2020 (Annexure 

P-16) that as the CETP was constantly violating the norms 

with regard to FDS parameter therefore once CETP Baddi 

upgrades and provides adequate treatment the issue can be 

considered. The matter was also discussed in the meeting 

under chairmanship of Chief Secretary Government of HP 

on 26-2-2021 and 4-8-2021 (Annexure P-18). However as 

the CETP was constantly violating the norms with regard to 

FDS parameter, therefore it was decided that the issue will 

be considered once the CETP ensures compliance to effluent 

norms. 

23-25 Contents of paras 23-25 are denied as stated. It submitted 

that impugned order passed by the respondent Board is 

appealable before the Hon'ble National Green Tribunal 

under section 16 of NGT Act 2010. 

Prayer:- 

In view of the detailed submissions made hereinabove and 

facts and circumstances of the case, it is therefore prayed 

that the aforesaid petition may kindly be dismissed qua the 

Member ..)ecretary, 
HP State Pollution Control Boi • 
Snirnla 
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replying respondent. Any other order which this Hon'ble 

Court deems fit, may kindly be passed in the interest of 

justice. 

Respondent No.2&3 
6ecretary, 

HP Statz 	ntrol 
Date: 
Place: - Shimla 	

Pollution Co 	Board 

 

Through Counsel 
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IN THE HONTLE HIGH COURT OF 
HIMACHAL PRADESH AT SHIMLA 

CWP No. 4961/2021 
IN THE MATTER OF:- 

Baddi Barotiwala Nalagarh Industries Association 
(BBNIA) 

	Petitioner 

Versus 

State of HP &ors. 

Respondents 

AFFIDAVIT 

I, Apoorv Devgan, son of late Sh. Bharat 

Bhushan, aged 33 years, presently working as 

Member Secretary, H.P. State Pollution Control 

Board, Him Parivesh, 	BCS, New Shimla, 

Himachal Pradesh, do hereby solemnly declare and 

affirm on oath as under: - 

1. That the accompanying reply has been drafted at 

my instance and under my instructions. 

2. That the contents of preliminary submissions para 

1-2 and reply paras 1-25 are true and correct to the 

best of my knowledge, derived from official 

record, no part of it is false and nothing material 

has been concealed therefrom. 

Member Secretary, 
HP State Pollution Control $n8rd 
Shimla 
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3. I further affirm that the contents this affidavit of 

mine are true and correct to my knowledge and 

belief, no part of it is false and nothing material 

has been concealed therefrom. 

Verified at Shimla on 	day of October, 2021. 

DEPONENT 
Sectroy, 

HP State Pollution Control 
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Government of Htntathal:Pritdolt 
Devi rtmept9fElOfrostneni, Scknee &Technology 

erOeinbr.r4024.. 12040.41,, 

OTWICAtON  

	

In superitsgon to this bepanmentk,NotificatiOnktif 'Mac*); 	 
0.3vetPorinnutchal Pradesh; in 	eiterci,se; of the poeral..conferiedlunt*,4110te atitclaose,t0  
$074:ectlott  (2) of Sietion4ofthe'Water (Nevem-ion:and. CentOtpf Pnlitttlen)Atv.:1974,4*Ishilitett 
:to **Minute the fOl I owing : offieWiYienibers ucc the, Baird *fDirectoreoftl.P.:StateP.--61hittontontrOl 

PetiP4Skr:OteelearsOVith immediate:effect, 

...klitheAdditiOnat.thief:Secretaryllndogrie4tritheGoAroffiA 
TheAdtilihannt Chief Secreta0::(MPR &POWER) to the GOO( 
'TheAdditiOnal Chief Steretary(Pinan40)!0*:601Wki*P' 
ThnSeereta*:(4ny.iSkrto 	the: Govt0:11,:,:: 

$. The SetretaTY (Vrt)nn-laef4,01nprnent) lathe Illm.otH* 
TheManagirigiDirettor,;;MAned!Trattstiort cOrpotatinnii$himin:. 

.7, 	..11%e!Cliier EiteetttivOffieer,;111/411UA, 

Membe.t 
:Member 
Menthcr 
Merril* 
Menhir 
**her 
'Member 

Secretaky.(Env  
to the  vemnwntriJhmathalPraddh  

tridst.14o. siEOGl-1.  
:COOylbrivarded for:information o: 

I. The See retary: to the Covernor,-: 
2. AlEtheltadinlitittrative Secretaryto:theGovt. oULF Shlmla-2 

3. The Pr, SOretarytti:the:Chif...Mihister, HY. 

.TheDirecto4  Environment:Science& 	Technolosy,E.Shinthk 
1. :The Member Secretary, H.P..StruerellothinConn14:40aartkiOn.Parive,,cfnid:::  

'Theriii.10bittary to the chief Minister, Himachal PradOhi. 

7. 	The PS. to theChief SecretarY:tOthe Govl.. oftl.P.,.ShiMin-2 
& 	All the OJTieiaI ttittubera of the Board of Directors of the 14, State ..Pollution •q0igrpt,  Hoe*, 

	 Shimia-q. 
The Controller, Printing-& Stationary, P  
Guard File 

  

	Shimla.3 for pUblishing in the 'RIM 

  

   

(Sidp 	man) top;41.40, 
it Seat tali 	to the 
Govt. ofl-limachel Pradesh.  
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Dated: Shim10,the 



Total Suspended Solids 
(TSS) • 
Fixed Dissolved Solids 
(1-.1)S) 
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2014-/iT.Tr.1k, 	229(3r);. Frfl-w 28 4-0.4,. 2014; Tri-.%-i.ft IT 232(31), eiihu 31 iirtl 2014;' 

TiLTTItr 325(31),,'-7074! 7 tit, 2014.; .7-,Trlit Ii-1‘612(4);.-a-tgi- 26 Tri:K, 2014; _91-.W.1-.1.c 
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t4k.,tq 144, It 
• 

MINISTRY OF ENVIRONMENT; fOREiT .1ND Ct)-.1MATE(CIIAN'OE. 

NOTIFICATION 

New Delhi;  the 1st lannary;  1,016. : . 	. 
exercise of the powers Coriferre4.hy :sections 6 .trici 25 or the Enyirontnent .(ProtectiOn) 

Act .1986. . (29 of1986);. the central :GoVernMent.  hereby makes the following rules further - to 'amend the, 
. Environment (Protection) Rules, 19,86, nannely:L- 

• , 	. 	• 
1. Short title and Conimencement.-.—(1)These rules ma be 

Amendment Rules, 2015- 
• " (4: They shall come into force on thedate Of 	 Gaiette , 

2. 	In the Environment (Protection) Rules.; 1986 in SOedtile'7.Lt 

(a) the serialtuntber 41 and the entries relating therctO, shall he omitted, 7 
• • 	 • 	• 	, 

(b) for serial number 55 and the entries.relating,thereto;_*-14.4o3y1 „ 	 . , 
substituted.;  namely t7-- 

". 

#. 44600,, 1Tft7 13 V-, 2011..; w.wr.f4: 	152(31, 7Tf(gf 16 11 t , 2012; rr;11  

26600,;1ft 30 4-114,.2012; TrrAtitr  277(4), Alt‘ 31 	 2012; ffrxrA, -,020(4), 

t. 176(31), :1-rffii• 18 i-0771,2013;#fX1.1t 	MI* 

S. NO::: 	-Industry 
	

--Parameter ,Standards.  
(2) 
	

(5) 

For each:Compion-Eftliient Treat/nem Plant '(CETP), the State.13oard.wilc.' 
prescribe Inlet Quality Standards for General ParaMeters, Anunonieal-
Nitrogen and lieavyrrietais as per design of the Common Effluent Treatment'. ; 
Plant (cutpy and local ne4c1g & Conditions,. -:- 

Max. 'pertinisible. values 
milligrarn/iltreesee/it for pl-f and Temperature) 

Into inland 
	

On land for 	Into sea 
Surface water 	irrigation 

General Paraineters 

Comm* Effluent.  
Treatmeilt 

Plants(CETP) 
A. Inlet Quality 

Standards 

Ili, Treated. - 
Effluent Qiudit3,  ' 

, StariprdS ' 

311  
Biological Oxygen . 
Demand, 1301)3, 27-'C 
Chemical Oxygen 	 2101  
Demand (COD) 

6 - 9 
	

6 - 9 
30 
	

100 
	

100 
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Specific parameters 
Temperature, C 

.. 

Shall not 
exceed more 
than 5°C above 
ambient water 
temperature 

Shall not 
exceed more 
than 5°C above 
ambient water 
temperature 

Shall not 
exceed more 
than 5°C above 
ambient water 
temperature 

Oil & Grease 10 10 10 
Ammonical —Nitrogen' 50 NS * 

50 

Total Kjelrlahl 
Nitrogen (TKN) 

50 	- NS * 50 

Nitrate, Nitrogen 	- 10 
NS* 

50 

Phosphates, as P _ 	5 
NS.' 
, 

NS*  

Chlorides 	. 1000 1000 - 
NS*  

Sulphates, as SO4  1000 1000 
NS*  

Flouride - 	2 , 2 15 
Sulphides, as S • 2 2 5 	. ,-- 
Phenolic compounds 	. 
(as C6I-1501-1) 

1 	• - 	1 5 

Total Res. Chlorine 1 	- 1 1 
Zinc 5 15 15 
Iron-  3 3 3 
Copper 3 	• 3 • 3 
Trivalent Chromium 2 2 2 
Manganese 2 

NS*  
Nickel • 3 NS* 

- 3 

Arsenic 0/ NS* 	' 0.2 

Cyanide, as CN . 02 Ng* 0.2 

Vanediurn 	' . 0.2 NS*  0.2 

Lead al 
NS*  0.1 

Hexavalent Chromium 0.1 NS* 
• 01 

Selenium 0.05 Ns* 0.05 

Cadmium - 	0.05 NS* 005 

Mercury 0,01 
NS* aol 

Bio-assay test 	" As per industry- 
specific 
standards 

As per 
industry- 
specific 
standards 

As per 
industry- 
specific 
standards 

_ 

*NS Not specified 
Notes: 
1. 	*Discharge of treated effluent into sea shall be through proper marine outfall. The existing shore 

distharges shall be converted to marine outfalls. In cases where the marine outfall provides a 
minimum initial dilution of 150 times at the point of diScharge and a minimum dilution of 1500 
times at is point 100 m away from discharge point, then, the State Board may relax the Chemical 
Oxygen Demand (COD) limit: 	- 	 . 
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' 

Provided that the maximum permissible value for Chemical Oxygen Demand (COD) in treated 
effluent shall be 500 Milligrainniire.  

/ !Maximum permissible Fixed Dissolved -Soli& (FDS) contribution by constituent dints of a 
Common Effluent Treatment Plant (CETP) shall be 1000 milligram/litre. In 'eases where Fixed 
Dissolved Solids (PDS).  concentration in raw wafer used by the constituent.unitS is already high 
(i.e. it is more than 1100 milligram/litre) then the maximum permissible Value for Fixed Dissolved 
SOlids.(FDS) in treated effluent shall be accordingly modifled.by  the State Board. • 	- 

3. In case of discharge of treated effluent on land for irrigation, :the impact *on sOil and groundwater 
quality shall be monitored twice- a year (pre- and post monsoon) by Common Effluent Treatment 

: Plants (CETP) management. For Combined discharge of treated :effluent and sewage on land for 
'irrigation, the Mixing ratio with sewage shall be prescribed by State board. - 

4. Specific parameters for some important sectors, selected from Sector7specific-itandards 

Sector . Specific ftrartieter 	,- , 	. 
Textile Rio-assay test, Total Chromium, Sulphide, Phenolic compounds 

Electroplating Industries Oil 4 :Grease, Ammonia Nitrogen Nickel liexavalent Chromium, 
Total ChrOmium, Copper, . Zinc, Lead,' Iron 	Cadmium 	Cyanide 
Fluorides ;Sulphides, Phosphates, Sulphates, 

Tanneries Sulphides,-TotO Chromium Oil & Grease, Chlorides 

Dye & Dye Intermediate 

• 

Oil & Grease, Phenolic compounds, Cadmidm, Upper, Manganese, 
Lead, Mercury; Nickel; 	inc., fleKavalent Chromium Total ChrOinium, : 	. 
Bio-assay test, Chlorides,. Stilphates, 

Organic chemicals 
manufacturing industry 

Oil & Grease, Bio-assay test, Nitrates, Arsenic, flexaValent Chromium 
Total Chromium Lead, Cyanide, Zinc; Mercury Copper Nickel - 
Phenolic compouhds, Sulphides 	 . 

Pharmaceutical industry Oil :& 	Grease, 	13iO-assay I test, 	Meidury, ''ArseniC, 	.Hexavalent 
Chromium. 	Lead, 	Cyanide, 	. Phenolic - compounds 	Sulphides, 
Phosphates." 	. 

[F. No: Q-15017118/20.14-CPW] - 

Dr. RASHID HASAN; Advisor 

Mite- The principal rules were published in the gazette of . India, Extraordinary, - Part. IL Section 3, 
Sub-Section (i) vide number sp. 844(E), dated the 19th November, 1986 and subsequently amended vide the 
following notificationsi__ 

S.O. 433(E), dated the le April 1987; GSA. 176(E) dated the 2'1  April 199p; G.S.R 97(E), dated the 
18°  February, 2009; G.S.R. 149(E), dated the 4th  March; 2009; as  .k. 543(E);:: dated the 22`"" July, 2009; 
GS  R. 739(E), dated the 94' 'September;  2010; 0,S.R 809(E), dated the 4'h  October, 2010, as  ,R. 215(E) 
dated the 15 March, 2011; G.S.R. 221(E), dated the le March;  2011 U.S.& 354(E), dated the 2hd  May, 
2011; G.S.R. 424(E), dated the 1' June, 2011; G.S.R. 446(E), dated the 13' June, 2011; G.S.R. 152(E), -dated 
the 16'1  March, -2012; G.S.R. 266(E), dated the "30th  March, 2012; and G.S.11. 277(E), dated the 
31' March, 201/. and G.S.R. 820(E), dated the PNovember, 2012; G.SR.-  176(E), dated the le March, 
2013; G.S.R. 535(E), dated the rh  August, 2013; G.S.R. 771(E); dared the 11th  DeceMber, 2013; a$A. 2(E), 
dated the 2hd  January, 2014; G.S.R. -229 (E), dated the 28 h̀  March, 2014; aS.R. 232(E), dated the 3f1  March 
2014; G.S.R. 325(E), dated the 07'h  May, 26144  G.S.R. 612(E), dated the 25'h  August, 2014; G.S.R, 789(E), • 
dated the 11th NoVember, 2014 and lastly amended vide notification S 0 3305(E), dated the 
7th December, 2015, 

Printed by. the Manager, Government of India Presa.itingload mayainin, New Delhi-110064 
and Published by the Controller of Pnb1idations,Delhi7110054. 



highly beneficial, in carrying forward the Process 
DeP:20 

agag _roams:4*Oct... pcllutantS,.. from the discharged effluent, in 

eystmwi4c...and,OP-ordinated manner,  , - 	 - 

:Ihirir.ig.the-coukse of hearing, it was not disputed between 

ANNZORE- R-2/3  
REPORTABLE 

CIVIL ORIGINAL JURISDICTION 

WRIT PETITION(q) NO. 375 0r_g012 

amiti and- another. 

vezsus 

Union -Of India and others  

_Petitioners 

...Respondents 

The petitioners have approached this Court, seeking a 

,writ in the nature of mandamus, for a direction to the respondents, 

1which''includeS--the Union Government, all the State Governments and 

to ensure', that no industry which requires 

"consent to operate" from the concerned Pollution Control Board, is 

functional effluent 

to meet:- 	the prescribed norms for 

removing the pollutants ..front. the effluent, before it is discharged. 

The union- of India, and,  the State Governments .(including 

:the Union Territories) have filed Counter affidavits, expressing 

.their individual positions .- During.  the course of hearing, learned 

counsel representing the respondents, :also made some suggestions, 



• .> 

the rival parties, that the initiation Of 

the individual level of 
	

-114110*Y itA0Xf 

each industry which .require4 "co 

concerned Pollution Control .Board; should. be 

-functional primary effluent treatment plant 

only when such an effluent treatmen.t. plant  

toCeSS- 

tt *as suggested that 

operate"fron the  

mandate6 to :eet;  up 

e iSifOrmedi that 

has been ,Set up, the 

concerned pollution COntroli Board grants a 	objection" to the 

industry, and accordingly 'consent , 	- t!) operate", 	 allow the-  ' 

industry to become functional-. It 1.s therefore.% sa arent;),...,: that all 

running industrial units, which require 'consent' * 

the concerned Pollution COntroi BOaPU: 1;!ava: 

effluent treatment plant, in plaCe,... 

g044t4Pnil P.rimary.  

, 
4. 	The question that-. arisen . ...fOr Our -#04g* *0.40* 

whether the same 14  maintained in, good--f:or industry• 

itself has become functionaX. The industry 	r 	"Consent to 
. 	- 

operate", Can be Permitted to run Only if its priflary- effluent 

treatment plant, 1e functional. -We therefOre-..sOnSideF514Wt and. . 	. 

appropriate, to direct the concerned 'StaP.C.—:P611*40' -control 

Boards, to issue notices to all industrial 'units., which require 

"consent to operate", by way of- ..s.00mmon adver4Senenti-.,requiring 

them to make their primary effluent tree 	,plante fully 

operational, within three months t*o* today .04 tie expry Of the 

notice period f three months, 

Control Board(s) are mandated to ear 

e ,.cOnce#Fspil. ttate 

t inspections, to v.-eid-fri. 

whether or. not, each industrial 1,41:4 7.;VIY** 

operate"., has a ..functional,  ptildsty effluent fteat*ent: ;qant. 

of . the industrial units, which have not been Able:to.::make their 



. primary effluent treatment plant fully operational, within the 

notice- period, shall be restrained from any further Industrial 

activity. 	This direction may be implemented by requiring the 

concerned electricity supply and distribution agency, to disconnect 

the electricity connection of the defaulting industry. 	We 

therefore 'hereby .. further direct, that in case the concerned State 

PolIution Control Boards make a recommendation to the concerned 

electrical supply and distribution agency/company, to disconnect 

electricity supply to an industry, for the reason that its primary 

is not functional, it shall honour such 

recommendation, and shall disconnect the electricity supply to such 

defaulting industrial concern, forthwith. 

Such an Industrial concern, which-has been disabled from 

carrying on its industrial activities, as has been indicated in the 

granted liberty to make its primary 
• 

effluent,3tieStiment plant functional to the required capacity, and 

thereupon seek S fresh "consent . to  operate" from the concerned 

P011utiow Control.  Board. Only after the receipt of such • fresh 

"consent  * * operate" the industrial activities of the disabled 

• induattyr—can be permitted t be resumed. In carrying out the 

above exercise, we consider it just and appropriate to require, the 

Pollution Control Boards to carry out inspections, by prioritizing 

inspections of severely and oriticaliy. polluted industries, so that 

visible results emerge 'atthe.  earliest. 

Liberty- is hereby granted to private individual(s) and 

concerned Pollution 

default. On the - receipt of any 



such complaint, the concerned .Pollution Control',  

obliged to verify the 

,
defaulting industry, as may be permissible in 

would be in addition to the discontinuation 

purpose', the financial contribution - Of the Central . Government is to 

the extent of 50 per cent, that of the . concerned_ 

(including 	concerned Union: - Territory) 

acquisition, for- the same.. 

8 . 	In view of the fact, that. th financial position has been 

above-, we are. of the view, 

effluent treatment •plants",   should 

With reference to common 

effluent treatment plants, Which are already under implementation, 

we hope anclexpett, that they Would: be 

taken care of as has been'_expreSeed 

that the setting up, of aom000 

be taken up as an urgent ''Inissipzi, 

• forthwith, in the manner directed hereinabOve- (but only after 

verification) . 

7 . 	Having effectuated the directions-  recorded-  in the 

foregoing paragraphs, the next step would be to Up comMon . 

effluent treatment plants : We are informed, : that for the .aforesaid 

balance. 25 per tent, is to be arranged by way of..loans from behic. 

The above loans, are to be repaid, by . the -indUStrial., :areas-, and/or 

industrial clusters We are also informed, that, ;the setting up of 

_ a common effluent :treatment plant.; WoOlckt .ardinarily. take 

approximately two Years (in.  cases - where the process has yet to.  be 

cammenced). The reason .for the above prolonged -petiodfar setting 

p 	'Common effluent treatment plants", - according to learned 

counsel, is not only financial, but also,. the :PAqUirement.  of land 



appropriate . to:. direct, , the concerned, State Governments 

ii_ncludint, the ..concernec:1 Union Territories) to complete the same 

within .a period of three years, from today. we are also of the 

acquiring land for the !common effluent treatment 

C- • •COriCerPed State Goverrunents ..(including, the concerned 

kc›. 5  
• With reference to common effluent 

treatment .plants, -. Which are yetto.be setup, we consider it just • • 	, 

Vnion. 'Territories) -Will acquire such -additional land, as may be 

required for setting up -zero liquid discharge plants", if and when 

tequired is the future-. 

During the course of hearing, we were informed by learned 

counsel.,,,  that the running of ' comMon- ' effluent treatment plants ' , 

Which are in place f  0.is also a matter of serious concern. In this 

behalf, 	 submitted, that some of the common effluent 

treatment plants are disfunctional, because of lack of. finances, 

mbilst'Aloille Others are dis-functional, because of the requirement 

of repairs • which have not been carried out, again because of lack 

financial resources. 

Municipalities under 

Constitution, as also, in item 6 of the l2th 

Schedule, .Wherein the aforesaid obligation, pointedly extends to 

"public health,. sanitation conservancy and solid waste management", 

we ate' 	tfie View, that "the onus to operate the existing common 

' effluent,. treatment plants, rests 

1604106 	Given the 'aforesaid: 

oh Municipalities (and/or local 

responsibility,. the concerned 

municipalities and/or local bodies),. cannot be permitted to shy 

away:, •4rOM-Aisoharging this  oner9Us. duty.. case there are further 



financial constraints, 

the Constitution. 	It 

.mnnicipalities(and/or local 

will be pee 

bodies)* to ev4 

1.4v44 

oTMs to recover 

plant' shall be.  finalized, 

implemented. with effect from the next•financial Year-, In :Case, 

n.Or.:(:before . P.1.6 

of setting up of "common effluetteatment:pIantsm 

' State Governments (including4. th 

concexped 
- 

€1 .*PAPerha4-  On Tei-gi , 	0-). 

• fundt, for: the purpose Of -generating-finanqen 

all the 'common effluent. treatment., antsY, 

insta1j:d 

the provisions referred to hereinabors 

such norms as may .be evolved. for genera 

SeedleanW:- . 

14. '444 . 	- . 

mention,, that 

resources , 

may include all or any, of the commercia r 	ustrial. and mestic 

beneficiaries, of -the facility The....p races* Pf' evelVia 
	

:above 

norms, shall be supervised bY the 'concerried.:-Statt:Z Government (Union  

Territory),. through the Secretaries,l 

Bodies respectively, (depending. - 

than.. Deve 

.TitscatictL:. 'Of . 	, 	- 

and.: Local 

the.' XeePantive 

common effluent :treatment plant) , he -sores 	genératin funds, 

for setting up end/or operating.: 	COmmOu 	 treatment 

.such norms ere not in place,:before the c°iInnenC 
	

„.. ' the next.: 

financial year, the concerned State '.00vernMent*V 	- tha  

Territories), shall cater to the financial re 

the. 'common effluent tteatmamo, plan 	 ,presently: 

dis -functional, from their own financial resources; 

Just in the manner,  suggested herein 	r.the:13040aP 

towni_and villages, Wh.ch di,acharge.  prioritize such cities, 

industrial pollutants and sewer; 

bodies. 

rectly.  int°, .rivers id water , 



required, for the implementation of the above directions. They. 

shaliA64. alSo responsible for collecting and maintaining records of 

the Oareotions contained in this order. The 

furnished to the Central Ground Water. Authority, 

evaluate the data, and shall furnish the same to the 

-the jurisdictional National Green Tribunal. 

of non-Implementation of the 

concerned Benches -of the National Green 

VA6 7  
--$S 
that in the manner suggested above, 

treatment, should also be dealt with 

lie there fore hereby direct, that 'pelage treatment 

also be set up and made functional, within the ' time' 

expressed hereinabove. 

that mere directions are 

implementation mechanism is laid 

We :therefore hereby provide, that the directions pertaining 

to continuation of industrial activity only when there is in place 

functional, "primary effluent treatment plants", and the setting 

up of functional 'common effluent treatment plants" within the time 

linear  expressed above, shall be of the Member Secretaries of the 

concerned Pollution. Control Boards. 	The Secretary of the 

• Departnient,'Of Environment,. of 

the concerned 

default..-The Concerned  

the conaerned State Government (and 

13nion Territory), shall be answerable in case of . 	- 

Secretaries to the Government shall' be 

, tepPonsible o Monitoring the progress, and issuing necessary 

. directions. to law concerned Pollution Control Board, as may be 



ci 1. or 

C11) 

abore mentioned 

foam ed  Po ution 

eu 

the ones 

clarified 

- Would expire before 

recorded above It. m 

would be in the interest,  , 

prevalent time .line(s), and slso, ,Wbete,,:a 

provided for. 

17. 	It 

objective sought to be achieve‘ to a10 

State (and each, concerned ,Union-VerritOrr) 

-online, real time, : continuous 

emission 	 the. public 

egereeel4: least three State Governmente-h0e.al.,ready. 

- - 
dividing the jurisdictional area into units'. 

case -files, will be •listed' Peri-0611-ca 1Tx- 

Control Board is also herebY directed,  

criminal action,• as may be permissible' 

of the defaulters. 

herein*Dove will J relevant, 

- 	- 
concerned State Pollution -Control 

ough the directions  

14 0 agpressed 

t .,*bore:;.are nO. 

e been- 

ntat4,00y Pf the. 

. 	. 
equ.re .13.4MVN....0Pncerned: 

to make proyrs.on.tor 

r. to: display. 

portal of the 

ormed, that at  

1,11cord0:4me 

CoMeWg . :.On, 

004441 isti*uat410:43,  w 

longex 
. 	. 

ain t all. or an 

15.  

, organizations, 	to  

jurisdictional NatinaI Green 

- 10*Irete-

ne0.00t00: 

Tribunal.; fePeOP*: 

04. 

rate tstdera, 

Liberty.:  -As granted 

. lines and:directions 

directions and time lines, 

Green Tribunal, hitherto befOtex -ithei44-the 

issued.  by 

shall. net  40-, afly way d  

Courts or Benches -:0 

ant time. 

National  

*ted time lines 

in 	implementation - - . 

It however needs to be Clarifie4 - 

• 

pointing out deficiencies.; 

'directions. 

16.  

4bOve,; 

taut 



by all the concerned 

State Governments ( • Includin , the concerned Union 

wi.thi.n 	months "giOSI today, 

18. 	 tart Writ petition stands disposed of, in the 

aforesai. 

.. 	.. ....... ,cJI 
ir,liEHAR] 

.... 	. . . . ... J. 

(DX. - 6.-Y. CHANDRAcHUt] 

. 	.. 	. 
[SANJAY KISI1AN KAIT4] 
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rêHøfi'ble Supre 	pitrf.of Itidiasvide judgment dated.  22-02-
2017 passed it Writ-  Petit° (C) No 375 of 2012 dated 22-02-2017 has 

.passed orders '..,.fegardirig the . establishment of Primary Effluent 
Treatinent.  Platit,-, Common Effluent Treatment Plant and Sewage 
Treatment. Plant.Aelevant 99n.tents; of the said judgment are reproduced 
below - 

USitt*: 	 t;ort,sent 	operafei",::-  can: be 

• • 	• 	: 	, . permit?. to: run„ only •14'" its: primary • effluent treatment plant 
functional:  We therefore consider it just and appropriate ii to.  direct the 

. ,concerned : State Pollution Control 139cirds,. 19 • issue notices to all , 	, 	 : 	 . 
industriat.unitSV.:,'which :;reauirgeonsent.' to operate,. by way- of a 
• .-- 	• 	• 	• r 	: 	, 

torninott. aavertiSernenk:reqUiring Mein to make their primary effluent 
.Areatrnont. plants fully _OperIxtional„' within' three 'MOriths from todaY. -On 

" 	 - 	• 	. 	. • „the, expiry the notice prod of three months, the concerned State 
Pollittiort:ontrol Board(s) are mandated tiO. carry out inspections, to . 	 • 
verify, .'whether or not, each industrial Unit reqUiring. "consent" to , 
•operate,".,...bas,a functional _primary effluent treatment plant. Such of the 
• industrial' . units, which have not: been-. able.' 	niake:,.their primary 

uent.treannentpintfuly operational, Within the notice period, shall 

be rearahledfrom an),  further industrial activity. This direction may be 
• implemented by requiring .the ,concerned electricity, • supply* and _ 
distribution agency, to disconnect the electric 'connection of the _ 	. • ,„ 

'True typed .and-Trunslatdd -copy of Annexure 

It P STATE POLLUTION CONTROL BOARD 
:.:1finrARIVE,SH, PHASE-Ill • NEW SHIM1:A-1t1009 

:?hone, No 01277.- 2073766 Fax.;0177-2673018 

NOTICE 
Indugtri4/ rgallizationsiMunidpal Local Bodies 

/1-IPSEBL). 



4e.141.,.iltitig:YrtWe therefOr&' 	 that iii 	the 
coricerood State Pollution Control Boards inc/ce a recoos.04a.tionto 

disconnect
the concerned electrical supph' am'/ distribution agenci'coinpanv. to 

elec tri city .opply to an industry. for the oas-oti that.its 
. primorv. efflugntirgatment. plqnt: is.?. 10:12.41.1..etiolv.1;L. iti:Ortakholptte such 
recommendation. and shall :c4c.00noct. the ,: gleptrtc.tty, 	such  
defaulting-  .i.1:1441:114401100.4..libr,thiOth 

In:  -yie*. Of' above 	 concerned  
' Water: Act 1974.*hether:exiting,/ Operating with:-.QOng.ent'to ':operate." , 	 . 	, : 
and .,./or 'whether anews  

:obtaining ...Unseri(1:6,  1istablish7:.frOirthe:171P:State'VOlitttioniCOitri1: 
Board 	have to,  necessarily have prim .,.efflUent :treatifierit . 	. 	. 	: 	 .y 	• 	 " 	- 
within theiridtiS whi.01.04:fUnetionali: • 

In tOtli10  of the dife„otjons:. e.,0fItajtierlIn:-3 judgm6;* of the 

Supreme Court. cited supra. the HP State Pollution Control Board. 

'hereby issues caution, nOtice to all industries /industrial units which- 

have Obtained. the "Consent operate 	would require .Consent to r 	 , 	. 	 , 
Operate fron the Board to ensure that these industrial units mak - 

their.,,,pritnary..:effluent Urea-400# plants hilly operational within three:: • •• 	. 	 •: 	. 	 , 
months from -21.0.2.20.17,-..i.e. 	.or.  before 	 Thereafteit,  the. . 	. 	: 	- 	, 
'Board will carry. , out mandatory inspections to ;:lierifi,.:-.4113he .-tridUstriat-• 

units requiring `coriseitt :to : Operate' including all the industrial unit  

which 	already operating: 7.w.ith,z0.11.sPo.t to operate obtained 	the . 	. 	 • 	, 	_ 
• 1300Td..to:iriii.d. 0A4.. .,7-srhoth06§4, .4*.Psti.i4t:414§. las 	--etiOriat 

effluent.trotrporit:.;p 

•I.Please nOte that if :'ariy-  :'u&fThdustria1. 	t 	are„.::fotindr.:hav#4.:11 . 	. 
effluent treatment plant or which are: not fully -operational. e.  same 
will be restrained from. cany otn any further. industrial. activity.  

This is:. for the general information of all 	 direeteir . 	 _ 

	

, 	 . 	 . 
the Hon'ble Supremo, couirt.pfln la in thejudgment referred to. a ev.sr. 



-4 - 

The Hori'ble. Supreme Court of India' in the aforesaid judgment has 
figthcr held at paragraph 8 as under:- 

8. In r view of the fact, that the financial position has been taken care of 
as has been expressed above, We are of the view, that the setting up of 
"common effluent treatment plants", should be taken Up as an urgent 
mission. With reference to common effluent treatment plants, which are 
already :under implementation, We hope and expect, that they would be 
completed within the timeline's already Postulated With _reference to 
common" effluent treatment plants, Which : are yet to be set up, we 
consider it just and appropriate to direct, the concerned State 
Governments (including, the concerned Union Territories) to complete 
the same within a period of three years, from today. We are also of the 
view, that while acquiring land for the 'common effluent treatment ' 
plants', the.  concerned. State Governments (including, the concerned : 
Union Territories) will acquire . such additional land, . as may be 
required for setting up ,`-`;ero liquid discharge plants", if and when 
.required in :the future. 

Under paragraph 10 of the said judgment, the Hon'ble Supreme Court 
has further categorically ordered, that the onus. to operate the existing 
common. effluent treatment plants, rests on the Municipalities (and/or 
• local bodies)-. 

At paragraph 12 .of the.said judgment, the Horeble Supreme Court of 
India has observed as _under:- 

12. We are of the view, that in the manner suggested above, the malady 
of sewer treatment, should also be .  dealt With simultaneously. We 
therefore hereby direct, that !sewage treatment plants' shall also be set 
tip and made functional, within the time lines and. the format, expressed 
hereinabove.. " 



In view Of the foregoing, the concerned authoritieS ate hereby;requirect 
to take necessary steps to forthwith implement the order of the Hon'ble 
Supreme Court as laid down by the I-Ion? ble Supreme,:-:Court in the - 
judgment cited supra: 



Alvivoeux---R- sr-- 
!ttis ReOciet of Common effluent Treatment Plant., Bedell and Textile 

Industries (Member Dyeing: poto.dt.CETP-Baddi, District Solan, HP 

HOrftrib'N'atittlialt Green Tribunal in OA No, 801/2018, vide order dated 27 

:Septerriber, 2019 •iirl'.71.het, matter of. Ja-smeef Singh' v/;$ State of 1-iiinaoilat -Pradesh 

= directed as-follawe; 

-..fli4ifitheeeSSery•ti*:te001re..lotest. Status. report in the matter 

fmm ;̀ e: jaint'! ‘Oomtnittee.:.•coniptong#.16 cpca . 	Pradesh :. 	• 	, 	• 	 . 	 . 
YState PCS and the District Magistrate 	The committee : may- 

. .::.specifiealikexamine.the:pertOrrnahearstattis of effschatTgeotefflitaritg-

:.. ;by industries not connected to the CEtri: arid progress increase of . 	 . 
•:connectivity. 	-OftiOorit. 4.e.000tirig units 	OEM. instead' oi• 

" ,Atni.(qt*,:atid:OrtigreSeof :c9irefii/d.- iiie.pOro,§:10:.  briogitiotivathe: higo, 

•TOS levels-l•Oti: aOOOupt.  of *discharge :el effluents-Oittextile.'UoitS: .The 

Ominittee :41.144.':.4(eO ascertain the efficacy : of :the,: 6FT11.) and 

-enfOrOement i:::OVthe:.Tellutel- Pays!'. .principle for recOvv ery:' of 

comAe.68.00.11:ftoM,t1.10 defatatiOg: Volts".  

In oirniiyaoce to the above orders,. a. Committee .of following Members is 

- ospnStittitatf... 

Ottati..04: 	ditiOgat pisttlq,  :Magistrate, SOlan..Hmachal 

.Pcadestl-: 

Ofrect06:  Regional .birector.ptp, 'Central : 	• 	. 

Pollution  printrOl! 1E3(3604:Chandigarh; 

Sh P C Qiirita, 	Environmental Engineer Regional Office Himachal 

Pradesh Pollution Control,BOard l:Baddi 

, 
`..tefOre*:-Ofeeeedlhg. fer tilepection:atick,rt.tniteriiig of .CornrrOh'Effluent treatiikent 
. 	 • 	• 	 . 

Plant' at.  Baddi ..(i), to access the: .etatu.s of: eg-F-P,  and (ii) to estimate. impact of 

clischargackfr-orn CETejrtto -gi-Ver $00, ereneee were Jrade frarp following three 

rePP.*,410Q0-10t..1 
- 

4130-0-Lk- 

• ' 	•".' 	• 	 ." 	• 



Apro Dyeing — 

AUFCi Texii1,0 

AurO-TeAlle , 	. 

Sat cob:c1- Baddi Tails& Baddi Diatt Solan-11 • . 	 • 

SaFroad•Baddi 	BacIdi Dist SOlait . 	. 	• 	. 	 , 

Sal.road.BacIdi:Tehsii f3adcli Distt..S(4an.,HP . 

4. 	Winsome Taxtila Plot .No ..I . IA Baddi Ostt • 

airla 
	

Sal Road Bbat6uIiKhur P0' Bad i.:Dit. 

iSólan 	• •... 

Daepak Spinner' s.7 Piot: 	1
z
2". 1410 /-,r,ea:  

.(:htt. .:Olen HP 

Report (dated t)3-1O-01c)) of -t.ho:;rhottitOting:-.a.irhhiit.tp0,i-icohOtii:ted 

: 	Hori'blaNatitina.,:Gteen,:Trib.uhat? 	 91tf of 40A-ti .in Uwe:, . 	 . 	. 	 . . 	. 	. 	. 

,:taqer -otSctibna:irilAh aldothers 9./S State of unjab and others. the•  - • - 	, 

	

. 	. 	. 	. 

	

.PPOIPlaittat 	 d . made  
• . 

l'Ptortrne".nd6t4:0.0:'-,bAsX1r on the obs vatrnns and samples Te*AitO 

Art:Oexpe*. 

	

Ii) -Repcift.'i.(ptad484(3.-4.0.19)- '0f 	 : .,:o4nst4pted 

vide offibe . -order _ 	. 	. • ••no...;PCB/Misc.fcompii L/Baddii2Ol 9-20207-10 dated:. 
, 	 .; • 	 .1 	!.•• 	 .

r. 
	• 	 • 

119409.-2019. [he. committee had visited 	:13a(ltli on 26-09-2.019 

	

: 	• 	, 	• 
mati.a.sohle•.-reepoinipriclatiOn(P.(onex.qra.11 

iii) ''0..Ocholaint: applibatint0..ficlayi:i1;(ti.teq.:24.1.0:-.2.p. 1.0:;..10d:O0fOrl
. 
 

of Ld Chief Judicial 	 tskilagaM under. , 	Section 
. 	 . 	 . 	: 

of . the WatvrAFreyentioo...0.00.:contiti 	:-ROIrtiOn)-  

	

. . 	 p. 	: „ Act. .1974 , 
.0,0c,tion . 	: 

•  HPSPg1:1:-•-( 

The .0nrilmifte§'NOitei:f ,•OETP:=:',..•Ba dr-Oh -01,`, Novartti 	2019 and tbllaClect : . 	,.• 	 . 	. 	 •. 	. 	. 

samples from '4-1a6rOtitlet iit.,,E7t17*';dischatgO.poihi-lpf 

UpStreat„O anci-O,O#0.W.OPPI,e,P4171.?:.s.Alisphar;aaa. at:  Rhiar. - 

Th4-'.:Corhh1l3:0:•Pas- alSe:c011eoteO fluent 	 tho- 	outlet of 
- 	• 	.• 	 , 	. • 	: 	, • „ •• 	, 

tolbwing •taxtila intlu$t,ries -engageoiin-.dieings.Oe.r.,;Narnrandfahnos:,-: 

s'a;:m.p1.6...iaOttoctdd , 	 . 	, 	. 	. 	• . 	, , 	. 

	

Name ofunit 	 AdOrgt.*:,  



Narne of unit 

Sobhagia Clothing plot No 6 & 8, EPIP, Village iharmaki, 

Tehsil Baddi Distt Solan HP 

Himachal Fiber  Piet No 43-44 Ind'Area Barotiwala Tehsil 

Baddi Distt &Fan HP 

The_airlysis samples was under progress at the time of inscribing'  

this report 

The CETP is located at .Village KaindOvvel on Baddi- Nalagarh Highway on . 	 . 
right bank of River Sirsa and designed to treat 251nlel Of effluent from different sector 

,of industrieS, as mentioned in following para. 

A total number of 449 industrial units, located at Baddi, BarotiWala and 

Nalagarh at 	radial distance of approximately 15 km, are the members of CETP. A 

pipe network of 62.8 'km is 'developed and laid by Wifs Baddi Infrastructure Ltd 

carrying effluent to the tune of 92% of total load reaching to CETP and remaining 8% 

of effluent is 'transported: by tankers.  of 20 kl capacity_ The CETP commenced its 

operation in the year 2015 while construction of 'CETP was started, in the year 2013 

after having obtained Environmental Clearance; vide F.. No. 10-53/2011-IA-II! dated 

08-10-2013 from Ministry of Enyironment Forest & Climate Change. 

An association namely "Baddi Barotiwala Nalagarh Industrial Association" 

(BBNIA) is formed by the .. industries :Operating in Baddi-Barptiwaia-Nalagarh 

Industrial Area with its prime objective to establish this CETP for abatement and 

control of pollution dui to industrial discharge., 

To eke-Cute-the objective, BBNIA formed a Special Purpose Vehicle (SPV), 

tVirely 	Baddi Infrastructures 1..td wherein the SPV Was responsible for 

' laitWet4tIon Of CETP, laying of closed conveyance system (pipe network), its 

Opiiiration and, Oaintenance. The &RNA. 4s.  also responsible to guide member 

.Sriiipd 	ni Kr:41311P I- 



industries. for niaintaining quality of effluent reaChing, GETP as pet its desg 

parameters. 

2.0 	inspection of CETP—Baddi 

, 	. 
The CETP is designed to treat (We cliffereht! balegoriag,f 

tabulated under_ 

•: Consented 
effluent 
quantity., • 

Sr. category 
No. 

..Fond,,Paget-7 .andTektile.- 	89 
Soaa&Deta(gent 
	

112 
Phantadelitical 
	

':213.: • 
Dyeing 
	

4!" •- 
Electroplating, Metal surface 	31 
finishing 

.449  

1.5.55.- 
2 0 
29 
2.0 - 

0,042 

• 22.492, 

2.  
3.  

TOtal 

II 
iii 
1 

Say 23100 , 

iIt! rata' 	ince. 6,!it. are tee nme,n*nedePf end,  

It was observed that at an-  afera0a of 17 :mict etltuonti,S:ireatpci, by the 

cuR comprising equalization tank, primary 'settler, .aeration tank; - 

„reaction tank, secondary and tertiaty.:darifier. The treatment process 

for each stream is appended,With.the reportitAtinalwre,04.•:„. 

iii) 	it was noticed that effluent of dategorSr. INt is !lot ;Toa.thirig to. itS• 

designated equalization tank. M/s Bad* ::infrastructure Ltd.,: has 

informed that the dedicated - pipe network tci.parry the,  affluent of 

category IV is blocked, The effluent of category,:tgit.,therefore 'being 

discharged throughpiPe riehiVorkof Category L. 

It is also observed that the CETP i deigned to treat -Category V 

effluent by mixing with category 1V effluent to •optimize :the chemical 

consumption and to ..achieve effective treatment. Sinoe;•thweffluent.of 

category ,IV has been Mixed.  With category I. III the pipe.neh.Nork itself 

before reaching CETP, which :has . resulted.. information of a new 

complex effluent for _which the CUP Was not designeO, Therefore, it 



Ao› 
could •oot able to deliver the desire 'results w.r.t. treatment and thus, 

• effluents was lei non-conformity with the.  standards, as per the 

mOnitOrieg results Of HPPCB (AnnexureN). Besides, the effluent of 

category V remained effectively untreated Ihroughbut the CETP 

process, 

The perfermariceof.CETP la being regularly monitored by HPPC9. The 

monitoring data .(Annexure V) indicate that the performance' of the 

'CETP;  is far -from satisfactory for having. net. met the. discharged 

. 

 

standards : The data reveal that effluent quality does not conform the 

- ...standards of Chloride (limit of 1100 mg/I max.), Total Dissolved Solids 

(IDS). OMR of .,2100 mg(l Max.) and Biochemical Oxygen Demand 

30- mg/I max.). 

The CETP has provided online -continuous 'effluent monitoring system . 	. 	. 
tar pH, Total Suspended Solids (TSS), Chemical -Oxygen Demand 

(COD). and Total Organic Content (TOG) and data So recorded are 

nkedwith the server of HPPCB and CPCB. 

White collecting the sample from the float outlet Of tertiary clarifier and 

diseharge point at -River Sirse;  difference in colour of effluent was 

.observed. The Sample collected from the discharge point. was.  lighter in 

Colour than that of outlet of tertiary clarifier; giving rise to possibility of 
, 

diI ution,(Photo graph : Plate.-1) 

. The*Coninittee also recorded that the TeXtile, Units, which are generating _ 
the .effluent of .Category IV., were earlier operating their own effluent 

treatment 'plants.  prior to commencement Of.  CETP and found it viable to 

operate due to their scale of produCtion, 

viii) The designed treatment criteria of CETP are to treateffluent, stream-wise, 

following segregation at source, Since, effluent of Category-I is mixed with 

Category-IV,. resulted in alternation of Criteria, hence treated effluent 

quanty does notconforni.to  the staridards, 

gr n n ect 11Nr ( 7.1111,R4-7 



To safeguard the interest- of .environment from beiig detenorated fiither and 

having understanding of pollution problem its-  9:0§%, 014 -t,erPOcik4V. TIVOSI•40.; the 

Committee recommends following; 

Textile industries (SI. No. I to S.,. Table 1-)• driga 	dyeing-prodess 

generating effluent of Category-ly,'-as mentioned, above for the purpose of 

designing and Operating CETP; should2stoo its Operations with immediate 

effect, until and unless the dedicated Conduits supposed.-.to. carry the said. 

"effluent, is brought to back functional:  

ii) 	These units shall resume Operation Of theft': ETP-  AO •Ittipatt %effective':  

treatment on effluent of Category-IV so as to meet the standards and shall"... 

pump treated effluent to the pipe network designated k to r.caFryi..effluent of 

Category-I' fOr•futiber treatment.et QTE:i!;• 

For increasing the connectivity,: the CETP'-'hai ,Orop6Sed. -Of 'lay' 

conveyance (pipeline) bra (ataljen.gth of25 8 kills:I-he. statusis as under .•. - • 	• 	• 

Sr. 
No. 

Location . Stretch 
- in 

--_ metres 

. 	. Status of .- 
permission 

- 	Obtained:.  

• erriarks 

Ziklus 	Cedilla 	to 
Legacy 	Food 	on 
Badli. 	-Bai-btirmala 
road 

1..655 	' Permission .: 
granted 	by 
1-1.PPW1 	- 

.. 

Work_ has 	been 
awarded 	by 	Mis • •,..: 	• 
Baddi, 
-Infrastructure 	...Ltd , 	. 
vide 	letter 	-dated 
27-09:-20.19. 
(Arinexpre VI) 

Malpur-Baddi 
'electrical substation 
upto 	Bhud• 	near 
Maxter Bio Genics 
Company 

2250 Permission 	. 
not 	granted-. 
by NBA! 

Bhild to Lehi 1900 	. Permissionf.-: 
- 	t graned.. : 	, 	..... 	- 	•. 
:1-IPPV110.-' 

Total- 5805 ' 



- 
TheSe.t.ritits shall resume operations only upon Satisfactory performance 

, .0-...ETR,Which Was brought back to functional and shall be monitored once . 	_ 
. i.:41porith •by•HPPCB. . 	. 

Mis Baddi:InfraStructure Ltd, is to ensure proper maintenance of CETP 

i‘and its infrastructure inCluding pipe network designed. to receive, effluents 

• :from member industrial units: M/s Baddi Infrastructure •Ltd has to ensure 

operation of CETP as ,,per the defined protocol and in accordance to. 

.Standard.. Operating ..practice .which • is in place. In Case.-  any . variation 
. 	• 	, 	" 

(beyOndthe,:clesigned criteria) of effluent quality is noticed by CETP the 

same 
 . 	_ 

r:sb-011,:be..F..brOUght to the knowledge of SPCB in writing:. The SPCB 

shalt acknowledge the :communications and shalt act to identify the cause 

taking all 
 • 

necessary Ste0S: for taking. all necessary steps to 
_ 

elfrninatehliintmie.such variation:,  . 	, 	. 

- 	 -. 	• 	, 
tO', install .activated carbon, pressure 

sand,filterS: ar.l.d ozoniZer:', before the treated effluent is discharged This 

refers the Detailed Project Report of CIP-Baddi, which finds mentioned 

• Cif theSUChi.systerri but haS.not.been• provided by MIS Baddi Infrastructure 

Reference is made on the observations recorded by the Committee 

	

donstittited: by Hon 	jribunal •in :0..k .No.916/2018 in the matter of „ 	. 	 • 	• 	 - 	. 
•SOblia Singh and OtherS,vis „State of Punjab • and Others, wherein the • 

• • 	 • 	. 
COPi.riitteo. recommended :that 14S-,1:0 trore to be levied On CETP-Baddi . 	• 	•• 	 • 
as Environmental Compensation for untreated effluent discharged into . 	. 	 . 
River Srsa The  CETP diacharged, .•joining the river, has failed, to Meet 

Test (Toxicity on fi.s.w.: 0% suryivqi :with. 10(rio effluent for 96 
• . 	• 	.. 	 : 	_ 

hours) This Would have.: caused impact on on Water. and .land 

:qhvIronroetit .plants:.. arid' vegetation, • aquatic life and, human -health all . 	 . 
along downstream of CETP- Baddi  

gr.p-nnpci ..liv-CArt1Sr-annott 



Thus, .Committee also recornrrien 

Environmental .COrriPen'Sa.tiOrf. EC) tobe leviedto tack 

(Ws.  Baddi -infrastructure Lt.scit for. not having..dOne:efflUehttreatmeht-Upto 

the standards and to those Textile.IndUstries (dyeing units) responsialeigur 

making•CETP defunct. The 	would be propOrtionate.as-unde(J • 

,CETP-Baddri hest:, pay EniAtzarnnentat:CompensatiOnlOffie time of, , , 	 . 
Rs: -1.91 Crores for -nOncompliance•::of discharged.. standards, 

. 	 . 	. 
. estimated based (*.violation .irecorde4.0y.BPpqp aVe(ja0:90e. . 	. 	. 	• 	. 
half . year.:  :09,04i2017.  :.-01:1120:10V:AAn ne )u re VII)- including 

	

compensation Jo'ithe'turie:'„Of 	 by HPSPCB. 
•. 	. 	• 	• 	" 

	

;dated': 11 ..1,0,2019;- .over one gap' 	 4)00,191.:.  
(Aiiriexkir6 yip: 

Textile 'Industries (dyeing .üniti) are to pay estatiltSnet.*;.00 

:cETp aud obwpt pipe nevoc.k Which was brt,34.40,4:10 

irreparable. 

FIPPCB is- tO review the flotifict'on. dated 17.03.201-8 wherein. 

.tPtaj $uipended,'8olidS.:(TSS),:.04FA• Grease-and•RH7fleVe.::heervnotifieck 

as 'effluent 'quality paroMetett.:Tht...,CE:TP;;::peOdti Other,  parameters, like 

TO 5;  BOD, Chloride • and Sulbilideqnay:-.41.4p 	s id Ored.fer-irir.Wsibn in 
, 	 ...... 	• 	: 	. 	• 

the notification as these have britiCaf-,,bearinge•'ori.. :operatiph . and : , 	, 	 . 
Performance :of CE1 P deSigneef. 'tO irroaW..eftectiy6,treatrhen.V.i...1.1PPCB.: 

. 	. 
May Undertake 'sit:diet exercise øs notification, dated 

29;00:201.9 for Q'ETP PaOnta:::Satitb.;:v.tiereirOpigtIt',Oararnetere;,including...„.: 
. 	. 	 . 	 . 	.  

those referred here have been -considered.  

issued in consuitatiOn with .CP.CA: . 	• 

if or Optimal,  performance 	 Its to ensure 

regulating and fpbutOring..TectioSpi4N.wis..placein'Oeking. all member 

units-  (falling under red .  dategery4:'o-.GETP--to install online. continuous - 

effluent monitoring sySterk.:The-clata 	 .sft{l be made  availate  

on SPCB and CPC& ervet•foreffective:CPPLIPL •-• 

e. 



q 6 ,- 

-#RAym 
This interim report may be considered as the final report shall be submitted on 

Completion of sample analysis. 

P C Gupta 
Sr. Environmental Engineer 
HPSPCB 

ik\VS 
Suneettave 
Additional Director 

• CPCB 

Vivek Chandel 
Additional District Magistrate 
BOLAN, H P 

' 	 by:  CVErYi 
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ANNE)00- R-*6 
ITEM NO..9 	.Court .4 Video DOpferencing) 	. SECTION iVI/ 

'UPREME COURT OF INDIA 
RECORD OF PROCEEDINGS 

CONMT.PET.(C) No. 655/2020 in C.A. No. 1359/2017 

AMITABH SRIVASTAVA 	 Petitioner(s) 

VERSUS.  

RAjENDRA KUMAR T/WAR/ AND ORS. .11 ORS. 	 ResPondent(s).  

. (FOR ADMISSION ) 

Date - 06=02-2021 This petition was called on for hearing today. 

CORAR 
:HON'OtE MR. JUSTICE UDAV UMESH !ALIT 
HOWOLE MR.JUSTICE K.M: JOSEPH 

• For Petitionerlsj Mr. Fuzail Ahmad Ayyubi,.Aor 
Mr. Mad MUshtaq, Adv. 
Ms. Ashima Mandla Adv. 
. Akanksha Rai, Adv. 

For Respondent(6) Mr. V.K. Shukla Senior advocate 
Mr. Rajeev KUMar Dubey, Advocate 
Mr. Kimlendra Mishra, Aor 	• 

Mr. Mahfooz. Ahsan Nazki, AOR 
Mr. Vijay Kumar G. SRKR, Secretary to 
Government EFS&Y Department, Andhra Pradesh 
Mr. Polanki Dowtham, Advocate 
• .Mr. Shaik Mohamid Haneef, Advocate 
Mr. t. VijaYa Bhaskar Reddy, Advocate 
Mr. Amitabh Sinha, Advocate 
Mr. Shrey Sharma; Advocate 

Mr. AbhimanYu Tewari, AOR .  

Mr. .Debojit Rorkakati, AOR 

Mr. Samir Ali Khan, AOR 

Mr. 6umeer Sodhi, AOR 
Ms. Shreya Nair, Adv. 

Mr. Aniruddha P. Mayee, AOR 

•Mr. Ankit Goel, Aar 
Mr. R-.K. Gupta, Adv,, 



Mr. Abhinav 
Mrs: ilih0 Sharma, Adv. 
Ms. Pratish.tha .V.ij, 

Mr Tapesh. Kumar sSingh, MG 
Ms PaItavi Langar, :AoR 
Mr Kumar Anurag Singh• Adv 

Mr. V. N. Raghhpathy,:AOR 

Ms. priyanka,.Pr,akash, 'Adv. 
Ms. Deena Prakash,Adv. 
Mr. S. Prakash, ACM 

Mr •. Sau r abb.- Mish r a Me 
Mr. Arjun2 Garg,„ AOFt 
Mr. ?Sarideep Sharma Adv. 
As. Stituti.ka Gary, Adv, 

_ 
Mr. shchin mat'a i  AOR 
Mr. Rah01 thitn.6 Adv. 
• Aaditya A. •Pande, 
Mr. Geo'JOseph Adv'. 

• Siddhesh Kotwal, Adv. 
Mr. Divyartsh Tiwari Adv.. - 
Ms. Ana UPadhyay, Adv. 
• Manya Hasija, Adv-. 
Mr. MirnimeSh Dube, AOR 

Ms. K. Enatold Sena, Aor 
Mr. Amit Kumar Singh; Adv .  

Mr. Son- Raj Chopdhury,:,,AORI.  

Ms. Dt.tara Babhar, AOFt 
Mr. Manan Bansal, Advocate.. 

Dr. Manish Singfrifi, Senior Advocate 
Mr; sandeep .Kumar : 3ha, Aor ;••• 

Mr. 7Sanieei- Ahhyankar;:., AOR 
• Mr. Mash ',TandOn; AdVi -
Mr.:,•AyuSh:' Beotra, Adv.  
Mr.  
Mr. Dipin Taniang, : Adv.  

• Kr. ;3ayanth,,  Muth. 'Raj Sr.Adv, 
• .Mr.M.Y.ogea6- .K4nri*i AOR 

Mr.RajaRajeshwaran. S, AtIV 
AditYa : C.hadhai Advr 
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Mr.Uma.  Prasuna Bachu, Adv 

Mrc M. Yogesh Kannai AOR 

Mr. P.. Venkat Reddy, Adv.. 
Mr.Praehant .Tyagi, Adv. 
Mr-.P..Srinivas Reddy,. Adv... 
MIS-. Venkat Palwai Law. Associates, 

Mr. Shuvodeep Roy, -AOR 
.Mr. Rahu3,.Raj Mishra, Adv. 
'MR. RAHUL RAJ MISHRA, ADV.  

AOR 

Ms. Vanshaja ShUkla, Aor 
Ms. Anuja Pethia, AdV. 

14r. -Puktirambam Ramesh-  Kumar, Adv(Manipur) 
Ms. ,Anuptema Ng., Adv. 
Mr. Karun -  Sharma, Adv 

Mr..Arun R. Pedneker, Adv. 
Standing Counsel forState of Goa 
Ms:MUkti ChOwdhary AOFt 

Mr Amit Kumar Advocate General Meghalaya 
Mr Avijit Mani Tripathi, .AoR, Standing 

Counsel, Meghalaya 
mr?shaurYa sahaY, Advocate 

Nayak Advocate - 

Mr.:Soto: Raj: Choudhury. Aor for State ,Of 
Odisha.. 

.Mr.AbhiManyu Tewari,AOR 
Ms:Eliza.Bar, Adv. 

UPON hearing  the counsel the Court made the following 
.ORDER 

The present contempt 

issued by this...Court in 

Appeal No.1359/2017 

Of directions enforcement petition seeks 

its judgment dated 22,..09-.:2617, in Civil 

-.Ahmad Ayytibi, learned advocate for the 

contempt petitioner..: It: is submitted by  Mr. -  Ayyubi that following 

States have .filed affidavits and have complied with the direction 

issued :by th.s Court!, 



1. Himachal Pradesh(R-10) 
2.Karnataka(R-1Z) 
3sMadhya Pradesh(R-14) 
4.Nagaland(R-19) 
•5.0disha(R-20) 
6.Punjah(R21) 
7.Sikkim(R-23) 
8.Tamil Nadu(R-24) 
• 9.Tripura(R-28) 
10.Uttarakhand (R-27) 
11.Kerala (R-13) 
12.Arunachal Pradesh(R-3) 

Since the afore-stated States have complied w3.th the: 

directions, they stand discharged frOM1. _ 

It is alsO submitted. that..  

affidavits but have nOt'. compli.ed,Wx 

Court. 

this Contempt PetitiQfl 

w'ng nine States 	Ilied' , 

the  0.0t*che. .I.se 	by this 

1.Uttar Pradesti(R-1)-  
.2.Assam1R-4) . 
3-Chhattisgarh(R-6) 

• 4.Jharkhand(h-11) . 
5.Maharashtra(R-15)

• 	
- 

SsMelliPur(h-le) 
7.Miz0rsm(R-17) 
.8.Rajagthan(R22) 
• 8.Bihar (R-5) 

It is submitted by the learn04-COMnsels-t4P06444.4v.:6i:-State..0.  

Chhattisgarh (R-6) that theCStata, 	apnipliat'At 00---?*.reQtion$.. 

However, according to Mr AYY014-0:  the .*empliart:40, 	short of . 	. 

the directions issued by this court'w Learned-cconsel for State of 

.: Mizoram (R-17) has stated that the concerned Regulations have been  

framed 6ut have not yet - been imOlernentSG": 

In the circumstances,- 
	

States other .t.haO,...ehhatt:isgarn are 

given • time of three months to frame tegulationCand-effectuate_ 

the directions issued by this Court, 

It is also submitted that the States:of- Telanganapeolarat and 



7! 
—lot 

Mr knobi has not been 

- 5.6 

'affidavits but • Haryana . 	 , 

favoured with copies of the Affidavit's:, 

.1.thdhr.a: Peadesh, Meghalaya, West Bengal and 

flied any fiOavits. 

a, learned SG submits that the. appropriate 

affidavit on behalf of Goa State has beefl flied and the •OlrectionS-. 

issued by tlu.s Court  

List Xhe. •.ntas 	 2e21 for further consideration , ..• 

. ( INOU ‘MARWAH ) 	 pRADEEP KUMARf 
COURT MASTER (SFI).• 	 BkArg64,-.OFFICER 



-; 	• 

lo 

NNOCAQ,E - 
(Court Islo.1) 

BEFORE TEE ATIONAI, .GREEllf.TRIBITNAla • 
" 	tigiNcIP.Aibmg,cu, :NOtp#Hi• 

. 	 . 

(By v.4..deo;ponfei'91ipirig). 

Original Application Na. 801/2018s „ 
. 	. 

Ovith• reportdated I6.00p.20p zi 

gitstneet Singh- 
	 4pplicant 

a 

•State of 	agiaiNix.4 • •„•:. Respondent 

ate &heanng  

OpA*. 	 4vsTIc 	icurtAR:GoEL, cirtimiVERSON . 	 p • 	. 	• 	• . 
HOICBLEIIR.:JUATIcp,.suraTia-AG4Rw4i, JUDICIAL AnE*BER, • 

:HcipettLE:r4R; JUSTICE . smtYANARAYANANk  Alpiciat MEMBER.  
• .110.rviii.4-:70.:JuStiegi.34nrstutgpilit, 4utna.AL m.E$B-Ert , 
• iiON.131.4E:Wit.. NAr4INUNANPk.ExppEeT,  MEMBER • . 	. 	. 

ant:lent, Mr Niin Kohil Advocate;f0.F3-11, 

I 	The ISSup fizO cpnsxderatton is the remedial action 	pollution 

r a1ad in Baddi industrial,•arpa ta District Solan on account of 

.Ieakae from the Common-Mtaixt Trqattnent Pant (CET11).;, 

'The. matters. O7W. 	Several : iipeasiontvearlier. On 

14 QL2O2Q thelrgrdnal coria,idored.the re-port dated 06:11:2019 filed by 

*ate PC.B. 4.9: the ertfeq 	Nielatia.P . ,provisions of the water . 	 . 	. 	. 	, 

et,e_ ptio. and -Controls'at,'-kbilutionT.Adti: 1974 Was taking place by 

•01.04Mts' 01' •••41a. 	 ..The. Same .ts • 
• 

i7OPitodpeed.beltivy or r , 

*.0:2-40 Inspeetii4i-Of C.ETto.  riadelt 

if 	The CTP is designed • 	 i.:44corent.'aategories of 
tablikated 	, 



2.9 

Sr. 
Na. 

Consented 
effluent 
quantiy (in 
mu)  

Category 

ill 

5, • 

Total 

Pond; Paper •..k4a '89 7 
.Textile . 
Soap. 4)Petergetif  „ 112 
PhartnaCel*tical 
	

213 

Electroplating, 
Metal 	• surface 
finishing 

44 

2, 	11 

Say 23.00 . 

It was Observed that at ern, average - .of 17 mid effluent is . 
treated by The CETP, comprising equalization 'tank; PritriarY 
settler, aeration tank, reaction tank, secondary. and 'ternary 

, clarifier The treatment process for each stream is appenriPd 
with:the report (Anne;aire IV); 

It was noticed that effluent of category IV is net 
.reaching to its designated equalization tank. ilffs kaddi 
Infrastructure Ltd..;  has informed that the dedicated 
pipe network to _carry- the. effluent of Category lv is 
blocked The effluent of category IV -  is therefore. being 
discharged through pipe network of Category I.; 

it is also observed that the C.T.1' .is designed- to treat 
category V effluent by mixing with Category IV effluent . 	. 
to optimize the chemical consumption and to . achieve ' 
effective treatment. Since, the effluent of category IV 
has been mixed . With category 1, in the , pipe network 
itself before reaching .CETP, • Which has :resulted.' in 
formation of a new complex effluent for which  the CETP 

•• was not designed. Therefore, It could not aMe to deliver 
the desired ' results to-r:t. treatment .and ;MO, effluents 
was in non conformity with the standards, .:as per the 
monitoring. results of s flel"pB• (Annexarci,v),. Besides ; the 
effluent Of category .V reetttirted.  effectively : untreated 
throughout the CETP process 	 . 

. The performance of CETP is being regularly Monitored by 
HPPQB. The monitoring data (Aiu're.ratre-V) indicate that the 
performance Of the CETP is far front satisfactory for having not 
met the (licharged standards, The data reveal that effluent 
quality :does not conform" the standards of Chloride (limit of 



1655 r:zydiis 
Cadilla 	to 
Legacy :nod 
on 	Baddi 
Barbtiwaki 

. road 

Sr „. 	Location 
No, 

Stretch • .4..n qtatus of 
meters 	permission 

obtained 

Permission . 
grci.ntit by 
.HP_PWD 

Work 	has 
been. awarded 
09 M/s,  Rad& 
•Infrastructure 
Ltd i;ide letter 
dated 2Z69-
2019. 
(Anne?atre-171) 

. electrical 
substation 

_Upto 	Bhitd 
near Maictczr 
Bio 	Geriic-s 
Company 

Permission 
:not ,granted.: 
;!by NPLII 	• 

Rhud to Lehi' 1900 , 

5805 

Permission,  
granted by 
1-IPWD 

- Se - 
0.0 mg/1 max.), Total dissolved Solids' (TDS) (LIMIT OF :2100 

MG/ I Mmax.)arldBiochenlical Oxygen  Demand (DOD) ' (limit of 
-;;•30mij/Ptrui.x.). 

;•••:The CETP has provided online continuous effluent .rnonitoring 
system : for plf, Total Suspended Solids (TDS), Chemical.  
Oxygen: Demand (cop) and Total Organic Content (TOCt and 
data so recorded are 'linked With the server of I-IPPCB and 
cpbb.: 

•,147.11e collecting the sample from the final • outlet of tertiary 
clarifier and discharge point at River Sirsa, ..dference in colour • 
of effluent --Locks.  Observed; The sample- collected from the 
discharge point was lighter in colour than that of outlet of 
tertiary clarifier; giving :rise ttr...,pcs•Sib• ' 	of • dilution,' 

• . 
photograph: Plate-1J' r. 

. The Committee also recorded that the Texti/e.  Units, 
which are generating the effluent • of category IV were 
earlier operating.  their own effluent ,treatment- plants 

. 
 

prior to commencement .Of c.ET? and found it .viable to 
operate 'ciao to their scale of production., • • 

The designed treatment .Criteria Of CETP are to treat effluent, 
stream wise following segregation at sourc. effluent of 
Category -I is Mixed With Category 'IV, resulted in alternation' of 

• criteria, hence treated effluent. 

..eor increasing the connectivity,. the CETP has proposed of 
laying conveyance (pipeline) for ci::itital length of .5.8 /ans. The 
status is as under 



• 

. 	 , 
• To 'safeguard the ,:intereSt . 	enifironinerti from being • aeteriOrated. 

. 	. 	. 	. 	 . 

andrentedial meaSures,"lthe'Coinmitteel..ecotitroends 	:.• • ••• 

Textile-  tOgrOttirri. 	./07.o .; 1 to .5., Dcgr$0::' 1) engaged 
dyeing-process • generating effluent :•of • Critegtorgli:r; as ,  

	

. 	. 	. 	. 	. 
• mentioned above ..ifor"; the -purpose • of . 	 -and.... • 

- 	Operating ,,DOTP,:.•••• • should stop its operations with 
immediate 	,effect, • until i 4114•:. 40.Ie.1.S.  • •tiie.. :404tCdted... 

conduits supposed •• to .carry the'..*01.effluent, is brought • 
to back fUn.04.1044k • 	 . 	 . . 	. 

• The--.s. 	 re$14the VIJOeit-0,1!%OfYttwf.r..t 	to impart • •: 

	

. 	. 	. 	, 	. 
. 	. 	. 	. 

effectipe treatri.kent on effitterit of C.ategOt:y4V.so us - to Meet ;4.0:.; 

$tane.firrd.s: fitt:hall purrin. treatea efflitentte the pipe. network 
• designated to carry effluent  Ofci.ziogi.:.tfg•-.1...fcirfuri.hOr treatment . 
• 

 
at CE1R 	 • • 	• 	• • 
These. -  unit*, shaR- :" .  resume • OperatienS.  only • • Upon: 
satisfactory • performance of :ET?.  whIch was brought 
back • to.functiOnal .and shalt be monitored once .in a 
17'0-nth by 11..pC1I' 	 • 	 • 

• . 	" ." 	- •. 

114/ s: Baddi infrastructure including -.Ltd is:to ensure Proper- . 	.„ 	, 
maintenance Of CETp and its infrastructure.: incindirig pqoe 
network designed to receive effluents: from member industrial f 
units. M/s Baddi InfraStractUre: Ltd. has to . rislire.operat.ion 
of CETP as.  per the defined protocol.-  and in • ...accordance. to : 
Standard. operating practice which isin.place, 'In Case,. any...-.  
Variation: (beyond the designed criteria) of effluent quality is 
noticed by CgT.P the same shall. 60-..hrought to :the knowledge' 
of SPCB, in Writing: The SPCB: shalt . acknowledge the , 
communications and Shalt act to identify the cause for taking 
all necessary steps for faking all 'necessary steps to 
eliminate/minimize -such Oaricttioh, 	• 

Mis Baddi Infrastructure Ltd. ha* to install actiOated 

carbon, pressure sand. filters - and ozonizer before the 
treated effluent is' dlicharged. This refers the Detailed 
Project Report of CETPBadd4 which finds mentioned of 
the system but has not been provided by M/s Baddi 
Infrastructure Limited; 

.Reference is made on the observations recorded by the 
Committee constituted by 'HOreble Tribunal in 0.A.: 
No:916/ 2018 in The matter of Sabha Singh and Others v/s 
State of Punjab and OtherS, wherein the Committee 
recomniended that Rs. 1.0 crore to be levied on CETP-Baddi as 
Environmental Compensation for.  untreated effluent 
discharged into River Sirsa. The CETP discharged, joining the 
river, has failed to meet Bio-assay Test" (Toxicity on fish: 0% 
survival with 100% effluent for 96 hours). This would have 
rouged  impact on water.. and land (soil). environment, plants.  
and 'vegetation, aquatic- life and human health all along 
downstream of CRTP-Baddi: 



'.T 
	

rn,nzttee also recornMends, 
. . 

.Environmental compensation *CI to be leVied .to:.CETP7Badcli 
.• (M/s. Baddi Infrastructure Ltd) for 110.e having, done :effluent 
' treattnent.tipto..tiie:,standardS and to those Textile Industries - 
(dyeing units) 'responsible' for niuking CETP defunct The EC . 	 • 

	

would be proportionate as under: 	• - 

• • 	. 	. 	• 
CETP-:Baddi has to pay erwirOnmental Compensation t the 
tune of Rs 1 91 Crores for non-compliance Of discharged 
Standards; estimated based on violation recorded : by. 	' 
lippe.13 over laSe One . and half year '[4.9,40.:0:17 

	

1 .,!..01...1.1...20.1.91. (Artnercure 	Vichaling:CoinpOnS4tion to the 
tune of Rs 879 Lakh imposed'::' by •:H.P6PCB • dated • 
25102019 over . one year J2012 2018 to 0009.20.19]. f 

. 01.th:040e:14LP: I 	. 
.7:04170 Industries: (dyeing 'units) . are :to .pay: eOtabitshment? 
cost Of 	and cost of pipe 	.ujhiekt*LS broaght.  

• to. state of ir-reparabler 	 " 

vu) HPPCB js- to review the notification,. dated 27032018 ,  
wherein Total Suspended Solids (TSS), Ciit 86 Grease and PI-I --
*care been.  notified TpS, DOD, Chloride and Sulphide,May.also 
:be :considered • for inclusion ' in the notcation, as these have , 

-critual bearing On operation and performance of CETP 
..designed - to impOrt effective tredtrnent. HPPCB may undertake 
similar exercise as done in • ease of Tuitification, dated 
29.06.2019 for CETP Ptionta Sahib, wherein eight parameters. . 	. 
including thOse'. referred here, have been considered. . Such 

	

. 	. 
notification may .be issued in consultation with CPC13,...- 

.. 	• 
viii) For optimal performance of CETP-BUddi,` ..l1PPCB . Is to 

ensure regulating . and monitoring mechanism be : in 
place by . aShing all . member units trailing under -red 
category). of CETP to ,install Online continuous effluent 
monitoring system. ;The data se recorded shall be mode 
available on SPCB and . CPCB server for effective 

e...:113:0t&`r waA then considered- ciii,.8.06:200 in 41.2)6 "light of-

PA' dat,td, . 11.06 202 Ied by the State PC it was 

=CC 
lit pursuance of above, the State PCB has filed a compliance 

?.:report' dated 11:08.2020 to the effect that the -units gave action 
.plans which: are not satisfactory -  as • long timeline have been 

..'prescribed 	 • 

We .do not find the report tote cis per the mandate of law if 
epeliution is continuing,. the State PCB is under obligation 

tic:v- close the polluting -activities by exercising its jurisdiction - 

labs. 



. 	, 
. under the Water Act, 1974 and .recover compensation from. — 
the polluters, Till P011uti.oiv is stepped;: polluting activities, 
Which are punishable Crime under the (40,-  caltnot. continue. 
The State PCB has 'failed to take action merely on the ground • 
that action plan' was being prepared or had been prepared.; 
which was not .satisfactory None appears for the State Par' ' 

The matter was last considered, on 0401.2)321 in the light of.  the: 

report of the StateTcp.daW. 01 01 2021 mentlonitigthe.0,60sakOr.toT: 

oloSure, and recovery  of compensation naV.;foUnd-,  that the 
• . 

action taken !iiirai not adequate 	 s 	non.‘7ecntipliant. , 	. 	 . . _ 	. 

Untreated effluents were till's .1;reingliliOchioged.intd.tha:.Viater -bodies in. 

Violation of law Discussion and threctiori m the,"- said 

reprOduced 

‘‘.4 	... . 

z Accordingly, the State PCB has filedits report..on Ot01..2fi21. 
It mentions that the State.  PO issued .skotb cause notice dated.:' 
*a 06:202a to the concerned textde arfts for OloSare and recovery of 
compensation agcansf:whiehlWrit :petitions Were:  filed' before the 
HirrtaCha Pradesh High Coart. -. The High ceitirt,' Vide order dated 

. 22:01.2020, .directed that the Matter be heard by the Principal 
Secretary, kraiirOnntent and fresh - Order passed The Prinoipal 
Secretary Environment: passed further. -order on 30.12.2020' 
directing. the: 'State. PCB to take: action for enforcement of law since' 

. violation .of law Was - established.. The Principal SeOretary, . 
Environment held.' 

XXX 	 XXX 

	 But this fact cannot be ignored that effluent 
discharge,- PDS in particular, by these units is ,beyond 
the prescribed limits :which is contributing to pollution. 
In the light of this discussion, I am of considered view -• 
that, keeping in view the -above position, SPCS may take 
action, strictly, according to the provisions of Law and 
rules applicable in this case. 	" 

5. 	The State PCB accordingly issued fresh show cause nOtice on 
28.12.2020 and passed further order dated 01.01.2021 cis follows: 

'XXX 

• Whereas, the effluent of category-IV being contributed 
by the unit 1Ws Agra Textiles, Sat Road Baddi, Distt. 
Solan, 11,11  to the CSTP for final_ dig—posed-  and treatment 
by unit is not complying since 2S-772020 till date to the 
discharge standards as presCI,ect in the scheduie-I of 



EP Rules, 1986 as well aS the inlet quality 'standards 
notified by the State Government and thereby causing 
water pollution. 

Now; therPfore,'in  Consideration of :the facts stated aboVe, in 
view of the .directions, ofl-kirirble High Courts Ordersi'.1fonbie 
NOT and the orders passed by Principal Secretary (Env, S&T).  

• Goiit of HP and in exercise of :the Powers conferred under 
. section 32 and .33-A of Water (Prevention & Control of 
,Pollution) Ad, 1974 MIs  Auro Textiles, Sal Road -Bacidiipistt. 
Solari, HP, is hereby directed to 	 . 
Immediately' shut down the dyeirug Process of the textile unit 
contributing.  towards the: category - 111 effluent.  to. CETP, 

...13a4rli, till the unit becomes evmptianti.. 

Pay Environment Compensation to the,  tune of RS. 42 la s, 
(Forty TWO .Lakhs only) for the violation period w e f 25-07-
2020 to 31-12-2020 (146 days excluding the period of 

mpliarco)..' 

Identical orders 	said have been:poSsed against four 
textile units 

We have heard Shn Nabn Xohlr,ledrned; Counsel appearing 
the State-PCS 

We find fthat though in the:show cause .notice the State PCB, 
proPosed., disconnecting power Supply, this direction has .not been 
given in the final .order We also find that the C.ET? has still not 
Complied with the.  environmental norms for which remedial action 

-.needs to be taken by .the State' PCB,. by improving quality and 
reducing the load ofinlet se as to be consistent With. the ,designed 

, Capacity of the CETP.  or closing such units contributing to the waste 
....for which the CETP' is not designed till the .concerned units Make 

their .own arrangement for 'treating :the effluents. The member 
industries May be considered non compltant if theg: do not 
undertake primary treatment as per BC conditions of the CETP. The 
industries .having effluent generation more than 200 KI,D may be , 	 - 
directed- to treat: the:  OffluentS.  arid 'recycle/ reuse...-to the meadnutm 
exteni and also reducing the .FDS. Wherever required)  water audit of 

.red category non compliant units be 'Conduted;. The . requisite 
pipeline may also be required to be constructed by the CET P to carry 
the wastit. 

fyrther progress report be filed before the next date by e-
nuzil at judicial ngt'ov in prefereiNy in the form of searchable 
1-"DF/OCR SuppOrt.PDF and not in the form of Image PPF." 

. The State PCa-taa,..v.fileci interim report dated 06.05.2021 followed 

by:.ftrther report doect. 	 It will suffice to refer to the last 

tvport:io the efiect that the-,siitnples,W4TV ::40k-ep,:atiot.t.W.gre not found to be 
• • • • 	•'" 	• • 	 .•• 	• 



within the limits. .The State PCB  gave directions to the dandertia 
• 

industries. While some units have adgeVet1 the nonfls, farther ac1on is 

being taken in the matter. The gtittu'd: as: mentioned '10: 

reproduced below- 

"In compliance to afore-cited order - dated .  04,-0.12621: it is subMitted.  
that earlier the State Board had f4ect .  an  Interim: Report vide letter. 
No. PCB/OA No. 801/2013 /-1.5.49. dated 6-5-'2621 .wherein it was, 

" submitted that Board.... has taken stepS to make .  the cEip, Baddi - 
compliant. The RDS level was found 2364trig/Itr as, per 'Sampling: 
CondUcted at: that .time, though :not.withip:-. the pre$ribed • limits. • It is 
'further submitted that now the latest sample taken On 
and: 7- 6-2021 has been found within the prescribed limits w.r.t. 
FDS as the S...rnei h.as -  been reduced 	the:..zoirrig/ftr. and 2012 
nig/Ur respectively. The sampling Chart of the ;CE-.1?  Baddi is  
annexed:, as Anriekure 	Which ..reveals that there is continuous - 
improvement and now the analysis results of latest • sample taken 
are meeting :the norms 	FDS, 

It IS . fitrther.:Subinitted that as regard i to the issue of industries 
having effluent generation of more than 200 :Iclip; . the State Board 
had identified and issued direct-0ns. to 10 ritunbers of industries - to , 
operate their treatment plants Le. primary; secondary ' and tertiary'. 
treatment system for the effluent treatment as per.-Erivitonment _ 

. 
 

Conditions of CETP and also directed.  to recyCle-:.  • reuse to the 
pwxlmUrn-: extent' and also .. to,  reduce - the :..FDS: Now as per . report 
received from the Regional Office Baddf,.. these 16-units are -operating 
the effluent treatment plants prior to their effluent discharge ,  to 
CETP. The State Board has conducted inspection andsampling of 
these 16 'unit. The earlier results of Sampling conducted on 21-1-
2021, 29-1,2021;1.7 3-2021, -23-342021, and .16-4,2021, Were found .  
within limits (except of three units Of M./ s Vardhrtiari and one unit of 
Winsome Textile) which has already been placed on record 
alongwith interim report dated 8.5-2021. However, the latest resv1tR 
of sampling conducted on '21-5-2021 the reauits.  of three units 
namely M/s. P&G Horne Products Bcirldi, M/s r. Torrent 
Pharmaceutical Ltd. .13addi.and.M/s Abhattl-tealth:care, Baddi Were 
found above the prescribed lirnitS for which notices dated 16:6,2021 
has been issued to these units. Copp of samPle .results and notices 
issued are annexed as ,Annexure-B and AnnexureC (colly). The 
sample results of other units were found within the prescribed limits: 
It is further submitted 4that as reported by Regional Officer; Baddi 
the Member industries having flow less than 200.KLD are disposing 
off their effluent to CET?; Baddi after primary treatment, 

As regard to the compliance by the four textile units namely 
Au.ro Textile, Aura Textile unit 	Aura Dyeing of Vezrdhrnah Textile 
and One unit of Winsome Textile, it is submitted that as per report 

. received from the Regional office, Baddi, the work Of installation 
of advance treatment SysteM .  by Mis Vardhiman textile to 
reduce Fps is under progress and .Reverse Osmosis system Of 
capacity of 2 11MD shall be :operational by 30-620,24. In 
addition to Reverse Osinosis, 111/s Vardhmari Textile is also 



fit — 
-installing the.  Multi Effect Evaporator of capacity of 30 KW. AS 
regard to progress of installation of advance -treatment system by 
MIS Winsome Textile it is submitted that as per report..received frOni. 

• Regional Office; Baddi the unit has completed the civil- construction 
work The installation,  of Reverse Osmosis system and -other 
components is under progress. Copies of progress report of these 

, textile units receivedfrorn. Regional Office are annexed as Annerin'.e.-
O and E The latest sample results of theSefeni textile units 
are still not meeting the norms.. Sample results are annexed as 
Annexure-R As already submitted in interini progress report dated 

• 65-2021, it is again submitted here that State Beard had issued 
directions on 14-2021„tri these. four : textile units under 
Section 3341:„... of Water Act, 1974:.. for closure and levied 
Environmental compensation which were challenged by these • 
units before the:'-tiOn'ble High Court ' of HP vide. CWP No, 
414/2021; 4.1.6/2021 417/2021 and 418/2021: The Horible 
High Court :Of HP vide 'order doted 11-1a021 .and 14-3,2021 . 
has stayed the operation of the directions issued by the State 

: Board anct...the matter is still pending before the Honlile High 
. Court of Himachal Pradesh for cuijittliCation. Copies of order 
..dated 2.51-3:-.2Q21 are annexed as Annexure-G. 

• It is fuither::Subpvitted that due to constant efforts of all 
. takohalaerS,...the-tiO.o donSecative'latestsaniples of CETP outlet are 
meeting the notins PreScribed :by :the MoEF ,r.5.CC vide notification 
dated 	Infunire, the State Board Shall continue tri .triake al4 

: efforts in form of Surveillance, regular mOnitarinj and regulation on 
the CETP rind member industries,, so .thot • -the cETP remains 
compliant m.futiire 

a the okove; it OiPir that violatioits are still continuing: Stay 

,cif elci$nre .an :giageSrri4ilt, of •tOrupensation: for the Past 

viplatzons does not justify inaction:for. failure .to *take action for further 

violations oiler the. order Of :stay and to;  initiate prosecution of the 

industrial units in question, : including their: Owners/Directors and the 

ct714  **rotors We _Also ..:god that merely keeping on eye on units 

dxschag more than::200 	LS not 'enoukb. 'Violation by .those 

g-ltse.:', 	' lap!  :is: not41014gscrions violation nor less 

liarrat# for the *).-vitqlkulFnt and public health.: 
:;. 

• Accordingly, letjurtlier 'kentedial action be taken to enforce the 

environmental, rul of.laikin   .he  interefit:af protection of environment and 

public Aealth.and"?a .report of  status Of Compliant's flied after inspection: ' 
_ 



by a four Member joMt commit*: toinPrisinK a. tepresentative.  of 

MoEP&Cc,. ePCB, -St.ate PCB and .14440 . Magistrate, Aolan by e-trioil.,  
• • 	 . 

at judicia1-1i th,gov,in  prefetab . 	-fOrrci ;of :search41710. PDF/ OCR 

Support PDF and not in. the .forrei Of linage PDF,:tbe.: St* lEV-Nvi 

the nodal agency for coordination and compliance:. 

List for further. consideration on:050.0.20 

A. copy of this order be forwarded.tO thp' 	 PPM; -State" 

PCF. and District Magistrate, Solari:, ,e-Mail for COM 
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Phewlexwat— RAI p ( ton 

HP State Pollution Control Board 
• • RIM Parlvesh Bhawaa, Phase-III, Below .RCS, New Shim la-09 

Phone No. 01774673766,12673020 FAx-017i-2673018 

No. PCB/NGT/ETP/CETP/STP/ CPCB Misc. Matter/i9-23 74 	Dated: r -1 441 
URGENT  

To, 
1VI/s Eaddi Infrastructure- (CEIP Kenduwal), 
Baddi Technical Training Institute (BTTI) Complex, 
EPIP Phase-1 Jharrnajri, Teal' Baddi P.0 
BarotiWaia, District Satan (E.P.). 

DIRECTIONS UNDER `SECTION 33A OF WATER (PREVENTION 
AND CONTROL OF POLLUTION) ACT, 1974 AND SECTION 50? 
ENVIRONMENT (PROTECTION) ACT, 1986. 

•„. 	r. 

WHEREAS, Monitoring committee ennstituted by. the Hoti'ble National Green 
tiblmal in OA No 916 of 201.8 in the matter of 'Sobha Singh and Others Ws State of Punjab and 

• others has visited common effluent treatment plant of capacity 25 MU) installed at village 
• kenduwal Mallpur, PO Bhud, Tehsil Baddi, District Satan (Hp) on 95  September, 2019. 

WHEREAS, Monitoring committee has prepared its report (copy enclosed) and the 
observations and recomniendations•Made by the monitoring committee which are as follow:- 

1. Since the outlet aCETP has been maintained to discharge its effluent into Sarsa River further 
leading la River Sutlej and CETP 'is not meeting with the prescribed standards for the 
parameters namely BOD, TSS, TDS, Sulphide and Bioassay. As such, it degrades the quality 
of water of SarsiRiver exorbitantly and also affects aquatic life. Therefore, an environmental 
compensation amounting to Rs. IRO. croreS may be imposed upon the industry In case any 
Bank Ouarantee earlier submitted by the CETP operator/SPV, Baddi, the same may also be 
encashed. Accordingly, the Chairman. Hinutabal Pradesh Pollution Control Board shall issue  
necessary orders/directions under the previsions of the Water Act 1974 w.T.t. invosition of 
the said environmental Compensation and encashment of Bank guarantee. The said 
environmental compensation amount may be utilized for rejuvenation of water quality of River 
Sarsa and subsequently River Sutlej. 
M/s Baddi Infrastructure, Baddi, the SPV or CETP operator shall upgrade its CETP with Zero 
Liquid Discharge Technology within 6 months to achieve Zero Liquid Discharge and ensure 
that no treated/untreated effluent is discharged into Sarsa River further leading to river Sutiej. 

3. The Chairman, Himachal Pradesh Pollution Control Board shall get performance guarantee 
amounting to Rs. 50.00 lalchs to ensure that CETP is upgraded to achieve the zero liquid 

• discharge in a time bound manner and necessary directions under the provisions of the water 
• Act, 1974 shall be issued by Chairman, HPSPCB to SPV namely M/s Baddi infrastructure, 

Baddi and CETP Operator,:" 
4. The Chairthan, Himachal Piadesh Pollution Control Board shall revoke the consent, if granted, 

under the provisions of Water Act, 1974. 
S. Since, the pretreatment systems are to be provided, by member industries, as such, the 

sludge/Solid waste generated.ftorn pretreatment system of these industries may not be allowed 
to be sent to CETP site. The hazardous, waste generated from pre-Treatment system of the 

• member industries shall be sent to nearby TSDF by individual industries. 
6. SPV/CETP operator shall install electromagnetic flow meter at the inlet and Outlet of the 

collection tank. After installation of zero liquid discharge technology, the recovered effluent 
from CETP shall be recycled back into the processes of the industry and the residue in the 

• form of hazardous sludge after drying into the drier shall be sent to nearby TSDF. 
• -1- 	 Contd..' • 



Copy to; 

e Member Secretary, H.P. State Pollution Control Board, Him Parivesh Building, Phase-
III, BCS, New Shimla-9 for information and iieeessary action. 

Over leaf 
— 

7. An environmental management cell including NGOs and Civil Society may be setup by 
SPWCETP operator. In the Environmental Management Cell, the qualified 
Engineers/Scientists shall also be employed by SPWCETP operator. 

8. All the tankers deployed for collection of effluent from member industries may be provided 
with GPS system having its connectivity at CETP site and HPPCB site. 

9. Online Continuous Effluent Monitoring Systems (OCEMS), which was not in operation on 
the day of visit, shall be got calibrated and made operational within 15 days and the system 
shall have its connectivity with 1-IPPCB and CPCB Servers. 

10.Necessary CCTV cameras, for e-surveillance of the various components of CETP, shall be 
installed by SPWCETP operator within 15 days and these cameras shall have its connectivity 
with HPSPCB server. 

11.The Chairman, Himachal Pradesh Pollution Control Board shall take up the matter with the 
Department of Irrigation and Public Health Engineering for early installation of Sewage 
treatment Plant for the treatment of the sewage of the town. 

Now, therefore, in view of the above mentioned recommendations and in exercise 
powers vested to the Chairman, Himachal Pradesh State Pollution Control Board under Section 5 
of the Environment (Protection) 'Act, 1986. You are, hereby directed to comply on above 
mentioned recommendations and deposit Environment Comnensation of Rs. Onefli Crore 
immediately in the account of Member Secretary, HP State Pollution Control Board, Axis Bank, 
The Mall Shimla, account no. .9170100825663915, 1FSC code UTIB000365 I under intimation to 
this office failing which action under the provisions of 41 of Water (Prevention & Control of 
Pollution) Act 1974 and Section 15 of Environment (Protection) Act, 1986 shall be initiated against 
you at your own risk and cost. 

End: As Above 
SW- 

(R.D..Dhiman, LAS) 
ACS (Env. S&T)-cum-Cliairman, 

11EPSpCB, Shisala (H,P) 

(R.D. Dhiman, LAS) 
ACS (Env. S&T)-cum-Chairrnan, 

HPSPCB, Shinila (H.P) 
Art.,"" 



Sub: - 

- 

• - 	- - 
	1,2t{ 

B.P. STATE POLLUTION CONTROL BOARD, 
Regional Office "ffINIUDA COMPLEX" Phase-1, Baddi 

Tehal Baddi, Distt. Solna (HP) Phone-01795- 245374 

No. PC3/R0 Baddi/B-121/Baddi Infrastructure (CETP Kenduwol)(.019 gls  
To 

Ws &All infrasbucerre (CE1? Kenduwal), 
Baddi Technical Training insdtute (BTT1) Complex, 
SHP Phase-I iharinejri Tehsil Baddi PO- 
Barotiwala District Solart1HP. 

Detect  

Order passed by Hon'Isle National Green Tribunal in O.A. No. 593/2017 titled Paryavaran 
&minim &mid & Any. Ws Union of India & Ors dated 19.022019 and Original 
Application No. 1038,00111 dated 1047.266 and 23.02.19. 

This is in reference to orders passed by HonTble National Green Talmud. in O.A. No. 59312017 
titled Paryavaran Suraksha &mild & Mr. Ws Uninn of huffs & Ors dated 19.02.2019 and Origami Application No. 
103812018 data:110.07.2019 and 23.08.19. 	. 

The Hottsble National Green Tribunal in O.A. NO. 593/2017 titled Paryavaran Suraksha Swirl & 
Mr. Ws Union of India &Ors dated 19.022019 passed the follOwing directions: 

" —Committee has come up with following fermulafor levying the Environmental Compensation 
in instcaves as mentioned at a, b and c htchtding nan-airnpliattee the enVirovunental sitesiarals 4vioiation of 
trisections." 

Fttrther lion'bie National Green Initunal.  in-0.k.% 1038/2018 dated 10.07.2019 and 23.08.19 
passed following functions: 

" ....The essence of ruie.  Iflow is that no activity which is against the law ns allowed t o continue 
and the person violating the law is punished according to law. Thus merely requiring improvement does not obviate 
the need for punishing the law violatarstpollatesti;pping polluting activity and recovering compensation.* the 
dantigge already caused so as to recover the cast ofratoration LY the mandate of taw.—" 

• 1. 	• 	• ' 	• 	• 

Wheless it has been observed that since November 2018 to September 2019, the samples collected 
flan the final outlet of UL? are not conforming to the prescribed nom which is gross violation of Warn-

. (Prevention & Control of Pollution) Act 1974 Hence in as Oer the directions passed by flon'bie National Green 
Tribunal, the Environmental Compensation amounting to r 87,90,00W- is applicable on you. It is hereby directed to 
deposit the aforesaid amount in the account of Member Sanatory, HP State Pollution Corgrol Board, Axis Bank, 
The Mall Shim' la, account no. 9170100825663915, 1FSC code UT1B0003651 under intimation to this office within a 
week time foiling which action under the provisions of Water (Prevention & Control of Pollution) Act 1974 & Air 
(Prevention & Control of Pollution) Act 1981 shall be initiated against you at your own risk and coaL 

(P- 011Pta). 
Sr. Environmental Engineer, 

HP State Poltution Control Board. Baddi. 



. 	K.-46012/12/2021 :States tell 
Government of India 

Ministry of Commerce & industry 
Department of Commerce 

lidyog Ethawan, New Delhi 
Dated le Aug, 2021 

Sub 	10 Meeting Of Empowered -Committee(EC) on TIES 7 minutes - reg 

The undersigned is directed to forward 'herewith the minutes of ie meeting of the 

-EMpowered Committee' of ,Trade Infrastructure' for Export Scheme (TIES) held under the 
Chairmanship of Sh. *B. V. R. Subrahrnanyam, Commerce - SecretarS,  on Ort  August, 2021 

(thromh..-v.c.  for participants outside Delhi) for information arid further necessary action. 

9 t(S1 Lal) 
Under Secretary to Govt. o India 

Tel NO:23962486, Extn. 520 
Email: shyam.lal-upse@nic.in  

& moo_states@nic.in  

1. Secretary; Department for Promotion' - of Industry and Internal Trade 
(DPIIT),Lfdy6g BhaWan, New Delhi [secy-ipp@nic,in] 
Secretaiy, Mb o Development.  of North .East Region (DoNER), 
VigyaraffiawanAnnexe, New iDelhi.[secydoner@nic.in] . 

; The,. Joint Secretary (NE), North. Block, Ministry of Home Affairs, New Delhi. 
Lisne@mha.gov.in] 
The Adviser(Industry) (Kind.  Attn.; S h. Ishtiyaque Ahmcd), R.N6.239-A, NITI 
Aayog, Yoyana Dhawan, New Delhi [alarried.i@niclin] 

5; The Joint Secretary (Medical Devices), Department of Pharmaceuticals, Shastri 
'Bhawan,- New Delhi [js.pharrna@nic.in] 
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Copy forwarded for information and neaessaty action to: 
1. PPS to CS 	 . 

2. PPS to .AS&FA/ D.G(DGFT)/ AS(SC)/ AS(SK)/ JS(SSK)/ JS(DJ)/ JS(DNM)/ IS(SM)t 
Js(AK)/ osri(sKR)/ ADGFT(TM) 

3. The Additional thief Secretary, Industries Department, Govt. of Himachal Pradesh 
[indussecy-hp@nic.in] 

4. The Special . Secretary, Industries Department Govt. of Tamil Nadu & CEO-HML 
[indj s@tn. goy. in] 	• 

S. The Commissioner InduStries, Directorate of Industries Govt.; of Himachal Pradesh, 
Shimla [dirindus-hp@nic.in] 

6. The Development Commissioner, MEPZ Special Economic Zone, GST Road, Tambaram, 
thermal 6000.45. . 

7. The Development Commissioner, Cochin Special EtOnOmic Zone (SEZ)., Kakkanad, 
Cochin — 682 037 

8. The chairman, Land Ports Authority. of.  India(LPAI), Mb o Home Affairs, Lok Nayak 
Bhawan, New Delhi [chman.lpai@mha.gov.in] 

9. The Director (Teehnical), LPAI [dir.tech-lpaiQgov.in] 

10. The Managing Director, Karnataka Fisheries Development Corporation Ltd. (KFDC), 
Hoige Bazar, Mangalore-575001 [kfdcixe@yahoo.cOrn] 

11. The Chief Execntive Officer, Chandigarh International Airport Limited, Room No. 1, 
Projec Office Building, Civil Airport, Chandigarh — 160003 [eeti@chialorg] : 

12. The Managing Director„ ASsain Livestock and Poultry Corporation Ltd. (ALPt0), 
Khanapara, Guwahati -22 [alpcoltdghy@gmail.Ccirn] 

-. 13. The Chief Operating Officer, HLL Medipark Ltd. II Floor, FILL Bhawan, 26/4 Tambaram 
Velichery Road, Pallikaranai, Cherinai. [ravindra.sanagavaraptil@gmaillcom, 
thiagu@lifecarehll.coml 



.Minutes. of. 	ut.th  meeting of Empowered Conunittek MO on 'Trade  

infrastrUe.  jor Export Sftnie (TIES)' 'held under * tilt- Chairmanship of , 
Coruineree Secretary on 02.08.2621 (Monday) at 4.100 PM .  

1. The i4.th meeting of Empowered Committee (EC) on Trade Infrastructure for Export 
Scheme (TIES)' was held Under the Chairmanship" Of Commerce Secretary on 02.08.2021 
(Monday) at 4.:00 PM through online platform. The list of participants is at Annexure-r.  

. 	2. The -proposala redeived from various implementing agencies seeking TIES funding were 
• 

consideted. 4 detailed presentation regarding the proposals was made by the Division before 
the Empowered Cominittee, In addition to the new proposals received under TIBS, the 
following proposala were also presented before the EC: 

• .Projects Under iinPletrientation seeking release of next installments 
•'•' Waiver -of penal interest in respect of 2 cancelled projects 

Formnlation of an objective criteria for higher funding for States with poor export 
• infrastructure but having export potential (other than in 1\TER/Hinialaya States) as 

per the teconnuendation of EPC. 
NEW-P.I0POSA..t.S  , 

3.  Agenda. "tern No. 1 

. ProPosai: Expansion/Improvement (3 MLD Effluent Refractory Management 
and TDS Reduction) in CETP, Baddi; District Solan Himachal Pradesh 

:17144ernenting Agency: Baddi Infrastructure. 

•.ProjectsCost: INR 28.51 crore. 

TIES-share: INR go crore: 
• .1st installment requested: INR.10 crore. 

3.1 EC was apprised that the project envisages expansion/improvement of the existing CETP 
to implement provision for treatment of 'FDS/TDS. effluent as per the instructions of Ministry 
of Environment,-- Forest; &, Climate Change and the directions issued by National Green 
TriburiaL As the existing facility- is Catering mainly to the pharma industry in Baddi, the • , 
expansion/improvement of the same will encourage existing units to expand their capacities 
and also attract fresh investments Will& will contribute to ex-ports. Further, it was pointed 

. out the in the Proposal submitted by Government of Himachal' Pradesh, the Status of the 
Implementing Agency.Ler Baddi Infrastructure has not been clearly mentioned. 

3:2 ACS, ;GoHP informed that the land for the existing CETP was given by Government of 
Himachal Pradesh. Baddi Infrastructure, the Implementing Agency for the facility is a 
government controlled SPIT as 'majority of the representatives are from Government of , 
Hirnaehal Pradesh: 

34 Afar deliberations; EC accorded approval for financial. assistance of As. 20 
crore for the project under.  TIES  and -recommended release of first installment 
of :--Rs.1.6 crore subject to furnishing .of letter by Government of ilimachal 
Pradesh certifying that Baddi Infrastructure, the Implementing Agency is a 

.'State controlled-entity. 



---- 12A- 
4. Agenda Item Ng. 2 

Proposal: Pharma.Lab Cum Training Centre., Export Promotion industrial Park, 
Phase I, ihannajri —Baddi, District Soleil, Himachal Pradesh 

Implementing Agengy•: Hitnachar Pradesh Industrial Development 
Corporation Limited (HPSIDC) 

Project Cost: INR 	crore 

• TIES share: IN R 13.31 crore. 
it installment requested: 1NR 6.65 trore. 

4.1 EC was 'informed that the Project.proposal envisages setting up of pharma testing lab 
which will fill a .critical gap in the physical. infrastructure which is Currently causing a 

• hindrance in export Of pharmaceuticals from the region. DUP, to non existence of such testing 
facility:pharrna units, are facing production delays, cost inefficiencies, rejections, and 
:material wastage resulting in toSs of market share. The proposed pharma lab will ensure that 
the phirma 'industries in the vicinity are Ole to .meet the stringent globe! standards.  

• 

	

	
of 

.quality testing. 

• 4.2 EC Was apprised that previously for the project, financial assistance of Rs. 3.25 crore had 
been provided under .the erstwhile ASIDE Scheme.: The utilization certificate for the afore 
mentioned amount has been received from Government of Himachal pradeSh. 

4.3 ACS.,GoVernment of Himachal Pradesh informed that under the:erstwhile ASIDE scheme 
the proposal was submitted with a!total project cost.  of Rs. 8.00 crore. Accordingly, Rs: 5.19 
crore (revised) was approved under ASIDE and Rs.3.25.  crore was released for the project. 
Government of Himachal Pradesh had completed a three storey building,. to house the pharma 
lab, using its own fund and the grant received under ASIDE. Subsequently there was a 

• change in scope as recommended by NIPER, Mohali, Hence, the instant' project proposal has. 
been submitted for assistance under TIES. 

4.4 After. deliberations, EC deferred the proposal and directed Government of 
• Himachal Pradesh/Implementing Agency to submit revised proposal With clear 

financial outlay for the proposed project as a fresh project and: not as an 
incomplete one. 

5, Agenda Item No.  

Proposal Setting up of 1 MLID Zero Liquid Discharge Plant in Cochin SEZ 

Implementing Agency: Cochin SEZ 

Project Cast: INR 23.50 crore 

• TIES share: INR11.09 crore. 
• ist installment requested: INR 5.54 crore. 

5.1 EC was informed that.  the Project proposal envisages setting up of Zero Liquid.Discharge 
(ZLD) plant in Cochin-  SEZ to ensure availability of water for industrial purpose, thus 
avoiding dependence on costly tanker supply and bringing environment friendly industrial 
practice in the SEZ. 



5.2 The representative of rritilerneriting Agency infOrrned that. there was a public protest 
-against thecharge of' the effluent *after • tertiary treatment, from the 'existing CETP into a 
.recharging/collection i pond :tine to - threat Of ground Water bontathination Due to the public 
protest; Kerala :State Pollution Control Board had issued a direction .to SEZ to opt for an 
alternative method for treatment of effluents. Accordingly, CSIR,NEERI was consulted to 
suggest alternative measures • for treatment of effitientS. .CSIR-NEERI, as part of feasibility 
•studies : carried Out for Upgi'adation and retrefitting of CtIT, recommended :several measures 
iricluding..Setting Up of ZI„D system In view of the emergent situation arising due to public 
protest; construction of the project was started by Cochin SEZ•from its ownfund and till .date, . 	. 
an expenditure of Rs:: 17 crore has been incurred. WA PCPS . is the engineering agency for the 
project The Project is expeaed to. be-completed within the next two months. 

5,3: After delibera:nons, EC accorded approval -far .financial assistance of Rs. 
,11:69 .Crcire. for the • Project under TIES and recommended release of .financial 
iSsiStanee,in One installment. 

ONQING PROJECTS --__RELEASE OF NEXTINSTALLIIIENT 

6. Agenda Item No .1 

Proposal - oin.stractioxi of SDF Building at Cochin SEZ „ 	- 	. 	 • 
, ImPlementing Agency : 'Cochin SF?  

Project cost INR.66.05 crore (revised) 

TIE8.share: INR 20 cfore 
.1st & '24d  instalnient.releasecl: INR 6.50 crore each 
-rd•:-Alid last installment requeSted: INI2 7 crore 

• 6a 	EC was apprised-about the following w.r.t the project:- 
a. 	The financial and physical progress stood at 70% and 85% respectively. 

LA  has submitted uttli7ation certificates for both TIES installinents. 

6.2. Further, EC was informed that IA has spent Rs. 243.0 -  crore from its own fund, which 
is near pari-passu contribution required for release of 3rd and final installment of the grant 

6.3 	After delibera.tions, EC approved release of 3'  and and final installment of 
Rs. 7 crore OfT.It$ *rant. 
7. Agenda Item' No .2 

Proposal: 1)00pp-tient of Integrated Check Post Petrapple: Proposal for 
construction of additional truck parking West Bengal. 

ImplemehtittO Agency : Land Ports Authority of India (LPAI) 

Pi-ciject. Cot INR 3224 crore, 

TIES sbarer:INR. 13:66 .crore 
iinstainiënt releaSecir VCR 6:83 :crore, 



• 2nd  and.Final installment reqUested: INR 6.$3 crore 

7.1: EC was apprised about the followin&w,r.t the project:- 

The financial and Physical progress stood at 61% and 75% resPectively. 
b. 	IA has submitted utilization certificate for 1st  installment of TIES grant 

7.2 	Further, EC was informedthat IA has spent Rs. ii.o8 crore frorri its own fund, which 
is more than pari-passu contribution required for release of 2nd  and final installment of TIES 
grant. 

7.3 	After deliberations, EC approved release of and and final-installment of 
Rs. 6.83 crore of TIES grant. 

S. Agenda Item NO.3 

Proposal: Modernization of Infrastructure facility for Marine exports at Tadadi, 
Kumta. Taluk, Uttara Kannada District Karnataka. 

:Implementing Agency : Karnataka Fisheries Development Corporation 
(KFDC), Government of Karnataka. 

Project Cost INR 13 34  crore, 

TIES share: 1NR5 crore 
• 1st & 2"d  instalment released: INR 2 crore 8r 2.65 crore respectively 
• Balance grant requested: INR o.35 crore 

8.1• EC was informed that the financial grant of Rs. 5 crore under TIES was approved for 
the project in the .ist  EC meeting held on 09.o6.2017, Accordingly, 1st installment of TIES 
grant for Rs: 2 crore was released dining August ,2o17, IA informed that due to an error on 
the part of the then Project Monitoring Agency (PMA) in calculating the total project cost the 
2nd installment of Rs. 2.65 crore, instead of Rs. 3 crore, was approved and released during 
DeceMber, 2(49. Hence, IA has requested to release the balance grant Of Rs. 0.i5 prore. 

8.2 	After deliberations, EC directed IA to submit ,relevant details of the 
project cost and proposal for release Of balance grant under TIES. The proposal 
shall he examined by the Division and put up before the EC in the next meeting 
for consideration. 

9. Agenda Item NO4 

Proposal: Export Oriented Pork Processing Plant at Nazira, Assam 

Implementing Agency i Assam Livestock and Poultry Corporation (ALPCO). 

:Project Coqt: 1NR 11.44 crore. 

• 

 

TIES share: INR 7.91 crore 



_ 
TO cON,-IDER :WAIVER OF TT-IE•• PENAL  

::.IN'TEREST• 

installment released: INR 3.95 crore 
nd and 'Final installment reqUeste& 1NR 3.96 crore 

9.1 EC was apprised about-the following w.r.t the projecf:-,,  

• The financial and physical progress stood at 83% and 95% respectively. 

;IA has submitted utilization certificate for ist installment of TIES grant. 

9.2 	Thither,. EC was informed that IA has spent .12s. 2.o6 crore from its own fund, which 

is more than pari-passu contribution required for release of 2' d  and final installment of TIES 
• grant. 

•9.3 After deliberations, EC approved release of 2nd and final instalhnent of 
Rs.3:96 croreof.TIES grant. • 

•1O. Agenda Itein No.s 

Proposal : Setting up of Centre for Perishable Cargo at Chandigarh International 
Airport. 

• Impiernenting Agency:. Chandigarh International Airport Ltd. (CHIAL) 

Project Cost: INR.12.44 crore (revised) 

• TIES share: INR 5:63 crore 
• ist  installment released: INF. 2.81 crore 

2nd and Final installment requested: INR 2.82 'crore 

5.0.1 EC was inforined that the TA has Submitted Utilization Certificate for ist  installment of 
TIES grant and refunded an amount of Rs. 28 lakh accrued as interest on the ist installment 
of TIES grant. 

, The .representative of IA informed EC that 98% (civil work) of the project is 
completed Further, it was informed that there is change in the scope of work in the project 
as additional civil work has been included and there has been reduction M the cost of plant 
& machinery as some of these . are already available : at CI-ITAL. Installation of .X-Ray 
machine has been delayed due to 'Make in India stipulation The project excluding 
installation of X-Ray shall be completed by 1st September, September, 2021: Till such time, new X ray 
machine is,produred, old X ray machine will be used to operationalize the facility. 

10.3 After deliberations, EC approved the proposal for change in scope of the 
Project and for release of 2fid.  and final instalhnent of Rs. 2.82 crore of TIES 
want on the condition that interest accrued on the first installment is deposited. 



it. Agenda Item No. 1 

: Proposal: Setting up of Electro Magnetic Interference/Electro Magnetic 

Compatibility (EMI/EMC) Lab for Medical Technology at Chengalpattu, Tainit Nadu. 

. IMplernenting Agency: IILL Mectipark 

. Total project Cost — INR 21,o7 crore 

Fund approved under TIES — INR 9756 crore 

1st  installment released under TIES — T.NR 4.78 cror.e 

Agenda Item No. 2 -  • 
Proposal: Constru.ction of 2.5 MLD Sewerage Treatment Plant (STP) at Madras 

EPZ SEZ. 

Implementing Agency: Madras SEZ 

' Total project cost -- INR n.6g crore 
• 

• Fund approved under TIES. — INR. 5.1.8 °Tore 

• 15t  installment released. under TIES — INR 2.59-crore 

11.1 Both the proposals for waiver of penal intenist wefe taken together by the EC. 

11.2 EC was informed that financial grant under the Scheme had been approved for both the 
projects and .accordingly, I.' installment had been released. However, due to delay in ' 
implementation, both the projects were Cancelled by EC. IAs for the projects were directed to 
refund the amount of TIES grant interest accrued thereon and 10% penal interest on the grant. 
While the amount of TIES grant and interest accrued thereon had been refunded to the 
Department, IAs had requested for waiver of penal interest as the circumstances due to which 

- inordinate delay occurred in implementation of the project were beyond their control. 

11.3 After deliberations, EC agreed to take up the request of lAs for waiver of 
penal interest with the Department of Expenditure for concurrence. 

• D. REVISED TIES GUIDELINES —•OliJECTIVE CRITERIA FOR HIGHER 
FINDING FOE:LOW EXPOICUNG STATES 1OTHR THAN  
NE ' /HIMALAYAN STATES)  

12. EC was informed that TIES Was appraised for continuation during the period 2021-22 to 
2025-26 by Expenditure Finance .Committee (EFC) headed by Finance Secretary and 
Secretary (Expenditure) in its meeting held on 4.6.2021. While recommending the 
continuation of TIES.  scheme for the period 2021-22 to 2025-26, inter alia,. EFC made the 
following observation:- 

"Financial assistance upto 8o9" of the total equity which is.  presently available 



under.  TIES only for the projects in NE States and Himalayan States including UTs of J&K • . 
and Ladakh: and Other States with 'relatively 'poor export infrastructure lacking 

. 
 

institutional capacity for Preparing good DP,t2s but has positive export potential may be 
extended:' Sueli States .tp: be identified by -DoC using an objectiVe criteria. of giving first 
preferenCe to:the:States which have . a.Voilediessfunding,' 

1.24.Accoidingly,.a suitable objective criteriaineedS.to..be developed taking into account the 
the: export: potential of the States and their.  export infrastructint/eco system. It was ,  
suggested that the. Export Preparedness Index and Expotts/GSDP ratio could be considered 
for evolving Snell-  a criteria., and eligibility of States for higher funding determined.  

• 
After deliberations, EC directed that a:suitable. criteria may be developed 

anabiaixghthefore the 6.arrtrykittee for•teA4siiieraiiini. 

Meeting ended Witlryote of thanks 1-the Chair. 



Annexure-I 
List of Participants in the 14th Empowered Conpaittee Meeting on TIES held on  

4)2.08.2021 under the Chairmanship of Commerce Seeretary  

3(4- 

Name & Designation Organisation 

Department of CoMmeree: . . 

1.  Shri B. V. R. Subrahma.nyam, CS ' - In Chair.  

2.  Shri. S. KiShore, AS DoC 

. Shri. Shashank Priya, AStFA DoC 

. Ms:Rachna Shah, AS DoC 

S. Shri Arnit yadav, DG, r*Fr . DoC 

. Shri Axnitabh Kumar, JS DoC 

. Shri-Diwalcar Nath Misra, a DoC 

8.  Sint. Renu Lata, Director DoC 

9.  Shri Shyain Lal, US DoC 

tile —: 	i 	. 	ar.Q___xj‘iir anizatio s: via "art-nal 1ink 	- . 

10: Sh. Rupesh, Senior Specialist NITI Aayog 

• 11. Shri Krishna: Mohan Uppu, DS MHA 

Impiementing/Proposing Agenca:- 

• 12: 
• 'Secretary 

iSh. Ram Subhag Singh; Addl. Chief Govt. of Himachal Pradesh via virtual link : 

13. Sias  'Tilak Raj Sharma, Addl. Director Govt. of Himachal Pradesh via virtual link 

14; Sh. Aditya Mishra, Chairman LPAL MHA [attended physirally] 

15.  
. 

Sh. %amain Kumar Sharrna, Director 
(Proj.) 

LPAL MHA [attended physically' 

16.  Sh. D: V. &Infamy, Development 
Commissioner 

Cochin-SEZ.via virtual link 

17.  Sh: Shanmuga Sundaram, 
Development Commissioner 

1MEPZSEZ via virtual link 

18, 
" 

Sh. -M. L. Doddarnani, Managing 
Director 

Karnataka ‘Fisheries Development 
Corporation (01DC) via virtual link 

19. Dr. P. N. Konwar, Project Head . Assam Liyestock and Poultry Corporation 	- 



ga-6 
(AUTO) Via virtual link 

S1-1. Aja).r Kumar, *CEO IChandigarla International Airport Ltd.. 
(CHIAL),via virtual link 

S..Raticira, COO HLL Medipark Ltd., Via virtial 	: 
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e shall decide the .procedure to be followed for • rnat4 g the 
, . 

(Fivitonnipnt):,to -the Government of HimachOsIadesh. 

be eoflio 	!titan of' the St*.e.:"POlhition .Control Boa!'ct, tp-1 a person is „ . 

for norninativeappointment as ‘C.hairnian of the State Po1h4tion-  Control. , 

Botit4, or the post falls.v.acant-chie to any ogler ; 

ixflon 
- . 

(R.D.Dliittari) 
-A&J1 Chief Secretary -_(. 81‘). to the 

- 	ovt.. of HiMaheal Pradesh: . 
s above 	Dated, Shiml. . 	"23 - Jaingtryi..4-4, 
‘tOation and necessary action forivatfi 
ecrefory- to the Chief Secretary :;ttir-the Govnrent - Hinlachaj : 

jogctor of Erlyprinipprit;, Science Bc, Technology .Decitt. $1-urril . 	. 	- 
, 	Polh.ition .Control .‘40-ardi%ShinV,a- 

ic 	
, 	 . 	 . , , 

Controller, F'.1.3. lag and Stationary, 1P Shirnla-5 

CginSeapncr.  
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CWP No. 4961 of 2021 

10.11.2021 Present: Mr. R. L. Sood, Sr. Advocate with Mr. Arjun Lal, 
Advocate, for the petitioner. 

c. • ) 

Mr. Ashok Sharma, A.G. with Mr. Rajino reuogra, 
Sr. Addl. A.G., Mr. Vinod Thakur,,' r. HeMailshu 
Misra, Addl. A.Gs. with Mr. BhuPin r Thalthr, Dy. 
A.G., for respondent No. 1. 

Mr. K. D. Shreedhar, Sr:A vocatewith Ms. Shreya 
Chauhan and Mr. Virb aOur Verma, Advocates, 
for respondents No./2-and\.3 

Mr. Dinesh Bhanot,\Ativeigate, for respondent No. 
4. 

Reply Qeblf of respondents No. 2 and 3 is 

stated to hav 	'led on 25.10.2021, however, the 

sa 7-45  rko 	;record. Registry to trace and place the 

same on Ifecord, even if it is under objection. 
) ,F  

Reply on behalf of remaining respondents be 

within two weeks. 

CMP No. 10189 of 2021  

The order dated 01.09.2021 is clarified to the 

extent that the same shall only be applicable to those 

industries having less than 200 KLD hydraulic discharge. 

List on 27.11.2021 

Copy dasti. 

(Tarlok Singh Chauhan) 
Judge 

(Satyen Vaidya) 
Judge 

10th  November, 2021 
(sanjeev) 

::: Downloaded on - 23/11/2021 11:00:45 :::C1S 



CVVP No.4961 co,  

01.09.2021 	Present: Mr. R.L. Sood, Senior Advocate with Mic. Apfun 
Lal, Advocate, for the petitioner ./\  

\\,/ 
Mr. Ashok Sharma, A.G. Mr./Rabt 	1gra, 
Sr. Addl. A.G., Mr. Vinod Tha 	hiv Pal 
Manhans, Mr. Hemanshit0Mis 	ddl. A.Gs. 
and Mr. Bhupinder Tha 	Dy. AG., for the 
respondent No.1/ State 

Mr. Maan Singh, A4I 	r, for respondent 
No.2 and 3. 

Mr. Dinesh Bbnèt.  Advocate, for respondent 
No.4. 

Notice. 	 Thakur, learned Additional 

Advocate Gei 	 Maan Singh, Advocate & Mr. 
) 

Dinesli (Bhandat,--Ailvocate, appear and waive service of 

notice 	alf of respondents No.1, 2, 3 and 4, 

clively. Reply/instructions be filed/ obtained within 

riod of two weeks. 

CMP N.10189 of 2021  

Notice in the aforesaid terms. In the 

meanwhile, respondents are restrained from taking any 

coercive action against the petitioner. 

List on 15.09.2021. 

Copy dasti. 

(Tarlok Singh Chauhan) 
Judge 

•(Satyen Vaidya) 
Judge 

September 01, 2021 (tarun) 

::: Downloaded on - 2341/2021 10:59:42 :::C1S 



CWP No. 4961 of 2021 

29.12.2021 	Present: 	Mr. R. L. Sood, Sr. Advocate with 
Lall, Advocate, for the petitioner. 

Mr. Viluant Chandel, Deputy.  
General, for respondent No.l. 

12.4.2p22). 

Mr. K. D. Shreedhar, Sr 	vocate ith Mr. V. 
B. Verna, Advocate, fo skoodents No. 2 and 
3. 

Mr. Dinesh ahanot, Advereate. for respondent 
No.4. 

Mr. Vikrth ndeI, learned Deputy Advocate 

General requests\ )an adjournment. List again on 

(Sabina) 
Judge 

(Satyen Vaidya) 
Judge 

::: Downloaded on - 07/01/2022 11:17:35 :::C1S 



1,14  • .., Annexure V 

F.No. 10-53/2011-IA-III 
Government of India 

Ministry of Environment & Forests 
(IA-III Division) 

Room No. 1032, 
Paryavaran Bhawan, 

CGO Complex, Lodhi Road, 
New Delhi - 110 003, 

Dated: 8th January, 2013 
To 
M/s Baddi Infrastritxcture, 
BBN Industries As6ociation, 
SWCA Building, Baddi - Brotiwala Road, 
Baddi, Dist. Bolan, Himachal Pradesh 

Subject: Environmental Clearance for development of proposed 
Common Effluent Treatment and recovery Plant at Kainduwal, 
Himachal Pradesh by M/s Baddi Infrastructure - Reg. 

This has reference to your letter No. BI-EIA/2010 dated 17.07.2012 
and subsequent letters from Secretary (PW); Govt. of Himachal Pradesh 
dated 27.07.2012, Additional Secretary (IPH), Govt. of Himachal Pradesh 
dated 19.09.2012 and Himachal Pradesh Pollution Control Board dated 
06.10.2012 seeking Environmental Clearance under the Environment 
Impact Assessment Notification, 2006. The proposal has been appraised as 
per prescribed procedure in the light of provisions under the Environment 
Impact Assessment Notification, 2006 and its subsequent amendment on 
the basis of the ma:I.datory documents enclosed with the application viz., the 
Form-I, EIA, EIW„ Public Hearing proceedings and the additional 
clarifications furnished in response to the observations of the Expert 
Appraisal Committee constituted by the competent authority in its meetings 
held on 4th - 5th June, 2012, Sth -9th November, 2012 and 20th - 21st 
December, 2012. 

2. It is interalia, noted that the proposal involves establishment of 
common effluent treatment and recovery plant at Baddi, Himachal Pradesh. 
The site is located on a flat terrain surrounded by Dharampur range, 
Surajpur-Haripun-Mandhala range and Shivalik hills. The nearest town 
Baddi is 750 mts. The CEPI index is just below 70. There are about 1262 
industrial units/plots in the industrial area of Baddi- Barotiwala. The type 
of industries are Textile, Dyeing 86 Spinning -27, Pulp 86 paper - 3, Pharma - 
169, Soap 86 Detergents - 37, Food 86 Beverages - 30, Electroplating 86 
Pickling - 9 and Miscellaneous - 987. The total sewage load is 4102.4 KLD. 
The Bio Sludge is 6 ':onnes/day and Inorganic Sludge is 24 tonnes/ day. The 
total cost of the projict is Rs.60 crores. 

3. Since the loca tion is in a Critically polluted area, the project is treated 
as Category 'A' as per Special conditions of EIA, Notification, 2006. 



4. The details submitted and presented were examined by the EAC its 
meeting held on 17th -19th August, 2011 and Committee finalized the 
additional TOR for further study including public hearing. Public hearing 
was conducted on 07.03.2012 at Kenduwal, Solan, Himachal Pradesh. 

5. It was noted that the treated wastewater is proposed to be discharged 
in to the River Sirsa. Further, in the report it was stated that Kalta Nala, 
Pula Nala, Sandhoil Nallah etc which are tributaries to river Sirsa are 
polluted with effluent. In view of the above, it was suggested to obtain a 
status report from State Pollution Control Boards (SPCB) and also 
comments of SPCB and Irrigation department on proposal to review the 
situation. 

6. The Irrigation Department 86 Public Health, Government of Himachal 
Pradesh vide letter dated 19.09.2012 has suggested the disposal point of 
CETP shall be 800 m downstream of the intake points of irrigation schemes 
namely (i) LIS Dassornajra (2) LIS Khol Kass and (3) LIS Bhood. Himachal 
Pradesh Pollution Control Board vide letter dated 06.10.2012 supported the 
project stating that it would improve the quality of the river. 

7. The Expert Appraisal Committee, after due consideration of the 
relevant documents submitted by the project proponent and additional 
clarifications furnished in response to its observations, have recommended 
for the grant of Environmental Clearance for the project. Accordingly, the 
Ministry hereby accords necessary Environmental Clearance for the above 
project as per the provisions of Environment Impact Assessment 
Notification, 2006 and its subsequent amendments, subject to strict 
compliance of the terms and conditions as follows: 

8. SPECIFIC CONDITIONS: 

(i) The "Consent to Establish" shall be obtained from State 
Pollution Control Board under Air and Water Act before start of 
any construction work at the site. 

(ii) As suggested by the Irrigation Department 85 Public Health, 
Government of Himachal Pradesh, the disposal point of CETP 
shall be 800 m downstream of the intake points of irrigation 
schemes namely (i) LIS Dassomajra (2) LIS Khol Kass and (3) 
LIS Bhood. 

(iii) It is noted that at the time of ToR the proponent proposed for 
recycling of treated effluent, The EIA also address the same 
however, presently the proponent presented to the committee 
that the recycling is not planned and it was mentioned in the 
EIA document by mistake. Proponent informed that the same 
was clarified during the Public Hearing that they wished in the 
EIA report for reuse of treated water, but at present there is no 
provision in the project. The Committee, however, not accepted 
and suggested the proponent to explore maximum recycling of 



treated water and submit the details to the SPCB before 
establishment of the facility. 

(iv) The proponent shall submit Bank Guarantee to the PCB for the 
amount to be fixed by the SPCB so as to impose accountability 
to meet the standards. 

(v) The mcnber industries with hydraulic loadi-.-g more than 200 
KLD si'fall treat in the existing onsite ETPs to the level of 
treatment and standards prescribed in the consent orders 
issued by the state PCB before discharging into the CETP for 
further treatment. 

(vi) The Member industries with hydraulic loading more than 200 
KLD, shall give top priority to recycle/reuse the treated effluent 
and submit an action plan to SPCB accordingly. 

The member industries with hydraulic loading more than 200 
KLD shall treat in the existing onsite ETPs (as already these 
industries have provided on site ETP consisting of primary/ 
secondary and tertiary treatment system)to the standards 
mentioned in the consent orders issued by the state PCB and 
then discharge into CETP for further treatment. 

The Member industries having effluent quantity more than 200 
KLD, sl'a.11 give top priority for recycle/reuse and submit action 
plan to SPCB. 

The project proponent will set up separate environmental 
management cell for effective implementation of the stipulated 
environmental safeguards under the supervision of a Senior 
Executive. 

9. 	GENERAL CONDITIONS:- 

(i) Rill support shall be extended to the officers of this Ministry/ 
Regional Office at Chandigarh by the project proponent during 
inspection of the project for monitoring purposes by furnishing 
full details and action plan including action taken reports in 
respect of mitigation measures and other environmental 
protection activities. 

(ii) A six-M mthly monitoring report shall need to be submitted by 
the pro e.ct proponents to the Regional Office of this Ministry at 
Chandigarh reggrding the implementation of the stipulated 
conditions. 

• (iii) Ministry of Environment 86 Forests or any other competent 
authority may stipulate any additional conditions or modify the 
existing ones, if necessary in the interest of environment and 
the same shall be complied with. 

ce5A-3 
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(iv) The Ministry reserves the right to revoke this clearance if any of 
the conditions stipulated are not complied with the satisfaction 
of the Ministry. 

(v) In the event of a change in project profile or change in the 
implementation agency, a fresh reference shall be made to the 
Ministry of Environment and Forests. 

(vi) The project proponents shall inform the Regional Office as well 
as the Ministry, the date of financial closure and final approval 
of the project by the concerned authorities and the date of start 
of land development work. 

(vii) A copy of the clearance letter shall be marked to concerned 
Panchayat/local NGO, if any, from whorl-, any suggestion/ 
representation has been made received while processing the 
proposal. 

(viii) State Pollution Control Board shall display a copy of the 
clearance letter at the Regional Office, District Industries Centre 
and Collector's Office/ Tehsildar's office for 30 days. 

10. These stipulations would be enforced among others under the 
provisions of Water (Prevention and Control of Pollution) Act 1974, the Air 
(Prevention and Control of Pollution) Act 1981, the Environment (Protection) 
Act, 1986, the Public Liability (Insurance) Act, 1991 and EIA Notification 
2006, including the amendments and rules made thereafter. 

11. All other statutory clearances such as the approvals for storage of 
diesel from Chief Controller of Explosives, Fire Department, Civil Aviation 
Department, Forest Conservation Act, 1980 and Wildlife (Protection) Act, 
1972 etc. shall be obtained, as applicable by project 13;oponents from the 
respective competent authorities. 

12. The project proponent shall advertise in at least two local Newspapers 
widely circulated in the region, one of which shall be in the vernacular 
language informing that the project has been accorded Environmental 
Clearance and copies of clearance letters are available with the State 
Pollution Control Board and may also be seen on the website of the Ministry 
of Environment and Forests at http://wwvv.envfor.nic.in. The advertisement 
should be made within 10 days from the date of receipt of the Clearance 
letter and a copy of the same should be forwarded to the Regional office of 
this Ministry at Chandigarh. 

13. This clearance is subject to final order of the Hon'ble Supreme Court of 
India in the matter of Goa Foundation Vs. Union of India in Writ Petition 
(Civil) No.460 of 2004 as may be applicable to this project. 
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14. Status of compliance to the various stipulated environmental 
conditions and environmental safeguards will be uploaded by the project 
proponent in its w&. site. 

15. Any appeal against this clearance shall lie with the National Green 
Tribunal, if preferred, within a period of 30 days as prescribed under Section 
16 of the National Green Tribunal Act, 2010. 

16. The environmental statement for each financial year ending 31st March 
in Form-V as is mandated to be submitted by the project proponent to the 
concerned State Pollution Control Board as prescribed under the 
Environment (Proteetion) Rules, 1986, as amended subsequently, shall also 
be put on the website of the company along with the status of compliance of 
EC conditions and shall also be sent to the respective Regional Offices of 
MoEF by e-mail. 

(E. Thirunavukkarasu) 
Deputy Director (IA) 

Copy to: - 
(i) The Secretary, Department of Environment, Government of Himachal 

Pradesh 
(ii) The Chairman, Central Pollution Control Board, Parivesh Bhawan, 

CBD-cum-Office Complex, East Arjun Nagar, Delhi - 110 032 
(iii) The Member Secretary, Himachal Pradesh Pollution Control Board, HP 

SCST 86E, 34, SDA Complex, Kusumpati, Shimla -171009. 
(iv) The CCF, Regional Office, Ministry of Environment 86 Forests(NZ), Bays 

No.24-25, Sector 31-A, Dakshin Marg, Chandigarh - 160 030. 
(v) IA - Division, Monitoring Cell, MOEF, New Delhi - 110003. 
(vi) Guard file 

J 

(E. Thirunavukkarasu) 
Deputy Director (IA) 



Annexure VI 

CWP No. 418 o12021  

11.01.2021 Present: Mr. R.L.Sood, Sr. Advocate with M/s Aijun141.1-and 
Sanjay Kumar, Advocates, for the petitioner. 

Mr. Ashok Sharma, Advocate General with 
Ranjan Sharma, Adarsh Sharma and Vin 
Thakur, Additional Advocates G 
respondent No.1 . 

Mr. Maim Singh, Advocate f 
3, through video conferei 

CMP No. 639 of,2021  

Allowed and dis 

spondents No. 2 and 

CWP No. 4,1 f2,021-8L CAW No. 641 of 2021  

Notice. 	rsh Sharma, learned Additional 

Advocate Geller -acc 	&flee on behalf of respondent No. 1. 

On his 7i&uct1o3Mr.  Ashok Sharma, learned Advocate 

General pea0,or respondent No. 1. Mr. Maan Singh, learned 

CoAnsel accepts notice on behalf of respondents No. 2 and 3. As 

reply be filed within six weeks. 

List on 15.03.2021, before the appropriate Bench. 

e next date of hearing, operation of impugned orders, i.e. 

Annexures P-23, dated 29.12.2020 and P-24, dated 01.01.2021, 

shall remain stayed. 

CMP No. 642 of 2021  

This application is disposed of with the direction 

that the applicant shall file legible/typed copies of documents in 

issue within a period of four weeks. 

Copy dash. 

(Aja3,-  Mohan God) 
Vacation Judge 

January 11,2021  
(narencler) 

::: Downloaded on - 07/01/2022 16:20:30 :::CIS 



11.01.2021 Present: 

Itt g 

CWP No. 417 02021  

Mr. R.L.Sood, Sr. Advocate with M/s_Arjun,Tralt-and 
Sanjay Kumar, Advocates, for the petitioner. 

Mr. Ashok Sharma, Advocate General, with Als 
\ 

Ranjan Sharma, Adarsh Sharma and Vin d 
Thakur, Additional Advocates G 
respondent No.1 .  

Mr. Maan Singh, Advocate * i pondents No. 2 and 
3, through video conferenee-.--\\ 

C1VTP No. 637 of2021  7 

Allowed and di 

CWP No. 4,17 f2021-& CVO No. 638 of 2021  

\Aa Notice. 	i 'A rsh Sharma, learned Additional 

Advocate Gener41(ae 	s-fiotice on behalf of respondent No. 1. 
-----, 	, 

On his , 	fiict'toJMr. Ashok Sharma, learned Advocate 

General 	for respondent No. 1. Mr. Maan Singh, learned 

CoAnkel accepts notice on behalf of respondents No. 2 and 3. As 

gr, reply be filed within six weeks. 

List on 15.03.2021, before the appropriate Bench. 

;the next date of hearing, operation of impugned orders, i.e. 

Annexures P-23, dated 29.12.2020 and P-24, dated 01.01.2021, 

shall remain stayed. 

ClVFP No. 640 of 2021  

This application is disposed of with the direction 

that the applicant shall file legible/typed copies of documents in 

issue within a period of four weeks. 

Copy dasti. 

(Ajay Mohan God) 
Vacation Judge 

January 11, 2021  
(narender) 

::: Downloaded on - 07/01/2022 16:20:05 :::C1S 
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CIFP No. 416 02021  

11.01.2021 Present: 	Mr. R.L.Sood, Sr. Advocate with M/s Arjun,Lall-and 
Sanjay Kumar, Advocates, for the petitioner. 

\,‘ 
Mr. Ashok Sharma, Advocate General, Nvith 
Rmjan Sharma, Marsh Sharma and Yip d 
Thakur, Additional Advocates G 
respondent No.1 . 

spondents No. 2 and Mr. Maan Singh, Advocate t 
3, through video confere7-, 

) 
CMP No. 632 of,2021 	/

, 
 

Allowed and di 

CWP No. 4,16cf20214z CMP No. 634 of 2021  

Notice. 	Msh Sharma, learned Additional 
. 

Advocate Gener4.-acc s-notice on behalf of respondent No. 1. 

On his 	uct s/Mr. Ashok Sharma, learned Advocate 

General 	ea for respondent No. 1. Mr. Maan Singh, learned 

Copmel accebts notice on behalf of respondents No. 2 and 3. As 

04-, reply be filed within six weeks. 

List on 15.03.2021, before the appropriate Bench. 

the next date of hearing, operation of impugned, orders, i.e. • 

Annexures P-23, dated 29.12.2020 and P-24, dated 01.01.2021, 

shall remain stayed. 

CMP No. 636 of 2021  

This application is disposed of with the direction 

that the applicant shall file legible/typed copies of documents in 

issue within a period of four weeks. 

Copy dasti. 

(Ajay Mohan Goel) 
Vacation Judge 

January 11.2021  
(narencier) 

::: Downloaded on - 07/01/2022 16:19:33 =CM 



On his ;/Mr. Ashok Sharma, learned Advocate 

CWP No. 414 of 2021  

11.01.2021 Present: Mr. R.L.Sood, Sr. Advocate with M/s Arjun TAIL-and 
Sanjay Kumar, Advocates, for the petitioner. 

Mr. Ashok Sharma, Advocate General, with 
Rmijan Sharma, Adarsh Sharma and Yin 
Thakur, Additional Advocates G 
respondent No.1 . 

Mr. Maan Singh, Advocate 	spondents No. 2 and 
3, through video confere9er.--\ \ 

N t,  CMP No. 629 oqon  
Allowed and discip - 

CWP No. 4,14131-24)21-8z CMP No. 630 of 2021  

Notice. 1r. -Marsh Sharma, learned Additidnal 

Advocate Generp.1(4rei s—fiotice on behalf of respondent No. 1. 

General 	earA' for respondent No. 1. Mr. Main Singh, learned 

Coprisel accepts notice on behalf of respondents No. 2 and 3. As 

, reply be filed within six weeks. 

List on 15.03.2021, before the appropriate Bench. 

;the next date of hearing, operation of impugned orders, i.e. 

Ai.niexures P-23, dated 29.12.2020 and P-24, dated 01.01.2021, 

shall remain stayed. 

CMP No. 631 of 2021  

This application is disposed of with the direction 

that the applicant shall file legible/typed copies of documents in 

issue within a period of four weeks. 

Copy dash. 

(Aj ay Mohan God) 
Vacation Judge 

January 11_ 2021  
(narender) 

::: Downloaded on - 07/01/2022 16:19:01 :::CIS 



Copy dasti. 

( cap ènber 22, 2021 
') (Vinod) 

P-8). 

Annexure VII 

CWP No. 414/4:.2021 ^  

22.12.2021 	Present: Mr. R.L. Sood, Senior Advocate with Mr. AjLa1l, 
Advocate, for the petitioner. 

Mr. Adarsh Sharma, Mr. Sumes 
Sanjeev Sood, Additional Advocate 	eralS with Mr. 
Kamal Kant Chandel, Depi(.." dvoc, General, for 
respondent No. 1. 

Mr. Maan Singh, Advoc4c(,-114.  espondents No.2 and 
3. 

CWP No. 414 of O1& CMP No. 7935 of 2021  

Heard furth 	or continuation on 21.03.2022. 

In the meanwhiley.nctr9.kre action shall be taken against the 

petitionerritsu.ito,in.otification dated 26.12.2019 (Annexure 

(Ajay Mohan Goel) 
Judge 

::: Downloaded on - 07/01/2022 11:25:05 :::CIS 
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Copy dasti. 

P-8). 

1,50Z 

CWP No. 41002021  
e ) ) 

22.12.2021 	Present: Mr. R.L. Sood,,  Senior Advocate with Mr. Au4 Lail, 
Advocate, for the petitioner. 

Mr. Adarsh Sharma, Mr. Sumes 
Sanjeev Sood, Additional Advocate 
Kamal Kant Chandel, Depti\OvAdvoe 
respondent No.l. 

eralS with Mr. 
General, for 

Mr. Maan Singh, Advocate:, fey respondents No.2 and 
3. 	 / 

ti\", 

CWP No. 416 of- IA CMP No. 7936 of 2021  

Heard furth 	or continuation on 21.03.2022. 
"\\ 

In the meanwhile xuas.  \ere,ftre action shall be taken against the 

petitioner/p_ u
( 	

tification dated 26.12.2019 (Annexure 

(Ajay Mohan God) 
Judge 

::: Downloaded on - 07/01/2022 11:29:06 :::C1S 



CWP No. 417/4-2021  
/'`• 

22.12.2021 	Present: Mr. R.L. Sood, Senior Advocate with M 	Lal1, 
Advocate, for the petitioner. 

Mr. Adarsh Sharma., Mr. Sumes 
Sanjeev Sood,-  Additional Advo)cate 	eralS_ with Mr. 
Kanial Kant Chandel, Dep itdvocc General, for - 
respondent No. 1. 

Mr. Maan Singh, Advoca'te, fdr respondents No.2 and 
3. 

CWP 	No. 417 o 

In the meanwhile-hQ el60e action shall  be taken against the 

petitioner, 	surajh1notification dated 26.12.2019 (Annexure 

( 	 • 

P-8). 	 )  

Copy dasti. 

(Ajay Mohan God) 
Judge 

\Dpember 22, 2021 
(Vinod) 

\ 

Heard furth 
\ > 

.14 CMP No. 7937 of 2021 

or continuation on 21.03.2022. 

::: Downloaded on - 07/01/2022 11:30:09 :::CLS 



P-8). 

Copy dasti. 

ber 22, 2021 
(Vinod) 

22.12.2021 

CWP No. 418/of 2021  
) ) 0 

Present: 	Mr. R.L. Sood, Senior Advocate with Mr. 	iLall, 
Advocate, for the petitioner. 

Mr. Adarsh Sharma, Mr. Sumes 	, 
Sanjeev Sood, Additional Advo>cate 	eralS with Mr. 
Kamal Kant Chandel, Deptdvoc, General, for 
respondent No. 1. 

Mr. Maan Singh, AdvocOte foNereipondents No.2 and 

CWP No. 418 of- '1\ 84 CMP No. 7938 of 2021 

Heard furth 	or continuation on 21.03.2022. 

In the meanwhile a 	re ve action shall be taken against the 

petitioner/filif)8 	so/notification dated 26.12.2019 (Annexure 

(Ajay Mohan God) 
Judge 

::: Downloaded on - 07/01/2022 11:30:37 



NO : C1/0000272565 ULR NO. : TC544.421P0.001090F.  TEST CERTIFICATE 

Date 
Job No 
Booking No 

• :22-11-2021 
:2111-1-411-1331 
: RG2122/1/6243 

SHRIRAIVI INSTITUTE FOR INDUSTRIAL Ratikke 
(A unit of Shriram Scientific and Industrial Research Foundation) 

• t 

19, University Road, Delhi —110007 (India) 
An ISO - 9001, 140.01 ISL 45001 Certified Institute 

Website www.shriraminstitute.org  
E-mail Id: customercare@shriraminstitute.org  

• i&it 	(13A01011:11.:15.1) 	. 
!.1' S:f.A"Mi)20L(OT414:CONTROLPP:RD,  

0*P.1,x5C 
PHASF.'- I, BADD1,113H.ILHADDL DISTRICT 

13ADDI 
P1.AI)E(1,.:11320$ , - 

• 

1300king Date 	: 19-11-2021 
Customer Ref Ni. : NO.PC13/SEE/(120)BADDI/ 
SAMPLE DETAIL/2021-2492 
Customer Ref Di. : 03-11-2021 

Samplerarticulars : 	• Job  No. 2111-1-411-1331 
B. SAMPLEOP,WASTE WATER DRAWN BY OUR REPRESENTATIVE ON 

2.1.,FRQM Mia.CETP BADD.  1 INFRASTRUCTURE, VILLAGE KENDUWAL, TEHSIL BADD1, 
SOLAN; H.P. HPPCI3, MARKED AS "FINAL OUTLET OF CETP", WAS RECEIVED. 

Results 	 Protocol 

7.5 	 IS: 3025 Pt-II-1983, RA 2017 

140 	 APHA 23 d̀  Ed., 5220 

29 	 API-IA 23rd  Ed., 5210 

IS: 3025 Pt-I8-1984, RA 2017 

IS: 3025 Pt-17-1984, RA 2017 

SOP/Fish Toxicity test in water & 
waste water/05 Dtd 25.07.2020 

******** 

, , • 

Oxygen Demand, mg/I  

Denland,smg/1 
at 2U°C for 5 days) 

• DOS 05.1 .2021 
DOS: 22J1.021 • 

ita'rint0 ttritralfaa4a0iii054'itthor copies it:ould 1;1—at/Monti-  =tad Ity reference to the original report 

Phone : 91-11-27000100, 27667267, 27667860 	Fax : 91-11-27667207 
See overleaf for terms & conditions 

tixed Dissolved SOlids,*mg/I. „ 

Total Suspended 'Solid's; rn‘y,/1 

1886 

27 

to Assay (% Survival of 	in 100% Zero 
sample after 96 hrs) 

- 

EMPLOYEE CODE:( 643_2 	) 

1 
AUTHORISED SIGNATORY 



Annexure IX --tsi- 
ADDI INFRASTRUCTURE 

CIN U45209HP2010NP1.031349, WIN :02AAECB3644E1Z9 . 
(SPY of BBN Industries Association) 
Regd. Office: BTTI Complex, EP1P Phase- 1, dharmairi, Tehsil Baal, P.O. Barotiwala, 
Distt Solan (H.P.) 174103, Ph.: 01795-271105,271106 
Email: baddiinfra@yahooin.  btti.pvtiti@gmail.com, web site: baddlinfra.org.in  

No.BWITPSPC1312021- 110 iuu 	 Date:- 20.09.202 I 

To 
The Chief Environmental Engineer, 
HP State Pollution Control Board 
Regional Office, Baddi 

Subject :•• OA No. 801/2018 tided Jastneet Singh Vs State of Himachal Pradesh & Ors. and 
OA No. 136/2020 titled Veteran Forum for Transparency in Public Life Vs State 

• of Himachal Pradesh & Ors. pending before the Hon'hle National Green 
Tribune. 

Dear Sir, 

We have already informed to your office that we had submitted the following action plan 
w.r.t. control of FDS parameter, within the prescribed limits: 
A. Short term plan 

i.Meeting was held with Senior Management of Vardhman and Winsome Textile to 
modify,- their processes to reduce their IDS. till their ZLD facility is operational. 

ii.Afier deliberation they agreed to reduce 'MS from their current level iminediately. 
iii.Series of Meetings were held with SME members with consent to operate (COP) less 

than 200 KW discharging high IDS and Ibliowing decision were taken: 
•

 
the units discharging more than 30000 mgil IDS will use facility of MEE available 
at Shivalik Solid Waste Management to the extent of 20KLD capacity 

• Other Small units to modify their processes and reduce the TDS by 50%. 

Outcome/Status 

• TDS/FDS in the final discharge of CETP was significantly reduced. 

B. Medium term plan 

i. Vardhman & Winsome to set up their individual facilities at their end to treat their 
respective high TDS effluent of Category-IV by installing ZLD Facility, which is 
expected to be completed by 30.06.2021. 

ii. The flow of Sewage to the SIP at CETP should increase at least to 2-3 MLD by 
3110312021. 

• Skill Development Centre: Batkii Technical Training Institute, EITTI Complex, EPIP Phase-I, Jharmajri, Baddl, H.P.-174103 
# Common Effluent Treatment Plant (CETP): Village Kainduwala Malpur, P.O. Bhud, Tehsll Baddi, Dist. Bolan, H.P.-173205 



Outcome/Status 

NANDI INFRASTRUCTURE 

• Vardlunan & Winsome have already set up their individual facilities at their end to 
treat their respective high TDS -effluent by insutIlitig ZLD Facility. Vardlunan has 
already slopped the discharge of Effluent of Category-IV w.e.f 10.07.2021 & 
Winsome vil1 stop the discharge of Effluent of Category-IV very shortly. 

• With the above stated action by the two textiles units, CETP has become 
compliant w.r.t FDS outlet parameter and all other notified outlet parameters. 

• The flow of Sewage to the STP at CETP has not 'increased to the desired level. The 
present flow of Sewage from the area under MC Baddi for the month of August was 
431 KW and for September (till date). 390 ICLD. The cornmulative flow from 
February 20;0 till date is 220 KID only against a minimum agreed flow of 3000 
KLD. The capaCity of STP at CETP is 5500 MD. 

• With the increase of the flow of Sewage there will be further Reduction of FDS 
parameter. 

• The Sample Test Results of HPSPCB & Final Outlet of CETP labs for w.r.t. FDS 
parameter are well within the prescribed limits along with all other parameters 
tested. Hence CETP is compliant. 

The test results of the Final Outlet of CETP lab & HPSPCB are as below: 

1 	Sr. No 

1 , 

Date of 
collection 

HPSPCB CETP 

1 
, 21.05.21 2019 2347 	

1 

07.06.21 /077  2023 

. 19.06.21 1918 1802 
4 07.07.21 2100 2017 	. 

02.08.21 Awaited 1442 	. 

6 23.08.21 Awaited 1446 

1— 	7 06.09.21 Awaited 1509 

From the above stated results it is very much evident that the CETP is 
compliant w.r.t FDS parameter and CETP was already compliant w.r.t. all 
other parameters. 

C. Long term plan 

1. CETP to submit DPR to install separate facility for treatment of TDS for small 
units discharging less than 200K.LD 

CETP plan also includes treatment of API from Pharma industry which is expected* 
to be notified in near future- 

Outcome/Status 
• We have already submitted a Detailed Project Report (DPR) for "3 MLD 

Refractory Management and TDS/FDS Reduction in CETP Kenduwal, 



SAUDI INFRASTRUCTURE 

• Baddr, Project to the Commissioner of .Industries tiol-IP for financial 'assistance 
under Trade Infrastructure Export Scheme (TIES). 
Copy of the DPR is attached as per Annexure-A 

• The Proposal for "3 MED Effluent Refractory Management & Tps Reduction in 
CETP under Trade Infrastructure for Export Scheme (TIES)" has been approved by 
the Ministry of Commerce & Industry Gol and out of a total grant of Rs. 20 Crores, 
Rs. 10 Crores payment has been released on 27.08.2021. 
Copy of the letter No. Ind.Dev,F(16)ASIDE(CETP)-IV-7203 dated 06.09.2021 is 
attached as per Annexure-D. 

• Tender documents have been prepared and Notice inviting Tender/Bid has been 
published in the News Paper on 08.09.2021. 
Copy of thectender Notice is attached as per Annexure-C 

2. After completing the Tendering process of Technical and Financial evaluation.  of the 
Bids, we would be able to place the order for the project by 15th  October 2021. The 
project is planned to be commissioned within a period of one year from the placement of 
the work order. 

3. Regarding OA No.136/2020 titled Veteran Forum for Transparency in Public Life.  Vs 
State of Himachal Pradesh & Ors, we wish to state that letter No. 14BN1A/PCB/2021 
dated 20.09.2021 has been submitted by BEN industries Association, presenting the view 
in the matter. 
Copy of the letter is attached as per .Annexure-D 

The above is submitted for your kind information and consideration please. 

Yours Faithfully 
For Daddi infrastructure 

LA/I-1c 

Vijay k 
Director & CEO 

Enclosure: -Annexures A to D 

Copy to :- President BBNIA-for Information 



AmexuRe- 
No. Ind.Dev.F(16)ASIDE(CETP)-IW-  
Government of Himachal Pradesh 
"Directorate of Industries" 

***** 

Dated: Shimla-171001; the 
From: 

Director of Industries. 
Hi ehal Pradesh. 

5EP 2q21 

.40 Chief Executive Officer, 
Baddi Infrastructure, • 

EPIP Phase-I, Jharmajri, Baddi, 
Distt. Solon, H.P. 

Subject:- 	Regarding starting the work of proposed facility at CETP, Baddi. 

'Sir, 

As you are aware that the proposal for providing advance treatment 
facility for the improvement in the functioning of CETP Baddi (3 WELD effluent refractory 
management & TDS reduction) submitted to the Department of 'Commerce, Gol by the 
State Govt. for financial assistanee under Trade Infrastructure for Export Scheme (TIES), 
has been approved in the 14th  meeting of the Empowered Committee of TIES held on 

0/1 with the Financial Patten as under (copy of minutes of the meeting enclosed):- 
.0-k, 	- 

Sr. 
No.., 

Means of Finance 	' Amount 
(lits. in Cr.) 

1 'Central Grant (Max. limit of Rs. 20.00 Cr, Le. 70% of Project 
Cost 

20.00 

- State Govt, Share (10%) 
i) Department of Industries (50%) 	- Rs. 1.425 Cr, 	' 
ii) State Pollution Control Board (509'o) -- Rs. 1.425 Cr 

2,85 

SPV Contribution (20%) 5.66 
Total: 28.51 

All the requisite details/documents for processing release of funds for 
the project has, been sent to the Department of Commerce, GoI and The first installment of 

g to**4.2 00 Cr. is likely to he released to you by the Department 
'few days. 

As per minutes of 	 lit4dekezP 4.8:2021 under the 
of tinVieff•edhitary to the Govt. of H.P, in compliance of latest Honible 

NOT directions in OA No. P.,01/2018 and OA No. 136/2020, Mis Baddi Infrastructure has 
been directed to initiate and complete the process for floating of tenders and ensure that 
tenders shall be awarded by 15th  September, 2021. 

CEe 14)- 
Contd. Page 2. 

To 



301UX311410 

You are, therefor; requested to start the work of proposed facility at 
CETP, Baddi.  by completing all the Code formalities in this behalf immediately and 
complete the work at the earliest, • 

Yours faithfully. 

Ends.: As above. 

Di 	ndtistries, 
Himachal Pradesh, 

Endst. No. ind:Dev.F(16)ASIDE(CETP)-IV/- 	 Dated: 

Copy to the Addl. Chief Secretary (Industries) to the Govt. of HP., 
Shimla-2 with the request to take up the matter with the State Pollution Control Board at 
Govt. level to release its share of Rs. 1.425 Cr. to the SPV. 

' 

Director 
Himachal Pradesh. 

,,,milvr-Riesoeferittoperzw,-,:vhd.. 



Baddi Infrastructure 
Baddi Technical Training Institute (BTTI) Complex. EPIP Phase-1 
Jharrnairi, P.O. Barotiwala, Tehsil Baddi. Distt. Bolan (H.P)-1741103 

Phone: - 01795-271105 & 271106. Email:- baddiinfra@yahoo.in  

TENDER NOTICE 	Date: 08/0912021 
The CEO, BADDI INFRASTRUCTURE BADDI, HP (a company registered under section 25 
of the companies Act, 1956) invites sealed tenders for design:  supply, construction. 
Installation, commissioning, testing and trial run of 3 MLD capacity for Effluent Refractory 
Management and TDS/FDS Reductionat their existing 25 NU capacity CETP & 5.5 MLD 
capacity SIP located at Baddi, Distt. Solan(H.P). 
Estimated project cost is Rs. 25 Crores. 
The scheme/design should be conforming to the specifications as per the Technical 
Bid/Financial Bid and DPR which are part of the tender. 
In case any Bidder intends to submit his own process design, they may do so: subject to 
fulfillment of purified water and salt generation for recycling, however, it will be subject to the 
approval of Baddiinfrastrueture. 
Eligibility Criteria: 
I. Should have completed at-least two works of "Water Reclamation and Recycling from 
Waste water" of a minimum capacity of 1500KLD, one of them costing not less than Rs. 10 
Crores, in last 3 years (Proof to be attached). 
IL Should have an average annual financial turnover not less than Rs. 60Croresduring the 
last three years ending 31st March 2021.Group turnover of a.ssociatefsister entities will also 
be considered for the purpose of average annual financial turnover. (Audited Balance sheet 
to be attached). 
General conditions:- 
1. The TenderiBiding documents may be downloaded from website www.baddiinfra.org  

and will be available up to 22.09.2021. The tender documents file will be password 
protected_ Password will be made available to the Bidders upon payment of Rs. 17,7001-
(including GST) through NEFT/IMPSby sending proof of payment or 
baddlinfra@yahooln 
Account Holder Name Baddi infrastructure, Bank Account Number 1863021000'1684. 
Bank: UCO Bank, Baddi Distt. Solan, H.P. IFSC Code: UCBA0001863 

2. The lender should be accompanied with Earnest Money of Rs. 50 lees in shape of 
Demand Draft, FDR/Bank Guarantee issued by any Nationalized Bank valid fora period 
of 90 days from the date of opening of Bid, favoring BADDI INFRASTRUCTURE, 
payable at Baddi in a separate envelope. The tender not accompanied with requisite 
Earnest Money shall not be considered. The earnest money deposited by unsuccesst1 
Tenderer will be returned without any interest within 15 days. 

3. The validity of the bids shall be for 90 bays from the last date of opening Of bid. 
4. Pre-Bid • meeting will be held for any techno-commercial clarification at Bade' 

Infrastructure at 2:30 PM to 5:30 PM on 23/09/2021. 
5. Bid must be delivered in the office of CEO, Baddi Infrastructure on or before 3 PM on 

29/0912021 during office hours. If it happens to be a holiday on the date of receipt of the 
bids the same will be received on the next working day. 

6. Earnest Money, Technical Bid and Financial Bid are to be submitted in separate sealed 
Envelope. 

7 The Technical bid along with the Earnest Money will be opened at 3 PM at Baddi 
Infrastructure on 30/09/2021 in the presence of the Bidders who wish to attend. The 
Financial Bids of the technically qualified Bidders will be opened on the same date. 

8. Prospective Bidders must submit hard bound Bid Document of all pages duly numbered. 
Spiral or loose bidding shall not be entertained. 

9. Bid must comprise of original documents containing proof of payment of tender money. 
earnest money, solvency certificate, undertaking of non-corrupt practices &non-
cartelization and other documents as per tender document otherwise Bid will be out 
rightly rejected. 

10. No conditional tender will be accepted which will be liable for rejection. 
11. Baddi Infrastructure shall have the right to reject or accept any or all the tenders and will 

not be bound to accept the lowest or any tender or to gWe any reason for such a decision. 
The decision of Baddi Infra shall be final. 

12. All disputes will be subject to jurisdiction of court at Naiagarhi. Dist Satan HP. 
13. Belding document shall prevail over relevant instruction in the notice inviting tender and 

the notice inviting tender shall be treated as modified to that extent. 
14 Sealed tenders must be submitted super-scribeTTENDER FOR REFRACTORY 

MANAGEMENT AND TDS1FDS REDUCTION' in the office of BADDI 
INFRASTRUCTURE MAMMAL BADDI, HP on the date as mentioned above. 

Chief Executive Officer, Baddi Infrastructure. 

SIZE: 17X8 

NEXURE—C 



ANNE XURE -D 

Industries Association (Regd. 
EPIP4liarrnairi Roai EPIP Phase I, dharmairi. Baddi, Distt Solari H P - 174103 

Phone ; 01795-271195, fax 01795-271195, Mobile 098160464.95 
-n,;ithisia.00111. F-tnnir infuliebbniattutiLin. admia*bbnlatturitin 

NIAILCB/202 
EX 20,09.2021 

CIiajtirjn. 
speetion Conittuatte Ofitati ble NOT 

'abject: Case No.136/2020 Vetentn Forum for Transparency in Public Life Vis State of 
11P & Others 

dic outset V1 /47C than you for giving us an opportunity to Int:Stilt our -view on thc above 
or the hearing held al Hon'IeNCiT rested with last one on 23,06.2021, mainlv the 

came into tight. 

issue qartetit from direct discharge by: some pharmaceutical units into drain and 
applicant raised issue of API contents in river water re ulting into reg.nant 
o„-Nerts peaehing living beings throng)) water. 

is not following the condit ion of EC to get 
gjng more than 200KID. 

aled effluent from units 

beside category-IV (i.e mainly FDS and chloride) is also not capabk of 
ating these AN discharges in the effluent of Pharma formulation units. 

The CETP is discharging higher than norm BOD and TDSIchloride to river. 

Therearc no standanis notified by MOEF for discharge of API contents and only draft 
notification is done. It directed the IYIOEF to expedite the final notification and in 
absence *Aced sutte PCB to fomtulate its own norm.. 

c 	sti1g labs have higher 1.00 Than specified in demi notification of MOEF hence 
Most of the p imcters are reported as not delectable by the Sri Ram Lab and asked 
CPCBISPCB to use EC funds to upgrade their labs to test the API as per draft 
nod fication 

e iiwOuld like to-sulariii our point wise view and action taken as under- 

O-not support any industry discharging untreated effluent in to water solute& 

•e CETP was following the EC conditions as per pre-treatment notification of 
2018 of SPCB and subsequently the revised notification or 21I19, CETP submitted 

an action Phm along with the units above 200KI.D which now stands completed 
at level of units mainly IVI/s Vardliman and Winsome Textile. The EC condition is 

ittvrefore 'now stands complied with. The notification dates 26112/19 of state 

PC11 with respect to inlet 00filiS is stayed by Han'bit High Court of UP vide 



—( - 

vide order dt.. ..12021 till 27.10.20211.91th a direction not to take any 
ttvereivetaelinttagaipal the pefitioner fefiratati--(cupy enclosed) 

aa catagory,,IV effluent is now being treated at unit level and the urtits are now 
erc, dtscharge for :altegoty-IV. Regarding API the Cell' had submitted action 
, anal), bet up additional facility to mat API and FDS/ChIcaide if required to meet 

tate slant:lards after stoppMg of ,,tegety-111 effluent. We May submit that the 
funding supra-at from 001 and 001-IP has already been sanctioned and partially 
rle$ etts4d. The t.̀. FiTil has alnearly notified tender for installation of these facilities 
are tend.- operang process t.0 start from 29109/21. 

Abe Cli111' had subroittaai short term, Medium term and long term tylan to control 
he 	patameters a HOD & PDS to NOT through State PCB and we arc happy to 

:lare -dud we became compliaat in 1300 long back but from May onward we are 
cor„aptiaat in eli respect. Alter stoppage of discharge front Vardhman our FDS 
lever is as low as 1300-150Orng/Itr against norm of 2100.. 

, 

flc MOtEP has 'finally notified the proposed standards for Pharrna industry vide 
- -nottficAttbittit. 06,082021 but instead of API norms they have termed the effluent 

narzardour.-,  and asked industry 	
i 

to c.omply within one year from the date of 
Trot;114z-ati.„1-:' , We, therefore,, feet 	e s no need for state specific norms which 
othrwi 	rnakt. the industry incompetent as compared to other states We 

alac,,subrnir that the CETP in the meantime will upgrade its facility to treat 
and unit- -.)nnerted to ITTP Can C011tinUS to discharge to CE11). 
^,^ 

, 

OUtr .--aratiata-m ot tabs to test API the answer is with CPCB SPCBs. 

Crantalttee -report will highlight all these achievements specially the 
campliaat Clap for all norms extern APIs and its proposed up-gradation to 

tbest,  in 3 bout one year's time. 

:Titanking yotL 

pair /MIN Inctustriz- Assuciatior 

iSalkiaV tio.11t1r54112i) 
sP:ritsaderit 



Yours faithfully 
For 	di Irifras 

Vijay K A or 
Director & C 

_fa(  
BADD1 INFRASTRUCTURE 
CIN: U4520911P2010NP1031349, GSM : 02AAEC83644E1Z9 
(SPV of BBN industries Association) 
Regd. Office: BITI Complex, EPIP Phase • 1, Jhumild, Tehell &midi, P.O. Barothvele, 
Dist Solo (H.P.) 174103, Pk: 01725471105, 211106 
Emil: badftfragyshoo.ln, bet pvIlb@grovatcom, web site: baddlInfra.orgin 

No BI/HPSPCB/2021- 

To 

The Regional Officer, 
HP State Pollution Control Board, 
Regional Office, Baddi. 

Date-23-09-2021 

Sub: 	OA No. 136/2020 titled Veteran Forum for Transparency in Public Life Ws State of Himachal 
Pradesh & Ors. Pending before the Hon'ble National Green. 

Dear Sir, 

.This is in reference to your letter no. 1733 dated 22-09-2021 regarding the subject cited as above. 
We wish to clarify and submit as under: 

11 Antibiotic residue and API is covered under the treatment scheme as submitted in the DPR 
of 3 MID Refractory Management and TDS/ FDS Reduction in CETP Kenduwal, Baddi through 
adsorption process and subsequent ultra-filtration process. 

2) The inlet antibiotic residue plus API (CAT-III -Pharma units) for this add on facility at CETP is 
considered as on higher side of 22-25 mg/ltr but actual testing will be done while 
undertaking treatability on pilot basis 

3) The content of antibiotic residue and API in final outlet after treatment in this proposed add 
on facility in CETP Kenduwal, Baddi will be Nil. 

• Skill Development Centre: Baddi Technical Training Institute, WTI Complex, EPIP Phase-1, Jharmajri, Baddi, H.P.-174103 
• Common Effluent Treatment Plant (CETP): Village Kainduwala Malpur, P.O. Bhud, Tehsil Baddi, Dist Solan, H.P.-173205 



Annexure X 

Sr. 
No. 

Analysts 
Test Rep ort 

110 

Name of 
location 

Date Time DO mg/I pH Cond. }IS 
COD 
mg/I 

BOD 
mg/I 

TSS 
mg/I 

Total 

Hardness 

(1116/1) 
Ca++(mg/0 Mg++(mg/I) 

. 
TDS mg/I 

Total 
Alkanity 

(mg/I) 

Phen op athe lien 
mkanity mg]] 

 
River Qulaity as per 
Designated Best Use 
Criteria by CPCB 

WW-776 
River Sirsa U/S 

5 itomaj ri 
Nallah 

Date Time DO mg/IpH Cond. pS 
COD 

mg/1 
BOD 
nig/1 

TSS 

mg/I 

Total 

Hardness 
Ca++(mg/I) Mg++(mg/1) TDS mgd 

Total 
A limn ity 

Phen op athe lien 
Alkanit mg/I 

Class-A 

06.09.2021 550.00 AM 7.3 7.94 376.0 23.52 08 44000 250 80 06 12 14 244.4 33 0 

Fe mg/1 Zn mg/I Ter mg/I Pb ing/I Ni mgd Cu mg/I Mn mg/I Cd mgd 
A nun- 

N(VI) 

Suphate(m 

g.11) 

Phosphate( 

Illgd) 

Chloride( 

mg/I) 
FC 

111PN/100 
TC 

MPNI100m1 
FSC 

18PN/10 

1.332 0.048 ND ND ND 14D ND ND Nill 174 924 1 42 32.99 17 39 <1 8 

, WW-774 
River Sirsa U/S 

CETP 

Date Time DO mg/I pH Con d. pS 
COD 
mg/I 

BOD 
mg/1 

. 	TSS 

mg/1 

Total 
Hardness 

Ca++(mg/I) Mg++(mg/0 TDS mg/1 
Total 

A Lanity 
Phen op athelien 
Alkanity mg/1 

Class-B 

06.09.2021 2 3000 AM 6.5 7.8 367.0 31 36 16 172.80 206 56 04 16 03 242.2 230 0 

Fe mg/1 Zn mgd TCr mg/I Pb mg/I Ni mgd Cu mg/I Mil mg/I Cd mgd 
Astern- 

NOng/0 
Suphate(m 

gal 

Phosphate( 

illg/0 

Chloride( 

Mon 

FC 
MPN/100 

TC 
MPN/100m1 

FSC 
MPN/10 

• 9.75 0.076 ND ND ND ND ND ND 056 25.072 052 36.99 21 63 	. 1.8 

3 WW-775 
River Sirsa D/S 

CETP 

Date Time DO mg/I pH Cond. pS.  
COD 
mg/I 

BOD 
mg/1 

TSS 
mg/I 

Total 
Hardness 

C a++(regt1) Mg++(mg/1) TDS mg/I 
Total 

A kanity 

Phenopathelien 

AlkanIty mg/I 

Class-B 

06 09 2021 2.'5000 AM 72 80 494 0 5594 26 195 00 250 ' 	60/04 24.29 327 36 252 0 

Fe mg/1 Zn mg/I Ter mg/I . Pb mg/I Ni mg/I Cu mg/I Mn mgd Cd mgil 
Attests- 

N(nig/I) 
Suphate(m 

gd) 

Phosphate( 

miall) 

Chloride( 

mg/I) 

FC 
IVI1'N/100 

TC 
MPN/100m1 

FSC 
114PN/10 

3 903 0.036 ND ND ND ND ND ND Nill 30.898 023 1 07. 96 17 49 <1 8 

4 WW-773 
River Sirsa DiS 

Nalagarh 
Bridge 

06 09 20021 3.50.00904 78 7.87 497.0 47.04 22 524.50 260 64 05 24.29 323 236 0 

-B Fe mg/I Zn mg/I TCr trig/I Pb mg/I Ni mg/1 Cu mg/1 Mn mg/1 
Astern- 

MIllgill 

Suphate(m 

OM 

Phosphate( 

mg/I) 
Cd mg/I Class 

Chloride( 
sag/I) 

F C 

111PN/103 

TC 
MPN/100m1 

FSC 
MPN/10 

3 331 0 033 ND ND ND ND ND ND Nil! 47.209 046 87 97 20 47 <1 8 



11.P STATE P01.1.CTION CONTROL BOARD ,Central Lab Pao+ anon 
srt , DY SAMPLE 	 Baddi 

Collected By- 	 ..1EE , Baddi 

Collected b 
	

RO Baddi -Joinintonitoring with CPCB of River Sirsa 01/11 021 

Sr. 
No. 

Analysis 
Test 

Report 
no 

Name of 
location 

H p. Cond nS 
COD 
ing/1 

BOD 
me 

Tss 
mg/1 

IDS me 
Chloride 

rog/1 
PO . . 	4 

mg/1 

Total 
Hardness 

me 

C.a Hardness 
mg/1 

-- 	• 

	

1 	1 
Mg H 	ness 	f.1.: 

	

ardl 	 MPN/100 
mg/1 	1 	 ml 

1 

TC 
MPN/100 ml 

1 wvorr7 River Sirsa LYS 
CETP 

790 504.0 35.9 2.4 264.5 280 0 95.2 0 401 270.0 200 0 70.0 	1 	80 06 	33 . 210 

It rng/1 in mg/1 TCr mg/1 Pb mg/1 Ni mg/I Cu me Mn ing/1 Cd mg/I 
ukaniiiv 

 
' 	- 

ing/1 

Phenophathel 
in alkanity 

me 
A mm-N mg/I Mg++ 	FS MPNii" 	DO mg/1 

ml 

2.48 0.108 . ND ND ND ND ND ND 360 Nil Nil 17 01 ...-.1 g 	68 

-) WW-928 
River Sirsa DIS 

CETP 

pH Cond. ttS 
COD 
mg/1 

BOD 
mg/1 

TSS 
mg/1 

nt TDS 	g/1 
Chloride 

nigll 
PO; 

mg/1 

Total 
hardness 

mg/I 

Ca Hardness 
mg/1 

Mg Hardness 
mg/1 

Ca++ 	IFC  AIPNi1001 	IC 	
. 

I 	ml 	IMPN/100 ml) 

773 766.0 47.8 3.5 926.0 410.0 243.8 
_......._....1 

1 	0 881 310 0 230.0 80.0 92 07 	I 	63 	. 1 	430 

Fe me Zn me TCr mg/1 Ph mg/I Ni mg/1 Cu me Mn rite 	Cd mg/I 
, 	i 

mg/1 

Phettophathel 
in alkanity 

me 

i 
S 	' NAlkanity 	 . 	 F 	1PN:100 

Amm-N nt 	Mg÷. 	 DO mg/I 
ml 

342 0.112 ND ND ND Ni) ND 	I 	ND 320 Nil 
1 

Nil 	19-14 	I 	--.1 	8 	1 	<5 
1 	 1 

2 	WW-929 
River Sirsa D/S 
Nalagarh Bridge 

pH Cond. AS 
COD 
me 

.._ 

BOO 

. 	mg/1 
"ISS 
mg/I 

TDS m 
Chloride 

me 
PO4- 
mall 

Total 

ril WI 
Ilardness  ( 

.
:a Hardness 

ine 
Me Hardnessi t• 

ing/I 	. 

FC NIPN11.001  . 	TC 	1  
ml 	I NIPN/100 mll i 

7.94 790.0 43.8 28 279 5 440.0 266.14 0.740 310.0 230.0 800 92.07 -19 	1 	220 
I 

Fe mg/1 Zn me . Itr mg/I/1 Pb me e Ni m 

- 

Cu mg/1 Mn mg/1 	Cd mg/1 
Alkaniiy t 

mg/I 

n Pheophathel 
in alkanity 

mg/I 

Antin-N mg/1 Mgr- 
FS MPN11001 DO mg/I 

ml 	I 

519 0 104 - 	ND ND ND ND ND 	I 	ND 330 Nil Nil 	j19431 
1 

<18 	59  

•--- ---••-- 

p
5heif Sc en e Officer 

1 
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	Annexure XI 

Gma- 
	

Regional Officer Baddi <pcbrobaddi@gmail.com> 

Fwd: Note on Baddi CETP with Hydraulic Load more than 200 KLD 
1 message 

Nare nder Sharma <narendersharma.cpcb©gov.in> 
	

11 October 2021 at 10:27 
To: Regional Officer <pcbrobaddi@gmail.corn> 

From: rnjindal©yahoo.com  
To: "Narender Sharma" <narendersharma.cpcb@gov. in> 
Sent: Friday, October 8, 2021 5:17:09 PM 
Subject: Note on Baddi CETP with Hydraulic Load more than 200 KLD 

Dear Sir, 
There are 3 points mentioned under Specific Conditions (Point No. V, VI, and VII) in EC No 10- 

53/2011-1A- ill, dated 8th  January 2013 issued to M/S Baddi Infrastructure by MoEF&CC for Baddi 

CETP. These are: 

V. The member industries Wth hydraulic loading more than 200 KLD shall treat in the 

existing onsite ETPs to the level of treatment and standards prescribed in the consent orders 

issued by the state of PCB before discharging into the CETP for further treatment. 

VI. The member industries mith hydraulic loading more than 200 KLD, shall give top 

priority to recycle/reuse the treated effluent and submit an action plan SPCB accordingly. 

VII. The member industries Wth hydraulic loading more than 200 KLD shall treat in the 

existing onsite ETPs (as already these industries have provided on-site ETP consisting of 

primary/secondary and tertiary treatment system) to the standards mentioned in the consent 

orders issued by the state PCB and then discharge into CETP for further treatment. 

The comments are as follows: 

1. The HPPCB did not ask Mls connected to Baddi CETP even for pre-treatment of effluent 

during Oct 2015-March 2017. HPPCB issued an advertisement on 07.04.2017 because of 

orders of Hon'ble SC WP (C) 375/2012 dated 22.02.2017 and asked Mls to install primary 

(effluent) treatment plants without prescribing pre-treatment norms. These norms were first time 

prescribed on 12.03.2018 for Mls effective from 12.03.2019 for 3 basic parameters (pH, SS 

and O&G). 

2. Subsequently, norms for 11 parameters (while revising norms for 2 out of 3 earlier 

parameters) as pre-treatments norms were notified on 26.12.2019 effective from 26.12.2020. 

As a result pre-treatment norms are there for 12 parameters. Mls are by and large complying 

with these norms. 

3. The industries (Vardhman and Winsome) have started recovery, recycling and reuse of 

water after installation of individual captive RO and MEE plant for Category IV effluent. 
https://mai  I .g oog I e.com/mai  I /u/Oni lc= 4502cb17fto&vi ew=pt&sear ch= al I &per nthid=thr ead-M3A1713297971528970142&simpl=msg-TA3A1713297971528970142 	1/2 
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4. Mls have been asked to provide their treated effluent to Baddi CETP for mixing, 

equalization and polishing which is being done. 

5. Some of pre-treatment norms such as FDS, Sulphide, etc are undermining the rote of 

CETP. Mls had to install captive RO and MEE at a huge cost despite being member of CETP. 

6. The pre-treatment norms for Category I effluent are being achieved using existing ETP by 

Vardhman, Winsome and others. Had pre-treatment normswere not prescribed, it would have 

been a case of violation of EC conditions. 

7. However, it is learnt that these pre-treatment norms are disputed before Hontle Shimla 
High Court since H.P. government issued these norms instead of HP PCB. 

8. It is another issue if, HPPCB wish to revise pre-treatment norms through Consent 

Mechanism. Otherwise, it is a case of compliance of EC conditions as far as Baddi CETP is 

concerned. 

With warm regards, 

R N Jinda I 
Executive Director 
Nimbua Greenfield (Punjab) Limited 
Mobile: +91-9868113036, +91 9855309908 
email id: mjindal@yahoo.com  

https://mail.google.com/mail/u/0/711c=4502cb171b&Aew=pt&search=all&perrrthid=thread-f%3A1713297971528970142&si  nvi =msg-563A1713297971528970142 	2t2 
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